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THE

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

73

PARLIAMENT OF INDIA
Tuesday, 21st August, 1951

The House met at Half Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Foop PoOsITION

*385. Shri Sidhva: Will the Minister
otf tl:‘;wul and Agriculture he pleased to
state:

(a) the present stock of food grains
in the country;

(b) the position as regards supplies
of food grains from foreign countries;

(c) the effect of this season’s crop:

(d) whether the target of procure-
ment fixed by the various State Govern-
m%nts has been working satisfactorily:
an

(e) whether any new contracts for
import of foodgrains have been entered
into after May, 1951 and if so. with
whom and for what quantity?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The total stock of foodgrains
with the State Governments on 28th
July. 1951 amounted to 15,20,400
tons.

(b) 26:3 lakh tons were received
by the end of July and about 27 lakh
tons including 11 lakh tons of grain
purchased from U.S.A. loagn is ex-
pected to arrime before the end of
December, 1951.

(c) The kharif sowings have been
delayed in a number of States in

North India owing to inadequate
rains in July. .
(d) Yes. A statement showing the

procurement target for 1951 and the
quuntity procured up to 28th July,

215 PS

41
1951, is placed on the Table of the

ouse [See Appendix II, annexure
No. 39.]
(e) Yes. Two new contracts were

entered into after May., 1951. one
with US.S.R. for 100,000 matric tons
of wheat and the other with Burma
for 240,000 tons of rice.

Shri Sidhva: Arising out of part
(b) of the question, the hon. Minis-
ter stated that 26 and odd lakh tons
have arrived; how much was rice
out of this?

Shri Thirmula Rao: The total quan-

tity for which orders have been
placed is 976,000 tons. The total re-
ceived is 451,553 tons.

Shri Sidhva: What is the reason

why only 450,000 and odd have been
received out of the total of 976.000
tons? Is the balance likely to be
received before the year is over?

Shri Thirumala Rao: I said that
the total order we have placed is for
976,000 tons out of which 451,553 tons
have already been received.

Shri Sidhva: What: about the
bafance? Is it likely to be received?

Shri Thirumala Rao: 976.000 minus
451,553 is the balance.

Shri Sidhva: Is it likely to be re-
ceived by the end of the year?

Shri Thirumala Rao: That I can-
not say. We hope to receive almost
the whole quantity provided the
people with whom we have contracted
keep up the contract.

Shri Sidhva: From statement
supplied regarding procurement. I
find, out of 26 States only 4 have
target

the

practically complied with the
figures.

An Hon. Member: Names please.

Shri Sidhva: Madhya Bharat, Bhe-
pal, Vindhya Pradesh, Kutch have



475 . Oral Answers

procured double the quantity. In
the remaining 22 States, the procure-
ment is trom 40 to 60 per cent. less.
May I know whether the hon. Minis-
ter has enquired from the State
Governments as to how it is progress-
ing and whether procurement will be
completed by the end of the agricul-
‘ural year?

Shri Thirumala Rao: Several big
Stailes from which we expected large
cuantities of procurement have sufl-
cred either from drought or heavy
1ains. Therelore, they piead that the
conditions are not favourable for
reaching the target.

shri Sidhva: May I know if all the
22 States have suffered from want of
rain? I want exact flgures. A state-
ment has been given from which 1
find that 40 to 80 per cent. has not
been collected in all these States.
For instance, in the Punjab......

Mr. Deputy-Speaker: The hon.
Member is arguing. The hon. Minis-
ter stated that the major States have
suffered from drought and floods.
He did not say about the minor
States.

Shri Sidhva: I was talking of the
22 States. Out of them. in the Pun-
jab. the target for rice is 53.500 tons.
Only 6,941 tons have been procured.

Mr. Deputy-Speaker: Has the hon.
Minister any more information?

Shri Thirumala Rao: With regard
to the Punjab, gram is decontrolled
there. The argument advanced by
the Punj@b Governmgent is thia.
Because gram is fetching a higher
price in the market, the producers
are holding back wheat and rice and
bring only gram into the market.
Therefore, the procurement is less.

Shri Sidhva: What steps do Gov-
ernment intend to take? Yesterday,
we were told by Mr. Sondhi that
vhile people in the South are starv-
g for rice, here rice is available
and is not collected. This figure also
confir.as that statement.

Shri Thirumala Rao: I would draw
the attention of my hon. friend to a
statement recently made by Mr.
Munshi that we are trying to get
20,000 tons of rice from the Punjab

Government.

Shri Sondhi: What is the solution
for the Punjab situation regarding
procurement? .

Shri Thirumala Rao: The solution is
that ‘he Punjab Governm-at should
apply with greater vigour.
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Shri Sondhi: About the gram posi-
tion: when people can sell gram at
?hhighcr 1ate tnan wheat, why should

ey......

Shri Thirumala Rao: It is a Cabinet
decisi that gram will not be con-
trofied. in the Punjab.

Seth Govind Das: After the Govern-
ment received the procured quantity of
grains and also grains from abroad, does
it expect to have any reserve in the
beginning of the next year?

Shri Thirumala Rao: We hope so.

Seth Govind Das: How much will
it be?

Shri Thirumala Rao: It is too early
t{o compute; it may be 1'5 million
ons.

Mr. Deputy-Speaker: Mr.
Rao.

Shri Sondhi: On a point of infor-
mation, Sir......

_ Mr. Deputy-Speaker: Let him put
it later us a question. Al] questions
are points for information.

Shri Kesava Rao: By what time
will the hon. Minister be able to get
20,000 tons of rice from the Punjab?

Shri Thirumala Rao: As soon as the
Punjab Government responds to our
request. We are nursuing them.

Shri Somdhi: How is it that the
Press Gallery is vacant? It is some-
thing abnormal.

An Hon. Member: There are four
persons.

Mr. Deputy-Speaker: I do not think
we have got any control over them.
They may come or may not come.
What is the use of putting questions?

Shri Rathmaswamy: May I draw
the attention of the hon. Minister to
a statement by the hon. Food Minis~
ter of Madras, contradicting the
statement ..iade by the hon. Shri
Munshi, the other day, on the floor
of the House, saying that the stock
position in Madras is not so high as
stated by the hon. Minister for Food?

Shr. Thirumala Rao: I have seen
a statenient in the Papers this morn-
ing. But, there is no dispute about
the stock position of rice in Madras.

Dr. Ram Subhag Singh: May I
know whether foodgrains procured
internally and imported from foreign
countries are selling at the same
price?

Kesava



4717 Oral Answers

Shri Thirumala Rao: There is diffe-
rence in price; it has been said so
many times.

Dr. Ram Subhag Singh: How much
is that?

-
w

_Mr. Deputy-Speaker: We are - “now
going into the question of prices.

Shri A. C. Guha: May I know whe-
ther the procurement in West Bengal
is only 50 per cent. of the target and
if so whether it is due to the fact

that procurement price is unjust and
uneconomic?

‘Shri Thirumdla Rao: From the
figures here, the target was 350.000
tons and the procurement 316,569

tons. That is, more than 80 per
~ent.

shri A. C. Guha: Was there a com-
mittee dppointed to enquire into the
procurement price? What was the
report of that committee?

[y

Shri Thirumala Rao: A committee
has been appointed. I am awaiting
the repoit of the committee.

Dr. V. Subramaniam: What is the
procurement target for Madras? How
much has been procured till now?
What is the stock position now?

Shri Thirumala Rao: 1 have laid a
statement. The target is 1,067.670
tons.

They have procured 668,541 tons.

Mr. Deputy-Speaker: May I make
one suggestion. The statement has
been placed in the Notice Office. All
hon. Members who want to put sup-
plementaries will kindly look into
that Statement before asking details
of the Statement here. The statement
is available not only to the hon.
Member who puts the question, but
to other hon Members also. Next
question.

Shri Sidhva: With your permission,
ir, I would like to ask one question.
Arising out of part (e) of the ques-
fon, I want to know whether any
ontract has been placed for food-
rains with the Government of Iraq
his year

Shri Thirumala Rao: No, Sir, I have
ﬂven the places with which contracts
ve already been entered into.

Shri Sidhva: May I know whether
fraq has not undertaken to supply
20,000 tons of wheat and 5,000 tons
of rice this year?

Mr.  Deputy-Speaker: This only
vefers 10 US.S.R.
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Shri Sidhva: My question was
whether any new contracts for im-
port of foodgrauins have been entered
into after May, 1951. I am referring:
to the contract with Iraq.

Shri Thirumala Rao: I have given
all the information in my possession.
ini the answer.

Mr. Deputy-Speaker: Next question..

Shri Kamath: As regards the State-
ment laid in the Notice Office, there
are only one or two copies placed. If a
large number of Members want to
see the Statement., it is quite impos-
sible unless at least half a dozen
copies are made nvailable.

Mr. Deputy-Speaker: I shall en-
quire. If the copies are too short, I
shall ask some more to be placed.
Next question.

MOVEMENT OF WAGONS
*386. Shri Sidhva: Will the Minister

. of Railways be pleased to state:

(a) the present position of the broad
gauge and metre gauge wagons;

(b) the number of goods wagons in-
troduced in the year 1950 and up to
date in 1951;

(c) whether it is a fact that for
want of adequate wagons many a time
consignments of petrol, coal. steel,
sugar and cement have suffered on ac-
count of their diversion for move-
ment of foodgrains;

(d) whether it is a fact that for want.
of fuel movement of commodities on
the Ahmedabad-Prantij Railway has
been considerably affected:

(e) whether it is also a fact that
Ahmedabad and Bombay textile mills
~ould not obtain transport facilities for
movement of cotton from Dhanduka,
Dhglka and other producing centres:
an

(f) whether it is a fact that the
Gujerat Chamber of Commerce has
drawn the attention of Government to
the congestion at the railway yards at
Sabarmati and Viramgam where goods
are awaiting despatch for months and
if so, what steps Government have
taken in this matter?

The Minister of State for Transport
and Rallways (Shri Santhamam): (a)
The wagon position on both broad
gauge and metre gauge is at present
difficult, more so on the metre gauge
due to acute shortage of stock.

(h) The number of wagons put into
service during the year 1950 was
2509 broad gauge and 50 metre gauge
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and during the half year ending 30th
June, 1951, 793 broad gauge 38 metre
gauge.

(¢) The heavy movement of Im-
ported foodgrains has had its
inevitahle repercussion on the move-
ment of other traffic particularly from
the ports but traffic in petroleum
products. coal. steel, Government
sponsored sugar and cement has been
least affected.

(d) For the reasons mentioned in
parts (a) and (c). the movement of
traffic in cotton and charcoal from
stations on Ahmedabad-Parantij Rail-
way was also delayed. The cotton
trafic has however been since cleared
and charcoal has also commenced to
move.

(e) There was some difficulty to
meet demands in full during certain
periods due to heavy movement of
foodgrains.

arise.

Shri Sidhva: The hon. Minister
gave us in the last session a rosy
picture of the wagon position; but now
in answer to this question, he says that
the wagon position on both broad
gauge and metre gauge is at present
dificult. What is the cause for this
change? Has there been any extra-
ordinary event? Is it because of the
heavy movement of foodgrains that the
wagon position is bad? Was there not
the same movement of foodgrains when
he made his statement last time?

Shri Santhamam: The hon. Member
is mixing up too many matters. I
did not say that the broad gauge
wagon position was difficult now due
to shortage of stock. Only in the
metre gauge is the difficulty due to
the shortage of stock. In certain
sections. the difficulty in the case of
broad gauge wagons is due to the
heavy movement of foodgrains from
the ports. When foodgrains have to
be moved from the ports. wagons
have to return empty to the port in
order not to waste any time. That
leads to wastage of wagon loading
because foodgrains cannotl wait at the
ports. This is the real cause of the
difficulty in the case of broad gauge

wagons.

Shri Sidhva: What is the reason for
only 50 and 38 metre gauge Wwugons
being put into service as against
2509 and 793 broad gauge wagons?
Were not sufficient orders placed for
the metr2 gauge wagons? What is
the reason for their non-supply?

21 AUGUST 1951
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Shri Santhanam: The rehabilitation
of broad gauge lines was taken up
first and next the metre gauge. We
have ordered about 9.000 wagons for
metre gauge and these will be com-
ing from this year onwards.

Seth Govind Das: Is it not a fact
that a few months back even though
there was this movement of food-
grains, this diffculty in wagons was
nnt being experienced? And by what
time do CGovernment expect to get
over this wagon difficulty?

Mr. Deputy-Speaker: Larger quan-
tities of foodgrains are being import-
ed now than before.

Shri Santhanam: I may give an
illustration. In the Southern Rail-
way, in May foodgrains were moved
by 1,753 broad gauge wagons and
by 3,743 metre gauge wagons. In
June, 2,091, broad gauge and 4,231
metre gauge wagons were used for
this purpose. Naturally the excess
wagons given to foodgrains will be
lost for the other purposes.

Seth Govind Das: But by what,
time 4o Government expect to remove
this difMculty?

Shri Santhamam: As soon as the
pressure due to the movement of
foodgrains decreases and ag soon as
we get more metre gauge wagons.

Seth Govind Das: What is the ex-
pected time? I want to know by what
tlmet Government expect an improve-
ment.

Shri Santhanam: I would like a
forecast about the monsoon and other
matters.

Shri Sondhi: Are Government aware
of the acute shortage of cement in the
Punjab where an individual cannot get
even a bag or two of cement, all due to
the wagon shortage?

Shri Santhanam: The wagon shortage
is not the cause for the difficulty in
getting cement. I investigated this
matter while in Bombay and I found
that the orders for cement were much
more than the capacity of the facto-
ries. There may be a little difficulty
in certain places due to shortage of
wagons. but generally it is due to the
shortage of stock itself. It is mnot
possible to say without enquiry which
cause is responsible at which place.

Shri Sidhva: The hon. Minister
stated that so long there was the pres-
sure due to the movement of food-
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grains. this present wagon difficulty
will continue. But in view of the
Planning Commission’s recommen-
dation tnat tor five years there should
be this importing of foodgrains, are
we to expect that this wagon difficulty
will continue for five years?

Mr. Deputy-Speaker: That is in-
ferential. The hon. Minister said
thut they had ordered about 9,000
wagons.

Shri Sidhva: But will that be suffi-
cient?

Mr. Deputy-Speaker: If not suffi-
cient, it will be increased. There is
no use raising arguments on the floor
of the House with respect to questions.
The answers are given on the facts
and inferences are to be drawn by
hon. Members.

Shri R. Velayudhan: May I know,
Sir, whether it is a fact that in most
of the workshops large numbers of
wagons are lying idle for the last
four years or so without being re-

paired?

Shri Santhanam: That is wholly
wrong and inaccurate. The hon. Mem-
ber is talking without his book.

Shri R. Velayudhan: I could not
catch the reply, Sir.

Mr. Deputy-Speaker: He said it is
wholly wrong and linaccurate. Shri
Bhatt.

Shri R. Velayudhan: Can I put a
question?

Mr. Deputy-Speaker: No, no. I
have called Shri Gokulbhai Bhatt:

ot wg : wr gt WAt oft W
wrew § fF oy A¥ ¥ grreT AW
€ drr wrt o e F A &
forg 7Y f st gar wreoi & ?

[Shri Bhatt: Is the hon. Minister
aware that a number of wagons run
empty between Abu Road and Sabar-
mati and this not for purposes of
{etchlng food but for other reasons?)

JoTw W : BA i A
Az @AY E

[Mr. Deputy-Speaker: How can
such trifles be remembered?]

Shri R. Velayudhan: Sir, on a point
of information.
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Mr. Deputy-Speaker: Order, order.
,:,ll questions are points of informa-
ion.

Shri Saathanam: It is not possible
to state definitely. In certain cases
certain wagons have to return empty
to remove other urgent goods.

Shri Ramalingam Chettiar: Are
Governr_nent aware that perishable
goods like potatoes are lying for
logg periods without being moved
with the result that the goods
perish? Do they know that there is
a loud complaint about this?

Shri Santhanam: I had such a com-
plaint and I have instructed that
efforts should be made to move the
potatoes.

Shri R. Velayudhan: Sir the hon.
Minister stated that my information
was totally wrong. I did not state
anything, on the other hand, I wanted
some information. Can the hon.
Minister then say that my informa-
tion is totally wrong? 1 did not make
any assertion.

Mr. Deputy-Speaker: The hon.
Minister only said that that informa-
tion was wrong.

Shri Sidhva: Sir, arising out of
part (f), did the hon. Minister say
that no representation was made by
the Gujerat chamber of Commerce?

Shri Santhanam: That is my infor-
mation.

Foop Grrrs

*387. Shri Sidhva: Will the Minister
otta tFaood and Agriculture be pleased to
state:

(a) whether any gitts of wheat and
rice have been recelved from various
sources in resﬂ:nse to appeals made by
several organizations and missionaries;

(b) the quantity that was distributed
out of these gifts in Bihar and other
places; and

(c) how much of the gift has been
received from foreign countries and
how they have been distributed?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Gifts of wheat and rice from
individusls and organizations are
being received but it is not posgjble
to say how much of these are in res-
ponse to appeals made by organiza-
tions and mussionaries.

(b) and (c). So far as gift food-
grains collected in the country and
distributed in Bihar and Madras are
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concerned, information has been call-
ed for from the State Governments

and will be Jaid on the Table of the
House when received.

Out of the quantity of food gifts
imported under the aegis of the Gov-
ernment, 81 long tons wheat, ‘004
long ton wheat flour and 2-502 long
tons rice have been allotted to Bihar,
10:3 long tons rice to Madras and
1042 long tons of rice to Assam
Earthquake relief for free distribution.
Apart from this, 1843 tons of rice
donated by the UNICEF have been
recelved for free distribution to chil-
dren: adolescents, and expectant and
nursing mothers throughout the coun-
try. Besides, certain charitable orga-
nisations and relief workers also
imported wheat, wheat flour and rice
for free distribution.

Shri Sidhva: May I know whether

these gifts to children were distribut- -

ed all over the country? If not in
which parts were they distributed?

Shri Thirumala Rao: They were
distributed to Madras and Bihar pri-
muarily.

Shri Sidhva: What was the process
of distributing these gifts among the
children? Were they distributed
through hospitals to the destitutes or
other needy persons?

Shri R. Velayudhan: What was the
agency for the distribution?

Shri Thirumala Rao: The State
Governments are the agencies through
which the distribution is made.

Shri Sidhva: But the gifts came to
the Government of Indin and I want

the information as to how they were
distributed.

Shr{ Thirumala Rao: Usually these
gifts are assigned to provinces like
Madras - and Bihar. The Central
Government has passed them on to
the State Government and the latter
have their own organisation for
distribution such as the health depart-
ment to distribute such gifts.

- Shri Sidhva: I want to know whe-
ther the State Governments have
+ given any iInformation to the Central
Government regarding the places
where they have distributed the food
gifts.

Shri Thirumala Rao: In reply to
parts (b) and (c) of the question I
have definitely stated that we have
asked the State Governments to give
us 'the information and it will be
placed on the Table of the Hbouse
when received.
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Shri Kamath: |s it a fact that in
New Delhi a couple of days age some
Ameriran gifts were distributed to
children by the daughter of a high-
placed Minister and if so, what were

those gifts, food gifts or something
else?

Shri Thirumala Rao: It is too vague
for me to answer.

Shri Kesava Rao: Is it o fact that
some of the food parcels contained
things like pencils, rubber, etc?

Shri Thirumala Rao: I have no
idea.

Shri Kamath: Did the Minister sav
that he did not know in answer t2
my question?

Mr. Deputy-Speaker: Yes, he did
not know.

Dr. Ram Subhag Singh: In view of
the fact that India can afford or
manage to vay for her food imports
is it not beneath the dignity of the
country to accept small food gifts
from foreign . countries?

Mr. Deputy-Speaker: It is a matter
of opinion.

ALL-INpDIA WOMEN'Ss Foop COUNCIL

*388. Shri Kamath: Will the Minister

of Feod and Agriculture be pleased to
state:

(a) whether the All-India Women's
Food Council propose to run Cafeterias
in other parts of India on the model
of ‘Annapoorna’ in New Delhi; and

(b) it so, where and when?
The Deputy Minjster of Food and

Agriculture (Shri Thirumala Rao):
(a) Yes.

(b) Simla—opened on 18th May,
1951.

Bombay—opened on 17th July, 1951.

Hyderabad, Madras, Calcutta—

expected to be opened shortly.

Shri Kamath: Is there any_proposa!
to open these cafeterias in other
parts of India also?

Shri Thirumala Rao: Yes, there is
a proposal to open them in as many
centres as possible throughout India.

Shri Kamath: Are these cafeterlas
which nre links in a chain run on
similar lines as regards food and
prices?
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Shri Thirumala Rao: Generally,
subject to local tastes and habits of
food. they follow a common pattern.

Shrl Kamath: Is it a fact that the
cafeteria opened at Simla has not
been named Annapurna but “Kusum
Trivedl Bhojan Bhandar” and is it
a fact that the suggestion made by
the President or the Vice President of
the All India Women's Food Council
to name il as Annapurna was turned
down?

Shri Thirumala Rao: | want notice
for that matter of detail.

Shri Kamath: Am [ to understand
that the Minister does not know that
this Simla cafeteria has been named
differently at all?

Mr. Deputy-Speaker: It has not
come to hig notice.

Shri Lakshmanan: Is it n fact that
several private restaurants in New
Delhi have adopted the Annapurna
technique and thus the Annapurna
is running at a loss?

Shri Thirumala Rao: No, no. It
is a compliment to Annapurna if
others follow it.

Shri Sondhi: Is there any chance
of Government doing anything in
this line for poor Punjub's benefit
also? We want something in places
like Jullund=r and Ambala in the
plains and not alone on the hills.

Shri Thirumala Rao: Simla is the
headauarters of the Punjab.

Shri Amolakh Chand: What is the
number of Government officers and
staff who are employed in the cafe-
terias?

Shri Thirumala Rao: I do not think
that there are uny government officers
as such employed. They may be
there in an advisory capacity.

Shri Rudrappa: What is the crite-
rion for opening a cafeteria in a
new place?

Shri Thirumala Rao: In all impor-
tant centres where facilities exist we
are trying to get them opened.

Shri Dwivedi: What {s the total
c¢stimated amgunt of money which it
is contemplated to invest in this
connection and what are the condi-
tions under which it shall be given.

Shri Thirumala Rao: This particu-
lar nrganisation is run by the All In-
dia Wnmen’s Food Council and they
take the assistance of the All India
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Coflee or Tea Board. This All India
Women'’s Fond Council have got their
branches in all important centres.

Shri Dwivedi: I wanted to know who
finances them und under what terms
and conditions.

Sbri Thirumala Rao: In certain
places grants are ‘'given from the
central fund as loans to be repaid
afterwards.

_Shri Dwivedi: What are the condi-
tions of the loans?

Shri A. C. Guha: In view of the
fact that Calcutta is 100 big a city
with a huge population. is there any
proposal to open more than one
centre there?

Shri Thirumala Rao: Thev wi;!
'Sttarltf with one and it will multiply
itself.

_Shri A. C. Guha: Where will it be
situated?

.Shri Thirumala Rao: The Vice Pre-
sident of the All India Women's Food
Council is just now visiting Calcutta
and organising it.

Shri Kamath: In view of the fact
that these cafeterias are run by the
All India Women's Food Councii, does
not the Minister propose to name
them uniformly as Annapurna?

EXPERIMENTAL PoST OFFICES

*389. Shri Kesava Rao: Will the
i\&mxtstter of Communications be pleased
o state:

(a) what is the number of Experi-
mental Post Offices started during the
first quarter of 195.-52;

(b) whether it is a fact that a large
number of such Post Offices have been
closed down and if so, what are the
reasons for the same; and

(c) what is the average expenditure

for maintaining a Post Office—rural
and urban separately?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):

(a) Rural 55
Urban 4

(b) No.

(c) Rural Rs. 61-8-0 monthly

Urban Rs. 275-10-8 '

Shri Kesava Rao: Is it a fact that
in most of the post offices in rural
areas the stafl are employed on a
part-time basis?
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SiShri Raj Bahadur: That is right,
r.

Shri Karunakara Menon: Are Ggv-
ernment aware of the prevailing feel-
ing in the country that instead of
opening post offices in all villages
inhabitel by 2,000 people und over,
people would like to have post offices
for three or four villages with deli-
very arrangements. whereas the pre-
sent rural post offices do not possess
the advantage of delivery?

Shri Raj Bahadur: The Government
is nlways trying to keep itself in the
closest contact with the prevailing
public opinion in this behalf and I
think such steps are taken in this
matter as are in consonance with
public opinion and convenience. So
far our experience. however. shows
that the present system is working
well,

LocoMoTIVE ENGINES

*390. Dr. M. V. Gangadhara Siva:
Will the Minister of Railways be
pleased to state.

(a) how many old locomotive
engines were substituted by the new
ifmported locomotive engines and on
what lines are they being used; and

(b) whether orders were placed after
consultation with Experts and if so,
who were the experts?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
The new engines replaced an equiva-
lent number of 0ld engines except in
the case of 44 Broad Gauge Goods
engines which were treated as addi-
tion, The new locomotives were
allotted to Railways as under:

"Number of locomotives alloted

Reiwey 3. M.G. N.G.
Assam . .. 4 .e
B.N. 94 . 5
BB. and C.I. 43 a3
E. I 249
E.P. 35 .. ..
G.1P. 117 .. ..
M. and 8. M, 31 34 .
O.T. .. 72 ..
g1 20 64

589 207 5
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(b) In some cases the designs were
similar to earlier types which had
proved satisfactory in service for a
number of years. Many of the new
locomotives were, however. buili to
new standard designs developed by
the Central Standards Office for Ruil-
ways from experience gained during
many years of locomotive performance
under Indian conditions. The designs
and specifications were carefully
examined and approved by the Loco-
motive Standards Committee, which
consists of the Chief Mechanicatl
Engineers of Railways and also by
British Consultants and American
Experts.

Dr. M. V. Gangadhara Siva: What
is the cost of these new imported
locomotives and what are the coun-
tries from which they are imported?

Shri Santhanam: I have not got the
details of the prices. It may be about
four to five lakhs for broad gauge
and three to four lakhs for meter
gauge engines.

Dr. M. V. Gangadhara Siva: What

are the terms under which they were
imported?

Shri Santhanam: All these have
been imported one or two years ago
and that account is more or less
complete.

Dr. M. V. Gangadhara Siva: May I
know whether any requisition was
sent to Russia for the supply of
engines, in view of the fact that they
are superior in quality and if not,
why not?

Shri Santhanam: I am not aware
thut Russian locomotives are superior.

Shri Rathnaswamy: Is it a fact that
some officials have been deputed by
the Government to buy locomotive
engines abroad?

Mr. Deputy-Speaker: It came out
two days ugo that some officials of
the Railway Department were gning

Shri Santhanam: For the orders to
be placed for 1952-53 two of our offi-
cials have gone to Europe.

Shri Barman: Are these new en-
gines so designed that they will be
run on low graude coal so as to con-
serve superior coal?

Shri Santhanam: Yes, that is one
of the objectives in the new designs.

Shri R. Velayudhan: May I know
whether there were any cases in
which the American expert differed
from the Indian expert about the
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locomotives and the Government
accepted the verdict of the American
expert, which subsequently proved
wrong when the engines came to
India?

Shri Santhanam: I do not wunder-
stand the question.

(Interruption)

Mr. Deputy-Speaker: Order. order.
If there is difference of opinion between
two experts something has to be
accepted.

Shri R. Velayudhan: It involved a
loss to the country.

Shri Ghule: What is heing done
with the replaced engines? Are all
of them used or are some of them

thrown away as scrap?

Shri Santhanam: They are scrapp-
ed it they are utterly useless, but if
they are useful for shunting or other
purposes they are used for those

purposes.

Shri T. N. Singh: May I know if
the services of the Chittaranjan Fac-
tory have been fully availed of for
reconditioning and rebuilding the
old engines which are being replaced
by these new engines?

Shri Santhanam: That is the work
of our repair Workshops. The
Chittaranjan Factory is for making
new locomotives and its valuable
equipment cannot be wasted on re-
conditioning and repairing old ones.

Shri Dwivedi: Have any accidents
happened because of the employment
of new engines?

Shri Santhanam: Accidents have
happened both with respect to new
and old engines. None have
happened as a result of the new

engines.

Shrl Amolakh Chand: May I know
the number of locomotives to be
imported into India in 1951 and 1952?

Mr. Deputy-Speaker: Possibly the
information is there in the Budget
speech. Whatever is available in the
records or in the Library should not
be asked for by way of questions on
the floor of the House.

RURAL POST MASTERS

*391., Dr. M. V. Gangadhara Siva:
Will the Minister of Communications
be pleased to state the basis on which
the pay of Rural Post Masters is tixed?
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TE . Deputy Minister of Communica-
tions (Shri Raj Bahadur): By the
term ‘Rural Postmasters’ perhaps
Extra Denartmental Sub Post Masters:
and Extra Departmental Branch Post
Masters are meant. Their remune-
ration is really an ‘allowance’. and
not ‘pay’ for they are expected to
have other sources. of income.

In the case of the Extra Depart-
mental Sub-Postmasters. the allowance
is determined at the discretion of the
Head of the Circle concerned with.
reference to the merits of each office.
No minimum rate has been prescribed;
ordinarily their allowance does not
exceed Rs. 30/- p.m., but in an ex-
ceptional case over Rs. 30/- but not ex~
ceeding Rs. 40/- p.m. can be graated.

The allowance of Extra Depart-~
mental Branch Postmasters varies:
between Rs. 10/- and Rs. 30/- per
month. The amount s determined
by a ‘Point System’ linked with the
monetary value of the transactions:
done by the office.

Dr. M. V. Gangadhara Siva: Wil
Government consider the desirability
of increasing the present allowance to-
these rural postmasters?

Shri Raj Bahadur: This position has-
been sufficiently examined and I may
inform the hon. Member that so far
it has satisfled the needs of these
part;time employees of the Depart-
ment.

Shri Chattopadhyay: Is it a fact
that these Extra Departmental Post-
masters have to meet the cost of
stationery such as paper, pencil, nib,
ink, etc. from their own allowance
and are not paid for it departmens--
tally?

Shri Raj Bahadur: Separate provi-
sion for stationery has been made.

Shri Chattopadhyay: When was.
this decision taken?

Shri Raj Bahadur: The hon. Mem--
ber is perhaps aware that stationery-
provision at the rate of two annas:
per head has been provided and it
is placed in the hands of the Circle
officers concerned.

Shri Sondhi: What is the signifi-
cance of these two annas in these:
days?

Shri Raj Bahadur: Two annas per
month is the amount calculated per
head.

Shri Chattopadhyay: May I kaow:
when this decision was taken and
whe:'t’xer effect has already been given.
to it?
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Shri Raj Bahadar: I require notice
Hfor giving you the exact date.

ot @ : fredr sk § dwe
W o Ared 8w fereaw -

TR O @i kTN e
1 yerew fagror & s 9w
At FoTIET F w7 o § 7

[Shri Dwivedi: What was the dear-
ness allowance that was being paid
to these Post Muasters before the last
‘qu. what dearness allopwance is
being paid now and what is the
difference between the two?]

ofr oo WY G5 frdw fear
fe 3% %Y feacda sotere frar s
» BAT T IS F W LT §,
AAAE N i & aror
wHAIfE 1§ AT Ag o owweT
fewrddes atw qreered &, IR
Lo T97 fegtaw swe= faear &

[Shri Raj Bahadur: As I said dear-
ness allowance is paid to them. The
rate of the dearness allowance is the
same as that of the Class II subordi-
nate staff. The Extra Departmental
‘Branch Post Masters are paid Rs.
10/- as dearness allowance.]

Shri Sondhi: What is the break-up
«©f these two annas?

Shri Raj Bahadur: There is no
«question of break-up. It hgs been
calculated and it comes to two annas
per head.

Dr. Deshmukh: The hon. Minister
mentioned two annas per head. Is
it per head of the population or per
head of the people who come to the
‘Post Office or is it per head of the
postmaster?

Shri Raj Bahadur: Per empioyee.

Shri R. K. Chaudhuri: Are these
anpaid postal employees allowed to
make temporary use of the monies
received from M.Os. etc. for their
own purposes? I mean temporarily.

Shri Raj Bahadur: They are not
unpaid; so. no such question arises.

Shri Harihar Nath Shastri: Are the
Government aware that wunder this
category there are postr_nasters in
urban areas also who put in the same
number of hours of work as regular
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postmasters but they "are treated as
Extra-Departmental Postmasters for
pay and conditions of work?

. Shri Raj Bahadur: Generally speak-
ing, the rules of working hours are
there and such Extra-Departmental
Postmasters are not compelled to
work more than five hours. In fact,
the average has been calculated and
it comes to between two and three
hours. If there are any specific cases
where this rule has been infringed, I
shall be grateful if the hon. Member
brings them to my notice or the notice
of the authorities concerned.

Pandit Munishwar Datt Upadhyay:
What are the classes of post offices
for which whole-time postmasters are
employed and what are the classes of
post offices for which part-time post-
masters are employed?

Mr. Deputy-Speaker: We are going

from one point to another. Next
question.

FoODGRAINS FROM U.S.A.

*392, Shri Krishnanand Rai: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
U.S.A. have asked the Government of
India that the U.S.A. representatives
should be associated in some way in
the distribution of the food provided
by US.A. to India under the Indian
Emergency Food Aid Act of 1951; and

(b) if so, in what form the Govern-
ment of U.S.A. have wished to be as-
sociated with the food distribution?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) No.

(b) The question does not arise.

Shri Krishnanand Ral: May I
know whether any such request was
made by the U. S. Government?

Shri Thirumala Rao: No such re-
quest was made.

Shri Krishnanand Ral: To which
State hns the first consignment of
wheat from the TU.S.A. under this
agreement been allotted?

Shri Thirumala Rao: Monthly
allotments are made from the total
stock. No particular quantity of
grain is allotted to a particular State.
Some of it goes to some part, and
some of it goes to another part.

Shri A. C. Guha: Are we to under-
stand that there is no official of the
U.S. Government who is Ilere to
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observe the working of this agree-
ment, psrticularly in regard to the
handling of the loan wheat in India?

Shri Thirumala Rao: They have
sent Mr. Frank Gerald, their E.C.A.
Administrator, as a member of their
Embassy here. He will be making
enquiries as to when the shipments
are received here and how they are
being disposed of. There is no obli-
gation on our part to take him and
treat him as part and parcel of our
Department.

Shri T. N. Singh: Is it not a fact
that out of the proceeds of the sales
of these grains in India for rationing
purposes. certain sums will be ear-
‘marked for specific purposes and their
administration will be watched by
persons other than Indians?

Shri Thirumala Rao: No. Sir. No
such conditions prevail nt present.

Shri Kamath: Will Government
Pplace a copy of the Agreement on the
"Table of the House?

Shri Thirumala Rae: I think it was
®lace on the Table of the House.

Shri Kamath: Not yet.

ItVlr. Deputy-Speaker: We shall find
-out,

. Dr. Deshmukh: Ts it a fact that the
American official who has joined the
American Embassy here has no other
work except to give attentinn to the
distribution of food obtained from
America?

Shri Thirumala Rao: How are we
-expected to know the exact work of
an official of the American Embassy?

Mr. Deputy-Speaker: What is the
harm if he comes :und sees? How
<an you prevent the American Em-
bassy from watching this?

DEARNESS ALLOWANCE

*393. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Railways
‘be pleased to state:

(a) whether the increase in dearness
allowance has replaced the grainshop
<concessions;

(b) how the grainshop concessions
«<ompare with the increased dearness
allowance to Railway employees;

(c) whether there has been any in-
crease in the grainshop concessions
during the last three years; and
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(d) whether Government are consi-
dering the scheme of having one uni-
form arrangement for all employees in-
s}ead’ of this dual system of conces-
sions? :

The Minister of State for Transport
;nd Railways (Shrl Santhanam): (a)
0.

(b) It is not possible to make any
accurate comparison between the
grainshop concessions allowed to
Railway employees with relief granted
in the shape of full cash dearness
allowance, since the relief by way of
grainshop concessions depends on
several variable factors, principally the
size of an employee's family and the
current market prices of the commo-
dities sold through Railway Grain-
shops at fixed concessional rates. On
a very rough -calculation. it has,
however, been estimated that the
average ' reliet in the shape of the
grainshop concessions plus dearness
allowance at railway rates, which
agaln, varies with the pay of an em-
ployee as also the area in which he
resides, enjoyed by a railway em-
ployee on a pay below Rs. 40/- p.m.
and having a family of 5§ members
including himself, amounted to Rs.
52/14/- in March 1951 as compared to
the increased cash dearness allowance
of Rs. 40/- p.m. admissible to such
an employee.

(c) Not since 1st January. 1949.

(d) We do not propose to disturb
the existing arrangement at present.

Pandit Munisliwar Datt Upadhyay:
May I know what classes of em-
ployees are ullowed the grainshop
concession and what classes dearness
allowance?

Shri Santhanam: Before 1849 all
railway employees who were not offi-
cers were allowed grainshop conces-
sions and partial cash dearness
allowance. From 1st January, 1949
all the employees were given an
option either to choose cash dearness
allowance or to continue limited
grainshop concessions with partial
cash dearness allowance. Those who
opted for the concession are continu-
ing to get it while those who opted
for full cash dearness allowance are
getting full cash dearness allowance.

Shri R. Velayudhan: May I know
whether the Government is having
any discussions with the All-India
Railwaymen's Federation on these
questions of grainshop concessions and
dearness allowance?
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Shri Santhanam: So far as 1 am
aware no discussions are being held
on either of these matters.

Pandit Munishwar Datt Upadhyay;
Is it a fact that there have been a
number of complaints against the
working of these grainshops in the
Railways and, if so, is it considered
necessary to repluce this system by
cash dearness allowance?

Shri Santhanam: It was as a re-
sult of complaints that the Grain-
shop Enquiry Committee was appoint-
ed and its recommendation was
adopted to limit the concessions to
filve articles. There is not much com-
plaint now. The gquestion of replac-
ing the grainshop concession does not
arise becuuse some of the employees
have chosen it voluntarily; we do not
want to disturb the concession be-
cause .only workers with large fami-
lies have opted for it and it will be
a great hardship to them now com-
pulsorily to force them to take cash
dearness allowance.

Shri R. Velayudhan: May I know
whether grainshop concession and
dearness allowance was not one of
the points raised by the All-India
Railwaymen’s Federation in their
recent communication to the hon.
Minister?

Shri Santhanam: The House is well
aware that dearness allowance was
one of the points of dispute between
the Railway Ministry and the ‘All-
India Railwaymen’s Federation.

stwg : w owrAR W
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[Shri Bhatt: Will the hon. Minister
please state whether the employees
who chose to avail of grain allowance
can now be allowed to avail of the
cash dearness allowance if they do
not like the former?]

of) warw : qg AF & )
[Shri Santhanam: Yes, they can.]
FANS IN INTER CLASS COMPARTMENTS
*394, Shri D. 8. Seth: Will the Minis-

ter of Rallways be pleased to state:

(a) whether all Inter Class railway
compartments have been provided with
electric fans; and

(b) if the answer to part (a) above
be in the negative, the reason for the
delay and the time by which installa-
tion of fans will be completed?
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The Minister of State for Transport

;l(l)d Railways (Shri Santhanam): (a)

(b) There has been no unreason-
able delay. A large number of com-
partments has been fitted and the
progress hos been on the whole
satisfactory There are oceasional
delays in supplies of components of
the electrical equipment and coaches
can only be conveniently and econo-
mically fitted at the time they under-
go thorough overhaul,

Tt is difficult to give a definite
date for th: completion of the work,
but railways have been instructed

that it <heuld be completed as soon
as possible.

Shri Amolakh Chand: May I know
whether the fans which were installed
in the Inter-Class compartments
when they were converted into Class

II ordinary, have been removed re-
cently?

Shri Santhanam: We have got a
statement which shows that many of
the Railways have completed the
electrification of the Inter-class
compartment.

Shri Sidhva: May I know whether
fans have been placed in III class
compartments also and, if so, what
is the number so far provided?

Shri Santhanam: We have got a
programme for fitting up all third-
class compartments;: and as the hon.
Member knows all new third-class
compartments are fitted with electric
fans. The old coaches are also being
fitted, but a little more slowly than
the inter-class compartments.

Seth Govind Das: By what time Iis
it contemplated that all the inter-
class and third-class coaches will be:
fitted with fans?

Mr. Deputy-Speaker: The hon..
Minister has definitely said that i%
is not possible to give a definite:
date.

Seth Govind Das: Approximately?

Mr. Deputy-Speaker: As and when
materials are available.

Seth Govind Das: Sir, agitation on
this question has been going on for
such a long time that we are entitled
to know the approximate time re-
qQuired for this.

Mr. Deputy-Speaker: Most of the
coaches have been fitted; and so far
as the remaining coaches are concern-
ed I hope it will be done as &and
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when materials are available. If
anything more is asked will the hon.
Member himself, if he were the
Minister. be able to give any answer?

Seth Govind Das: I wanted to
know at least as far as third-class
coaches were concerned...

Shri A. C. Guha: Is it true that
as for providing these amenities to
inter and third-class compartments. the
trains running on the eastern section of
the E.LR., that is those plying from
‘Sealdah. have not got the least atten-
tion from the Government?

Shri Santhanam: It is not because
it has got the lenst attention but be-
cause it was one of the latest to
come inte the Railway Department.

Mr. Deputy-Speaker: In individual
cases it is better hon. Members give
advance notice to the hon. Minister
for information. There are nearly
42,000 miles of railways and the hon.
Minister cannot go on remembering
about every mile and every half-
mile.

CALCUTTA PORT

*395. Shri S. C. Samanta: Will the
Mi{\ister of Tramsport be pleased to
state:

(a) the total tonnage of imports and
exports which passed through the port
of Calcutta during the years 1948-49,
1949-50 and 1950-51 separately;

(b) the causes of decrease or in-
crease in these yeers. and

(c) the number of vessels that en-
1ered the port in these years sepa-
rately?

The Minister of State for Tranmsport
and Railways (Shri Santhanam): (a)
and (¢). A statement giving the infor-
mation asked for is placed on the
Table of the House. [See Appendix
II. annexure No. 40.]

(b) The increase in the total ton-
nage handled during the year 1948-
50 as compared to the figure for the
previous year was primarily due to
the liberal import policy followed _by
Governmen! during the year which
facilitated the import of goods from
foreign countries on n larger scale.

The decrease in the total tonnage
handled during the year 1950-51 as
compared to the figures for the years
1948-49 and 1949-50, was mainly .due
to the uncertain trade c_ondmons
brought ubout by the war iIn Korea
and the stock piling policy followed
by foreign countries.
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Shri S. C. Samanta: Is it not a fact
that decrease in exports and imports
is also due to the shipping difficulties
at the ports?

Shri Santhanam: So far as I am
aware exports and imports have not
been affected by shipping difficulties.

Shri S. C. Samanta: May I know
what steps have been taken by the
Government o expedite exports and
imports by means of a new scheme
(which was to have been taken up by
the Government) for constructing a
ship canal from Diamond Harbour to
Calcutta?

Shri Santhanam: That is a very
dificult, complicated and perhaps
problematic project which has been
discussed for very many years and
no conclusions have been arrived at.

Shri Kamath: Has Government, Sir,
received reports or complaints or re-
presentations to the effect that a large
part of the work at Calcutta Port is
handled by Muslim seamen many of
whom are not free from pro-Pakistani
sympathies?

Shri Santhanam: It is a fact that
a large number of seamen at Calcutta
are Pakistani nationals but I don't
think they have caused any particular
trouble.

Shri Kamath: Is there no danger
even in these times?

Mr. Deputy-Speaker: That is a
matter of opinion.

Foop Sussipy TO TRAVANCORE-COCHIN
’ STATE

*396. Shri Alexander: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the food deficits of each deficit
State calculated as a percentage of
their total requirements;

(b) the procurement price and the
issue price in each state;

(c) the price for. different varieties
at which the Central Government sell
rice to Travancore-Cochin Govern-
ment, and the price at which the State
issue to the consumer;

(d) the total loss sustained by the
Travancore-Cochin Government on this
account in 1950; and

(e) the amount of subsidy granted
to them in the previous financial year?
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The Deputy Mirister of Food and
Agriculture (Shri Thjrumala Rao) : (a)
A statement showing the deficit declar-
ed by each State expressed as a per-
centage of the total quantity of food-
grains required for meeting the Gov-
ernment commitment during the year
1951 is laid on the Table of the House.
[See Appendix II, annexure No.

41].

(b) A statement showing the procu-
rement and issue prices of different
foodgrains in the various States is
laid on the Table of House. [See
Appendix II, annexire No. 42.]

(¢) The prices are as follows:

Varieties of |Prices at whioh| Average
Rioe sold by the | retail price
(imported). | Central Govt. | at which is-
during 1951. sued by

Travancore-
’ Cochin.
Rs./Md. Rs./Md.
Fine rioe: 26/8/ - 3
Coarse rice: 22/11/-
(during 1-1-51
to 8-7-51) 18/12/-
(approxi-
23/8/- mately).
(from 9-7-51) ]
Broken rice: 19/6/- J

21 AUGUST 1951

(d) Rs. 129 lakhs.
(e) Rs. 233:01 lakhs.

Shri Alexander: Are the Govern-
ment aware of the fact that while
the price of a Madras measure is 9
annas in Madras, the issue price in
Tranvancore-Cochin is about 12
annas?

Shri Thirumala Rao: Government
calculate the price in terms of maunds:
they cannol go into the details of
local variations.

Shri Alexander: Are _Govemment
at least aware that there is a vast dis-
parity in the issue price in the two
States?

Shri Thirumala Rao: It all depends
on the quality of rice that is import-

ed.

hri R. K. Chaudhuri: Ts it a fact
thgt Government have not been able
to remove the deficit in the State of
Assam nn account of transport diffi-

culties?
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Shri Thirumala Rao: Government
are trying their best to make allot-
ments and carry them over to Assam
with the available transport.

Shri R. Velayudhan: May I know
whether the Ministers of the Travan--
core-Cochin State had discussions.
with the Food Minister about a month
or two back and if so whether it was
urged that on account of the extra
expenditure they had to incur the
food subsidy should be enhanced?

Shri Thirumala Rao: The answer to
the first part of the question is in the
affirmative—the Travancore-Cochin
Ministers had come here and had.
discussions with the Food Minister.
The second part of the question is a
hypothetical one.

Shri R. Velayudhan: ] had put a
Short Notice question to the hon.
the Food Minister on this subject.

Mr. Deputy-Speaker: Then he would
have answered him,

Shri R. Velayudhan: But he did not
answer the second part as to what
happened to the question of enhance-
ment of subsidy.

Shri Thirumala Rao: The Central
Government have expressed their
inability to accede to the request of
the Travancore-Cochin Government
regarding the enhancement of the

subsidy.

Shri R. Velayudhan: May I know"
the reascn that !ed to the refnsal or
rejection by the Central Government.
of the additional subsidy asked for
by the Travancore-Cochin State?

Shri Thirumala Rao: That is a
matter of discussion between the two
Governments which I am not in a
position to divulge.

Shri R. Velayudhan: YCannot this:
House get the information?

Mr. Deputy-Speaker: Infqormation
on matters under negotiation cannot

be asked for.

Shri Alexander: May I know whe-.
ther it is a fact that the Krishnama-
chari Commitliee on States Finance
Integration recommended that the
Travancore-Cochin Government should.
get 75 per cent. of the loss on food
transactions in consideration of the
abolition of land customs, and if so..
why it has not been implemented?

Shri Thirumala Raeo: That is a
matter which is beyond the purview
of the Food Ministry. But so far as
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this transaction is concerned, I may
give the House this information. We
wanted that the sale price of this rice
should be Rs. 19/1 a maund and of
certain other varieties Rs. 19/7 and
Rs. 20/5/6. But the Travancore-
Cochin Guvernment was not willing to
sell the rice at this price and stuck to
a lower price which resulted in a
heavy loss.

Shri Alexander: In view of the fact
—as pointed by me earlier—that the
price per measure in Travancore
was already three annas higher, than
the neighbouring State. if they were
to abide by the directions of the
Centre. would it not have meant a
further enhancement of one anna
per measure?

Shri Thirumala Rao: That is a
matter of long argument. The price
of rice varies according to the quality
and the place from which it is im-
ported.

THEFT NEAR SHYAM NAGAR RaiLway
STATION

*397. Pandit Munishwar Datt
Upadhyay: Will the Minister of Rail-
ways be pleased to state:

(a) what articles were stolen from
the Railway wagons between the
stations Shyam Nagar and Kankinara
on E.I. Railway near Calcutta in the
first week of July 1951;

(b) how many persons were arrested
for that theft and how many have been
prosecuted;

(c) what valuation of property was
recovered; and

(d) whether the theft was commit-
ted by Railway employees or outsiders?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
14 bundles of raw hides.

(b) 14 persons have been arrested so
far. The case is under investigation
of the Government Raflway Police and
the number of persons prosecuted will
be known after completion of the
Police investigation. -

(c) Rs. 1,000/- approximately.

(d) This will be known later after
investigation is completed. Persons
arrested include both railway em-
ployees and outsiders.

Pandit Munishwar Datt Upadhyay:
May 1 know the date on which this
theft was committed?

Shri Santhanam: It is already given
in part (a) of the question—the first
week of July 1951,
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NEWSPRINT MANUFACTURE

*398. Shri S. N. Das: Will the Minis~

ter of Food and Agriculture be pleased:
to state:

(a) whether it is a fact that Gov-
ernment have approached some of the
State Governments to examine the-
possibilities of starting newsprint in-
dustry in their areas;

(b) if so, which of the States have
been asked to do so; and

(c) whether any negotiations in this
connection are going on with the Gov--
ernment of Nepal?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). The Inspector-General
of Forests has suggested to the Forest
Departments of Utiur Pradesh and
Punjab that the possibilities of start-
ing this industry be examined and
has sent them a note on the subject
prepared by him.

(c) No.

Shri S. N. Das: Are Government.
aware of the fact thut the Nepal
forests contain raw materials for
newsprint?

Shri Thirumala Rao: Our informa-
tion is that Himachal Pradesh and a
small area of Uttar Pradesh have these-
raw materials.

Shri S. N. Das: May I know whether"
the Ministry of Food and Agriculture-
have asked the various States to ex-
plore the possibilities of getting raw-
materials for this industry?

Shri Thirumala Rao: No, Sir.

Seth Govind Das: Is it a fact, Sir,.
thut in Madhya Pradesh a mill has:
already been under construction for
manufacturing newsprint and that the-
Planning Commission has recommend--
ed two crores of rupees to be given to-
Madhya Pradesh Government for
that mill? If so, what is the Central
Government doing in this respect?

Shri Thirumala Rao: I am not offi-
cially aware of the facts given by the-
hon. Member—this subject does not.
come under my portfolio.

Seth Govind Das: Is it not a fact:
that a mill for manufacturing news--
print is under construction in Madhya.
Pradesh?

Mr. Deputy-Speaker: That is true.
Some limb of Government may know’
that—but not the Food Minister.
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Seth Govind Das: That means that
there is no co-ordination between the
«Commerce Ministry and the Food
Ministry as far as these things are
«concerned.

Shri Karunakara Menon: Have the
Madras Government reported about
the possibility of starting newsprint
industry in the Madras State and if
s0 at what centre?

Shri Thirumala Rao: That question
should be uddressed to my hon.
«olleague on my left.

Mr. Deputy-Speaker: But how did
the original question come to be ad-
dressed to the Food Minister?

Shri Thirumala Rao: This dealt
with raw materials for newsprint and
the Inspector-General of Forests
happened to give a report about the
availabilitv of raw materials in
Himachal Forests. Therefore, we
thought we could give that information.

Seth Govind Das: Since the Deputy
Minister of Commerce is in his seat,
may I ask him to answer my ques-
tion?

Mr. Deputy-Speaker: If he is will-
ing to answer, I have no objection.

LoCuUsTS

+399. Shri §. N. Das: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the various parts of the country
which have been invaded by locust
swarms during the past three months;
and ’

(b) the extent of damage caused to
crops in each of them?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The States of Rajasthan, Sau-
rashtra, Bombay, Punjab, Ajmer,
Delhi, PEPSU, Himaéhal Pradesh,
Vindhya Pradesh, Madhyn Bharat,
‘ Madhya Pradesh, Uttar Pradesh,
Bihar, Orissa and West Bengal.

(b) No apprecinble damage was
caused as there were no standing
crops in Northern India during May,
June and July 1951.

WRITTEN ANSWERS TO QUESTIONS
MoNEY ORDERS FROM PAKISTAN

'¢400. Dr. Ram Subhag Simgh: (a)
Will the Minister of Communications
be pleased to state whether Indians
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residing in Pakistan are allowed to
send money by Money Order to their
dependents in India?

(b) If so, what amount of money
are they allowed to remit per month?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir. The Money order service has
been under suspension since 18th
September. 1949, We huve made
suggestions to Pakistan about resump-
tion of the service.

(b) Does not arise. -
PRicEs OoF FOODGRAINS

*401. Shri 8. N. Das: Will the Minis-
:er tt)ttFood and Agriculture be pleased
o state:

(a) the prices that the Government
of India are charging from the States
Governments for various kinds of
foodgrains supplied to them;

(b) the expenses that the Govern-
ment of India have to incur for the
import of foodgrains from foreign
countries; and

(c) how the prices of foodgrains
have varied during the current year?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) From lIst January 1951, the Gov-
ernment of India are charging the
full pool price (landed cost to the
Government of India) for overseas
grains supplied to the States except
for certain specified quantities which
will be supplied at subsidised prices
intended for consumption in certain
selected industrial and deficit areas.
A statement is laid on the Table of
the House showing the subsidised
rates charged. [See Appendix II,
annexure No. 43.]

The statement laid on the Table of
the House in reply to parts (b) and
(¢) of the question details the pool
prices.

(b) and (c¢). A statement showing
the pool prices fixed from 1st Janu-
ary, 1951 is placed on the Table ot
the House |[See Appendix II,
annexure No. 43.]

The pool price represents the
average landed cost of the grain from
all sources during the year and In-
cludes the cost, freight, and all inci-
dental charges incurred by the Gov=
ernment of India upto delivery to
the recipients at Indian ports loaded
into wagons/trucks etc.
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The increase in the pool price from
the 9th July 1951 is due mainly to
the increases in the f.o.b. cost of the
foodgrains and the shipping freight
rates. .

RAILWAY WAGONS HELD UP IN PAKISTAN

*402. Shri Kamath: Wil the Minister
of Rallways be pleased to refer to the
answer given to my Unstarred Ques-
tion No. 349 on the 8th .June, 1951
regarding Railway wagons held up in
Pakistan and state the position with
regard to such wagons and carriages
a8 on the 1st August, 19317

The Minister of State for Transport
and Raflways (Shri Santhanam):
The position of hold up of coaches
and wagons in Pakistan as on lst

August. 1981 is:

Coaches 170.
Wagons Nd.
SUCAR QUOTA FOR FRUIT PRESSRVATION
INDUSTRY

*403, Shri Kamath: Will the Minister
of Food and Agriculture be pleased to
refer to the answer given to my Un-
starred Question No. 348 on the 8th
June, 1951 regarding Suaar Quota for
Pruit Preservation Industry and state:

(a) whether the Centre has taken
over from the States the allotment of
sugar to the Fruit Preservation Indus.
try in the States;

(b) how much sugar has been allot-
ted to each of the Frult Preservation
units or factories in Madhya Pradesh
in July and August. 1951;

(e¢) whether owing to inadequate
sugar allocation, some of the units in
Madhya Pradesh have closed down or
are about to do so; and

‘¢d) it so, which are they?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) No, Sir. It is, however, proposed
to do so from 1st October, 1951.

(b) A statement showing the allot-
ment of sugar made by the Madhya
Pradesh G..vernment tao fruit products
manufacturers In the State. for the
quarter July/September 1951, is placed
on the Table of the House.

(¢) Information received from the
State Government shows that no
factory has completelv closed down
or is about to do so.

(d) Does not arise.
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STATEMENT

Fruit Products Manufacturers in
Madhya Pradesh and quotas of sugar

allotted to each of them dy the
State Government for the speriod
July/September, 1931. )
l_nge Quantity i bage

(1) Central Hindu-

stan Orange and ocold

Storage 16 dage

(2) Krishak Udyag,
Nagpur

gp
(8) Students’ Fruit
Produots, Negpur. . 8

”

4) V. .
O T
(6 3.0 Phadked Sons,

ur

agp 3 .
(e):?:. };x::m Products, . ‘
(T)Jme & Boas, s
(!)mA:dul Agiv Festory, ..

™

TRAVELLING FARES ON NARROW Gawen
WAYS

*404. Bhri Ghule: Will the
of Railways be pleased to state:

(a) whether Government have come
to any decision about bringing the
travelling fares on Narrow Gauge Rafl-
ways in accordance with the fares
Broad and Metre Gauge Railways; -:

(b) it not, when a decision will be
taken?

The Minister of State for Trasspert
and Railways (Shri Santhanam): (a)
and (b). The question is still under
examination of Government. R
expected, however, that a decision will
be taken shortly.

CrLosure ar O MiLws 1IN UTTAR
PRaDESH

+408. Shri Amolakh Chand: Wi\ the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that 70 ofl
mills in Uttar Pradesh have been closed
down due to the movement of oil seeds
to other States by the Government of
India; and

(b) it so, whether Government are
lto&kmg lntofthe tg:tter amclt p;e *:

e steps for resump s
working of the mills?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao)r: (a)
and (h). We Pave asked the UP.
Government for information. Mean-
while it may be stated that the Gov-
ernment of India have not moved any
oil seeds from the UU.P. or anywhere
else. The question will be fully con-
sidered on receipt of information
from the UP. Goveranment.

NUTRITION OFFICERS

*“406. Pandit Munishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleased to state:

(a) whether there are Nutrition
Officers working under the Ministry
of Food and Agriculture; .

(b) if so, what is their number:
and”’

' (¢) the technical qualifications of
the said Officers?

The Deputy Minister of Food and
Am)cm?ture (8hyi Thirumala ‘ Rao):
(a es.

(b) Two.

() Deputy Director (Nutrition).—
Qualified in Biochemistry and Nu-
trition at the Indian Institute of
Science, Bangalore. Ph. D. of Bombay
Unliversity In Biochemistry and Micro-
binlogy (Milk and Milk products).

Food Executive Officer (Nutrition).~
Graduate in Agriculture.

DELHT TRANSPORT SERVICE

*407. Glani G. S. Musafir: Will the
xirtﬂster of Transport be pleased to
ate:

(a) whether D.T.S. authorities have
deputed a permanent staff to collect
the statistics of passengers travelling
on different routes, to enable the
department to make necessary changer
in the number of buses on different
routes; and

(b) if not, what is the procedure
adonted to fix the number o buses on
various routes?

The Minister of State for Transport
and Railwavs (Shri Santhanam): (a)
and (b). No part of the permanent
staff'of the Delhi Road 'Transnort
Authority is wholly engaged on coller-
tion of statistics of passengers travelling
on different routes but one of the
duties of the Traffic Inspectors and
Travelline Ticket Examiners 1is to
make daily reports about the flow
of traffic, the volume of traffic offering,
the freguency of services required ete.,
cn the various bus routes overated by
the Delhi Transport Service. These®
reports are scrutinised by Traffic Offi-
cers who carry out a personal inspec-
tion of the routes and 2 survey of the
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traffic to determine the transport re-
quirements of any particular area.
The number of buses on the various
routrs is ixed in sceordance with the
recommendations of Traffic Officers.

Bringes

«“408, Shri Kish

Will the Minister of Transport be
pleased to state the total number of
river bridges which have been complet-
ed by the Government of Indfa during
the vneriod from the 13th August, 1947
to the 15th August, 1950 for facilitat-
ing intcr-state transport?

The Minister of State for Transport
and Railways (Shri Santhanam):
Eight on National Highways. Since
then 4 more bridges have been com-
pleted. 39 other hridges are under
construction on the National Highways.

INpIGENOUS PLOUGHS

~ *409. Shri 8. C. Samanta: (a) Wil
the Minister of Foed and Agriculture
be pleased to state what improvements
have been made in the indizenous
ploughs used in Agriculture in India?

(b)Y In which partas of the country
those improved ploughs have been
axperimented and with what results?

(c) Do Government propose to make
further improvements?

(d) Has any mechanical plough
been manufactured in India?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Ran):
(a) The following improvements have
been made in the Indian indigenous
ploughs:

(i) attachment of double mould
boards to the indigenous
plough:

(1) attachment of mould board,
cultivator blades etc. to the
indigenous plough: and

(iif) attachment of 2 bottoms of
Indian Desi Ploughs to a
single beam.

(b) (i) The plough under item {iy
“is used in Bihar for ridging in Sugar-
cqane flelds.

(1) known as “Shanti Plough”, it
is experimented upon at
Coimbatore by the Madras
Department of Amficuiture.
A few have been distribited
to the research stations in
Madrag State. This kind of
plough is found useful for
various farm operations; and

(iii) is the “Double Desi Plough”

develo at the Indian Agri-
cultur:led Researck Institute
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and sent to Nagpur, Patna.
Indore and Jullundur for ex-
perimental purposes and the
results of the trials at those
places are awaited.

(¢) Wes, as part of the regular prog-
ramme of improvement of agricultural
imaplements.

(d) Yes. Power drawn ploughs
(say for tractors) are manufactured
but in very small numbers by two
‘firms, one in Punjab and the other In
Bombay. *

VEGETABLE O1L (COLOUR)

*410, Shri Bhiv Charan Lal: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment have succeeded in finding a
c¢_>ll,our for mixing up in the vegetable
0il?

(b) Have experiments been made
about that colour and when do Govern-
ment expect to mix that colour with
that oil?

(c) Is it a fact that Sri Satish
Chandra Das Gupta has sent to
Government a colour which in his
opinion will solve the question of mix-
ing colour in the vegetable oil?

The Deputy Minister of Food and
.(Ax)ru;\?ltum (Shri Thirumala Rao):
a) No.

(b) Various experiments have been
made but so far no effective colouring
medium which would not affect the
quality of vanaspati. not be injurious
to health, not be easily eliminated by
heating or by some chemical process
and non-toxic and not objectionable
to sight has yet been found.

(c) Yes. but the colour has not been
found suitable for the purpose.

ALLOTMENT OF RicE TO Assam

*411, Shri R. K. Chaudhuri: (a) Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that the Government of India
have promised to dllot one lakh tons
of rice to the State of Assam?

(b) If sg, what price has been
charged for the same and how much
of this has been already delivered to
the State of Assam?

The Deputy Minister of Food and
Agriculture (8hri Thirumala Rao):
{a) No, Sir., Assam’s import quota of
1 lakh tong for 1951 comprises all
grains.

(b) Does not arise, but 1 may men-
tion ‘that the Govlernment of India
Have so for allothed 44870 Wne eof
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rice: to Assam. ‘This consists of
15,800 tons from East Pakistan, the
price of which is approximately Rs.
20/13/- per maund. 26,000 tons from
imports, the price of which is Rs.
26/8/- per maund, for fine quality and
Rs. 23/6/- for coarse varieties, -and
2570 tons from Manipur, the price of
which is not readily available.

Foop PROCUREMENT

412, Shri M. Nalk: (a) Will the
Minister of Food and Agriculture be
pleased to state the amounts of grants
paid to different States on account of
food procurement bonus by the
Government of India under the new
procurement bonus policy?

(b) Is it a fact that in securing
procurement of food the deficit areas
in a surplus State are subjected to the
same rigour as the surplus areas?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Under the revised bonus scheme
no bonus will be paid on grain pro-
cured by a State for its internal con-
sumption. Bonus payable will be on
a sliding scaic and related to the net
export and import quota fixed tor the
whole year for each State for the
purpose. Bonus payable can therefore
be determined and paid oniy at the
end of the year.

(b) No.

1.AND UNDER JUTE CULTIVATION IN
OR18SA

+413, Shri M. Nalk:. (a) Will the
Minister - of Food and Agriculture be
pleased to state the acreage of land
brought under jute cultivation in
Orissa during the current year as
compared with the last year?

(b) How much of the lands have
been diverted, if any, from food crops
to the jute crops as a result of the
jute develgpment scheme in Orlssa
State?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rap):
(a) It is estimated that 1-01 laklr acres
will be under jute this year as against
1-10 lakh acres last year.

(b) The information is not available.
Part of the increase in the jute area
has come out of lands not growing
food crops.

CONSTRUCTION OF NEW RAILWAY LINBG

»414, Shri M. Naik: (a) Will the
Minister of Railways be pleased to
state how many new railway lines are
being. or proposed to be, undertaken
for construction during the fnancial
yoor 1961-82 and ?
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. (b) How many dismantled lines
aave besn or are proposed to be
restored during the year?

{c) What i{s the progress, if any,
made in each of the above cases?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
(1) Construction work on the follow-
ing lines is already in hand:

(1) Diggi-Toda Ral Singh Section
of the Sanganer-Malpura-Sawali Man-
garh Line in Rajasthan.

(2) Kandla-Deesa in Bombay.

(3) Mukerian-Pathankot in the
Punjab.

(4) Arantangi-Karaikudi in Madras.

(ii) Construction of the following
two lines will be commenced during
19851-52:

(1) ‘Chunar-Robertsganj in
Pradesh.

(2) Pihij-Nadiad near Baroda in
Bombay State.

(b) It has been degided to com-
mence work on the restoration of
eight dismantled lines during the
current financial year.

(¢) The up-to-date percentage of
progress on the Works in progress is
as follows:

Diggi-Toda Rai Singh ... 37 per cent.

Uttar

Kandla-Deega ... 43 per cent.
Mukerian Pathankot ... 65 per cent.
Arantangi Karaikudi ... 30 per cent.

As regards the remaining works,
preliminury arrangements are in hand.

COLOUR FOR VANASPATI

8415, Shri Ghule: (a) Wil the
Minister of Food and Agriculture be
pleased to state whether the committee
appointed by Government to find a
gsuitable colour to be mixed in the
hydrogenated vegetable olls, has given
fts report?

(b) It so, what are its recommenda-
tons?

(¢) If not, when is it likely to sub-
mit its report? °

The Deputy Minister of Food and
.(u)ri;zultm (Shri Thirumala Rao):
a 0.

(b) Does not arise.

. (¢) The Committee {s expected to
submit its report by the end of
Sepamber 1881.
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PRICES OF RICE IX TRIPURA

73. 8hri A. C. Guha: Wil tae
Minister of Food and Agriculture be
pleased to state:

(a) whether the prices of rice in
certain areas of Tripura have gone up;

(b) the highest price of rice as
reported by Government;

(c) whether there have been any
reports of starvation in Tripura; and

. (d)_ whether Government  have
introduced rationing in the State?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Yes, in northern parts of Tripura
including Sadar Division during May
to middle of July, 1951.

(b) The average price was between
Rs. 40/- and Rs, 45/- per maund dur-
ing the period mentioned in reply to
part (a).

(c) No.

(d) Modified rationing has beea in-
troduced in scarcity affected urban
areas and relief shops opened in some
of the rural areas.

ReGIONAL OFFICE FOR POSTS AND
N TELEGRAPHS AT VIJAYAWADA

74. Shri V. K. Reddy: Will the
{\/Iin{stter of Communications be pleased
o state:

(a) whether there is a proposal to
start a Reglonual Office for Posts and
Telegraphs at Vijayawada to serve the
entire Telugu-speaking areas in Madrag
and Hyderabad States; and

(b) if the answer to part (a) above
be in the afMrmative, what are the
areas which will be brought in this
1egion?

The Deputy Minister of Communi,
cations (Shri Raj Bahadur): (a) and
(b). Represen:ations have been re~
coeived to that effect from the public.

Crass II Posts IN RAILWAYS

75, S8hri S. N. Sinha: Will the
Ntmtaéster of Rallways be pleased to
state:

"(a) the total number of Class II
posts in the Indian Railways; and

{(b) how many of thegse ars filled
through direct recruitment and how
many through promotions?

The Minister of State for Transport
and Railways (Shri Saathanam): (a)
The tota! pumber of permsnent and
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temporary Class 1I posts on the Indian
railways at present is 373 and 283
respectively.

(b) Except in regurd to a few posts
in the Mechanical Engineering Depart-
ment and certain miscellaneous posts,
all the posts are at present filied by
promotion.

fcfiraw wwr srafcfraw oo ae e

e Wt Wy (§) W W
oy whe gt wree §  qfcfrae qar
wafchraa e o wrdt o wen
xR ¥t waT W ?

(W) fwrd ofcfame &wr srafe-
forger T A& wEdY qar ATHY F
w ) ® T wet g e foar
war d ?

() woft TowY & o ot s
frer s qe ey o omeft 4 7

(w) wrag eTe@l & aaTC
o v € 3rqar fedt sy arreTe 9?

B2ATUTORY AND NON-8TATUTOUY
RaTioNED CITiES

[76. Bhri Khaparde: (a) Wil the
Minister of Food and Agriculture be
pleased to state the number of the
Statutory and Non-statutory rationed
cities in India?

(b) What is the number of Statutory
and Non-statutory towns and villages
where foodgrains are supplied to the
inhabitants on ration cards?

(¢) What is the basis on which
Quantity of rations is determined in
all the States?

(d) Is it on a unit basis or on some
other basis?)

The Deputy Minister of Food and
ulture (Shri Thirumala Rao):
{a)-and (b). At present 353 cities and
towns are under statutory 1iationing.
Up-to-date information regarding the
number of towns and villages under
non-statutory retioning bas been called
for and will be plared on the Table
uf the House when received.

fc) and (d). The size of the ration
determined the basis of avall-

ia oo the
abllity and the type of rutioning In
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force. For all statutorily rationed
areas, the prescribed basic scale for
an adult is 12 ounces. In nnn-statuto-
rily rationed areas, wherg a rationce
can supplement the ration by open
market purchases. the quantum of the
ration is determined on the basis of
availabilities subject to a maximum
limit of 12 ounces. Gerncrally the
quantum of basic ration admissible to
an adult is treated as equivalent to
two units and that to a ckild equal to
one unit.

AVERAGE PRODUCTIVITY OF LAND

77. Shri Shiv Charan Lal: (a) Will
the Minister of Food and Agriculture
be pleased to state what was the

.average productivity per acre of land

in the country comparatively during
the last fifty years and what percent-
age in production has fallen during
that period?

.b) What were the causes of the
decline in the production per acre and
what steps have Government taken to
remove those causes?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
() A study of trends in yields of
principal crops viz. wheat, rice, jowar,
buajra, Sugarcane and gtroundnuts has
been undertaken by the Indian Coun-
cil of Agzr'culturii Research. The
study is siill incomplete owing to the
non-availability of comparable esti~
mates of yield relating to the same
coverage.

(b) There is a belief that produc-
tivity in certain areas has declined.
Among the causes are said {o be ex-
haustion of the soil, changes in the
water level, increased salinily. These
are sought to Le countered by propa-
ganda for soil conservation and for
use of organic manuring.

MiINISTRY OF FOOD AND AGRICULTURE
(StArr)

78. Prof. K. T. Shah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of (i) Gazetted, and
(i) non-Gazetted Officers, clerks and
Class IV servants in the Ministry
separately for Food and Agriculture
wings and its attached and subordi-
nate offices on:

(1) 18th August, 1947; (i) 38lst’
March, 1948; (lil) 31st March, 1949;
(iv) 3l1st March, 1950; and (v) 3lst
March, 1951; an

(b) the number of the ot ) k
and Class IV nrvafm ce:;p&l:rmds
temporarily in the first instance and
subsequently (1) made permanent, (i)
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retired or (fii; retrenched, during
each of the yeurs 1947-48 (post-
partition) 1948-49, 1949-50 and 1950-517

'The Deputy Minister of Food and
Agriculture (Shri Thirumala Rae):
(a) and (b) 7Two statements relating
to the Headquarters staff of the Food
and Agriculture Wings are placed on
the Table of the House. [See Appen-
dix 1I, annexure No. 44.]

Information in respect of attached
und subordinate offices is being collect-
ed and will be laid on the Table of
the House in due course

HiNpt THELEGRAM SERVICE

79, Shri Sidhva: Will the Minister
of Communications be pleased to state:

(a) whether the Hindi telegramn
sepvice has been extended to longer
mours;

(b) if so, in which places and up to
u&hat time Hindi telegrams are receiv-
ed;

(c) whether it is a fact that Hindi
telegrams are utilized by the press
correspondents on the Poona side to a
very great extent; and

d) at what other places the press
selgvice is utilizing the Hindi tele-

grams?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur) : (a) Yes.

(b) Calcutta, Patna, Gaya, Ranchi,
Muzaffarpore, Indore, Jaipur, Agry,
Aliahabad. Banaras, Bareilly, Kanpur,
and Lucknow work from 12 to 20
hours; Bombay. Belgaum, Bhusaval,
Poona, Shclapur, Jabalpore, Nagpur,
Ajmer and New Dclhi work from 12 to
22 hours.

(¢) No.

(d) New Delhi, Nagpur, Jabalpore,
Agra and Lucknow.

MoNKEYS

80. Shri Sidhva: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether the Madras Governmen!
have requested the Government of
India to ascertain whether anv foreign
countries are willing to import
monkeys from India on the ground
that these monkeys are causing
damage to crops and orchards; and

(b) if so, what reply have the
Government given and whether there
w likelihood of the exports from
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The Deputy Minister of Food and
z(\:ng:nlture (Shri Thitumala Rao):
a) yes.

(b) The Government of Madras have
been informed that the export of
monkeys is absolately free except
during the closed season, wviz. from.
Ist April to 31st August, when their
export by sea is restricted. The State
Government have also been furnished
with a list of leading monkey dealers
in the country, as also a list of certain
importers abroad of living animalg and
birds who may be interested in the
import of monkeys from India.

~ Monkeys are already being exported
in some nymbers to foreign countries,
as will be evident from the following
figures: .

Year No. of monkeys exported
from India by sva

104546 o 7,085
1846-47 10,180
1047-48 - 13,183
194840 .o 14,990
1049-50 - 21,748
Total export -

up to 1945-50 .. 67,086

INDIAN COUNCIL OF AGRICULTURAL
RESEARCH

81. Shri 8. N. Das: (a) Will the
Minister of Food and be
pleased to state what was the total
number of existing schemes under
operation financed by the Indian
Council of Agricultural Research
during the year 1950-51?

(b) How many new schemes will
he sanctioned during the current year?

(c) In how many cases under these
schemes have investigations resulted
in successful discovery of new
varieties of strains (breed)?

The Deputy Minister of Food and
(Shri Thirumala

Agriculture Rao):
(a) 180.
(b) The Governing Body of the

Council sanctioned 48 new Schemes at
it: meeting held in February, 1951.

(c) A note relating to new varijeties
cvolved as a result of the working of
Agriculture and Animal Husbandry
schemes financed by the Council and
in o'i:erauon upto 1950-51, is placed on
the Table of House, [See Appen-
dix II, ennexture No. 45.) .



Dis Weitten Answers

NUTRITION SECTION

8§2. Pandit Munishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleased to state
the amount of work done by Nutrition
Section during the last six months:

(i) to improve and co-ordinate the
nutrition activities of the State
Governments specially of the Part ‘C’
State Governments;

(ii) w0 acquaint the people of well-
balanced diets and correct method of
uogking among low income people:
an

(lli) to give publicity to the
nutritive value of garious foodstufts?

21 ADGUST 1751
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The Deputy Minister of Food aund
\griculture (Shri Thirumals Rao):
(i) Quarterly reports of nutrition work
are received from Part ‘A’ States and
a certain amount of co-ordination is
effected by the nuirition secticn at the
Centre. There is very [little activity
in this respect in Part ‘C' States.

(ii) This is being done by means of
posters, charts, exhibitions, cooking
~lasses. radio talks and opening of
cafeterias.

(iii) A recipe book of non-rationed
foods, describing the preparation of
well-balanced meals and snacks, as
well as their food values, has been
published

R———
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PARLIAMENT OF INDIA
Tuesday, 21st August, 1951.

The House met at Half Past Eight of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-30 a.m.
PAPERS LAID ON THE TABLE

(i) AMENDMENTS TO DELHI MOTOR
VEHICLES RULES, 1940.

(ii) AMENDMENTS TO PunJaB MoTor
VEHICLES RULES, 1940.

The Minister of States, Transport
and Railways (Shri Gopalaswami): I
lay on the Table, under sub-scction
(3) of section 133 of the Motor Vehi-
cles Act, 1939, a copy of each of the
following notifications issued by the
Chief Commissioner, Delhi, amending
the Delhi Motor Vehicles Rules, 1940:

(1) No. F. 12 (4)/50~MLT dated
the 30th April, 1951,

(2) No. F. 12 (24)/51-MLT dated
the 30th April, 1951.

(3) No. F. 12 (132)/50-MLT dated
the 30th April, 1951

(4) No. F. 12 (160)/50-MLT, dated
the 30th April, 1951.

(5) No. F. 12 (28)/51-MLT, dated
the 30th April, 1951.

(6) No. F. 12 (5)/51-MLT, dated
the 28th June. 1851.

[Placed in Library. See No. P.-193/51]

Shri Gopalaswami: 1 also lay on
the Table, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, a copy of each of the two notifi-
cations issued by the Chief Commis-

237 PSD

iolé

sioner, Himachal Pradesh, No. J.96-
26/49, dated the 3rd May, 1951,
amending the Punjab Motor Vehlcles
Rules, 1940. [Placed in Library. See
No. P-194/51.]

TARIFF COMMISSION BILL—contd.

dfew ST T@ wwiE AT
fedr-ofiFz ares  (Mr. Deputy-
Speaker), v ¥ amdz Jw
=l wz agy 7 grow (House) 7
VIY TN N agr as
1(T) 31 @ ¢ s wEEe
(Tariff Commission) #' aw i
FEAR M1 wfgd fv oaw @dx
TATRET F ¥6¢ (refer) frd gu
I IR 7 TEHIFT T GF | IS
fog 257 78 faw (Bill) ¥+ ader
(Select Committee) % gyd
A I IR qQ ITAAST 7 TR
TlF s o f5 o eww W
(may)#1 ‘9%’ (shall) ¥ qadi=s 5%
fem s s SAEaer & wuw
A fFegx oF == (industry)
g & v ag &y wdfwa
(Tariff Commission) ¥ ¥rd
ST ®F | 91 F) #S (speech)
F IR TIR WA faicee wEa
¥7 &qre Wfge weAmar ar v w7
A W F A o § Pfefore
(Political) mwo, 5 Feefiy &
aiess fog 7 madirz SIS sawarw



1017 Tariff Commission Bill 21 AUGUST 1951

[9feq sz e wria]
g wfed, e s wdimd N
TR F1 A FEed gifes gen fr
Tq fag 9% 1 T (enquiry)
X g%\ A, F Fema qm g %
FATFA ST A fodwe /S w o™
anr & #iw (lead) fear1ag faege
weafe® 41 39 4 ot fF I R Q@
o9 FAEA] TH OFRT F A
FFEOC FTIF A 1 99 99T AT97 T
e It raEae
afE<) A@eaT 39 AR T LT A4 |
Mr. Deputy-Speaker: But there is
the provision that the Commission
may of its own accord inquire into
those particular matters.
dfes srgT T wwi : 3g Ml
(Provision) @a-Faifes $¢.#1T 1R
(Sub-Clauses 11 and 12) F
arey §, 3fFT (T) F T AN
FTrE. 0 A WY aRAT agi BT o
s o fudae sa & gA At e d)
N 3§ § TEAWrE a1, AT G AR
qT FET7TH 9T, FIH T TIRAE
1 71 arfed s g fegd B
ape R WX PR A TS R
#rg 7T F 4F @ B FEWIR
AT @A A ° TWAr E
sEa®: & 99 9g asaT # @ fF
uw TeEd A ogx g fn fCw
FAET ¥ g g Ty T W
AT T Q19 F AR fe¥Fe
P § a7 4 duAT qT AHES T
@ 39 a9g ¥ AL L AG AL T
fix e TadEE R @ el T
g_\mmfgﬁaaﬁﬁ@ T F T@
g zaray fF 9@ ¥ qafea®
seemw (protection) ¥ TEHEFH
Qs ey A g A
&3 o A A% v (Note of
dicsent) ¥ : g wm A & A #
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d wr s¥=ww  (amendment)
ot fear f, o7 F gR A F a7 SR
& a9 gy IrEaT § i o 48 g
i fr e s @ afed Ter
gt wifed fr ag fodt Tooedt & AR
¥ o arg A 1A (veto) RS
¢ ¥, 70 78 w37 ¥ gF (House)
¥ gmd ag wdar § fe wat aF
fcw FATT FTAAF § IT WA
sreeare g Wifgd i ag frg greedy
F AT AR, 39 F IR K NEAA
;| A Ad (enquicy) FT ¥ |
aL reAReE 4 Ay 7 ag IT A
T FX a1 aTHE FY IR §
fEIgFOFL| § T9 I /A
Fqm § {6 s 35w F 9’ A1 0g
g d A AR A 77 I AGS
oY | gF et a5 73 wgA fr AT
zeeqied and, waAee { fradr el
& T q fer f6T TS AT
g & AR Yo A& TR
(scrap) ¢ faai ag 84 RreA A
¥fe7 ag A 7 7 fF gz FOaq
1 1 9g Faer e 3 A 4N
fgq ot gEer 37 w1 agard wdd
ag Wi AT gEer A E, Ag I
fgmag 1 & oF g wfea
(via media) ¥ FIAT RV g
A< ag a8 & 5 fRewe s
(Fiscal Commission) i a3
famifeg € @t fo 3RE FHgT W
sy frar wa, 3@ ¥ fawwe
42 3 99 F) v A ¥ v
fqrae FAA 7 TR OF A F AXA
fy a & feers NG 7
fawrtg a5t # dY, 7 @ < foan
§ fr dfcs Fiw W oA
ARFTFT FIA FT AEAT g =fgk
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@A g 5 feom +4r ¥F
e Y 4 o+ff Ag 4 dFFT |2
fafrer g 3 dfrag a@m § =@
fF o7 1 saIT FIAT A 1 K
W SA AR 7 gd Far @ 7
7g ks FiT A= F q @
TrEedi &7 arwr e (watchdog)
BT | 39 AT A8 T g A -
¥z F = g1 9 ( High Court)
Negpd F ag =TI (inde-
pendent) g1 &= g 7 F
FTATARHEfF @AM e =z
I FAT Wfgd fF amr g3 &
¥ gT 7 gAT W (suo-moto)
e EfTe € 71 faa §, 9 aw
23(T) ¥ w=_w W wEAR AT
Fifgd a8 9T MY A1 AT &R
TRRNFTT S, N 5 A 3@ A9
Haifes T8 fF s @R 9] A
IF AENFTT F T I & AT FT
R dg@amas @ § 5 7@
g& a1l (body) g, o7 w1 3%
T gEd R # qERFI FE
.| AR A ST GFAT & F BT
T A W F wwE T@EH g awa
& a1 =Y ote R A R ar
gl T ¥3 uw txfwe T
{technical body) ¥ faa #
AR I A TR g fode
WA Y W& Fw 7 w9 qat w;w
_wm'(ﬁm%, F 78 awmar Fr owi
(@) ¥ oA ¥ ¥ fod qrow
fraromr &\ ¥ e g B oww &
AL qAAAT FT AT A qIE%
(Power of Veto) 2 & wd f '
I AFARR  AAET qHH JT O
AENTTT FT &% FT G| I ¥
SETAT QW AT q W AWM TE Y

¥ fadaz A 4 wadwE &1 o
21 d7mt o () & ot feeefed-
aw (disqualifications) & § 59
Fagrag N

“The Central Government may
remove from office any member

of the Commission who has so
abused his position as to render

" his continuance in office detri-

mental to the public interest.”

weFafqg A wiEwT  (pro-
vision) § oY w/ ¢ T FRARE
#fa7 (Independent Com-
mission) ¥ 12 & & =& A,
zr§ 3% sig(High Court Judges)

¥ ax & = f1 Avww AW
g¥rse  (Judicial and Inde-

pendent) frad ageaa@ & 3T &

AR & ag 7 wran fF a3 F A

sea 2 fear wra f Fad ¥ fewre
ﬁfwaaﬁsrrﬂ%,afﬁ&?aaqﬁ%
g3dwarg qx Taw (slur). &1 SfF
4fr ag i @ af § TR =

& w3 A T Fon "

¥ weaT AT 999 T8 AEATT. B
e Tun B Owe TEER 41
qEFrETT g5 FT A qF | T LA

W@ T WA AT, I A A

qrfre (position) 't ¥FEd gT W}
¥ ¥ w=e ot fgwiad § 99 S A
gafFaga @ w1 AT W I
TE@ ¥ AT awE ¥ T N
TEFT & Ay @ W W@, §
wfea awaar § &6 goW F|® I
ey (via media) IS W ¥

& wlrwT A owEAT Sar’
e 9 A (AT T g TH 1Y

F Tl a® W W & qfeew
Y 97 #Y AT Y fF R AT UK
& Frdt Wit TS | agte (=)
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[dfex 19T arg W)
¥ F & ST wew= W
T (veto) 1 ff Ak @ 0
@ IW A T T AT W@er 18
qF FEMH A T A THT 43 -
& fomt § 5w 31 X (restore)
WL 39T Afgd F4iTE e siEm ¥
N ST gw oTEREE g
FHEY § W A AT W AR
AR FY N FEaraa fed 91 98
a% &1 I Jeifewes s
(political ! consideration) &
grw £ fr fll @ d=st MY
twm v fear wm W oIgs N
Ay ge # 7 gg FEn fear @
fvar & &1 75 gvie € fr gee W
ks SEAEE R
F qrad; (powers) & 7% & 78 78S
¥ oS § £ e e
¥ 9ewiA= 3l (permanent
body) g, v 1 T 1t F
qarfas Few 3g@r (Custom
duty) F! #W@ a1 w=IT FT  AAR
I, BH ¢y A SF N R AW
(duties) & g§ § swr ¥ F N
agw fem wm § w® F AwRR
e #1 499 (balance) w73 w1
FEa e § 1 fow g WY
TREE & aEw & @ 1 -fow
19, 9 AT &Y S99 §1 T FL AT
FRIRNFETEA Y A ]| D
1T | I H A 9EE F WA G
# gumar g (5 99 F1 Fg W 9T
& o f 98 |2 97 @ TEFTR T
5y &, erelfF TR B A aw
wA FT afge @ |

TE ¥ A O AR e W
wre senEe (important) #rae
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it g & owd @ sw@d

. BIR9 # gaswg frerar sw@m

B ATE AW IWA § LY Afew
fow & == g 9I@ @A A
f5 iftw was ®1 g fod
W F s fv 2w fqu owg
ar 4 famr g 82 WAT Avm fE
dHifies st M ;1w (cost of
the doinestic industry) a1
AN e Afehes A &3 1w -
(landed cost of the imported
article) #m € 37 AV F1 AHAST
FTAT W |

¢ afes & gw A N IS @
fagQaE s &) waAai:

“The cost of production of ~
manufacture in the principal
growing or manufacturing re-

gions of India of the commodi-
ties produced...... »

T ggd s &
“The cost which should be taken

to be representative of the industry
concerned.”

g § @ NF @ af & fafe-
(principal growing and manu-
fucturing centre) ¥ & #1 T
ars sressA (cost of produc-
tion) &< ga@ iy & I
frisefea F1%e (representative
cost) & wwem g fr a®@ et
frft Fa FawasE (confused)
g fF gz dAf A v o) AW
§1 & g § 5 faw foiadfer
Fee F @A wfEgd N FoEe
safed) a1 sde Fre (landed
cost of the imported commo-
dity) ®v e =fgd | T W
wfig § 99 §F qWS 9 qIAE
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A A AW et TX IR o T
ez F g1l:

“Regarding the cost of produc--
tion of the domestic industry the
first point to decide is whether it
should be the cost of the most
efficient unit, the marginal unit
or the representative unit in the
industry. Tariff Boards have
generally taken into account the
representatjve unit for determi-
ing the cost. There are no objec-
tive criteria for the selection of
the representative form of unit
in the industry i

JAF T @ tet WX G ey &
S AA FEET FRar @ § g 37 A
e § s @ e §
fr fad foddifen sz Tt ifgd
T W q¥Rie (most efficient)
I  ¥RE wHige s (least
efficient cost) i 2=t =wgd
W F 1 ozt frewr & 9w #
& FT #1E oeT@ T E HifE T
1 #re TEE gire Y $1E (cost
of the most efficient unit) &1
T A1 ar fogcidfea #er @
Hfgd arfs  Fo=eq ae TREW
(quantum of protection) =
& 1av7 e oW & fFfaa @
wEE  (efficiency) surmr ¥
srar § SfFw 9w A FRE SIET-
fe® Q1w (geographical
position) =g F awg ¥ wAw@
gt &) w fRr g=EY & 4@
@ @ A ag e Wi fF g
W Fwe fog a9z ¥ W E W
foi Fad xem b fak foiaefer
wre @ wfd, e dene frE
(most efficient unit) %1 ¥R
g A Jiigd |

TF iy F o FF FE g

g a8 T N F quiesv § 1 ¥

# uF ffars srdrgae (Criminal
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-

procedure) F1 @ars g & waqq

Aot wwa gfF aw L A
Faoag ¥ wifed drag g & wf
§17 & w9 {1 faegm
GefraEy (ambiguous) £ 1 AY
w5, Bede, (statement) Frarga
(proviso) # zRwrs fear qar &
g % & %39 (line) ¥ ziz,
& fou o\ foar st gFar & @k
R H wEy 7 N wgy wgede
§ sa¥ fou @t foar @1 @vwr
ag MEAL 3 fF A7 FelgT Yy
aaed §, 98 ©ehs 91 fr a3 FE
(court) ¥ & ar ag Mg ¥ fw
9% (perjury) ¥ awes g1 I
A s T8 § 9T 37 qraa feay
aafaw 1 qFawg @ v §
Fagqg ¥ 9 s FJgw § 7
g9 IX WIHS FT GE FILN

Ay T qtw A A R A

F a@ AT Arw fedz  (note of .

dissent) & ¥t fedt @ st &
I3 & graw AGL AT %7 § L9
& g fAgET steg ¥ a8 oS T
argm § v 3y fas o) snw g
gmd § @ [ ¥ = Frgaw
&0 A Frma & qafes fae
g1 AiF gw § F4 W @
# qg ag7 < Afaw (far reach-

ing) *@< @A I § wEfed

e 34 % fagms iR § 9w aw
wr Ffgh 1 57 ) T A1 Ehaae-
veaigde (indusirial advance-
ment) fdv & | & wew ¥ W
e i fag feafez  (spirit) ¥
frers wHEt 3 TR ®® e
g A far ag wadde wm faw

Tariff Commission Bill 1024

T"m



1025 Tariff Commission Bill

[dfem =13 T@ AWA]
Y o1 § QT & AT F LTGT
£ o< 37T F1IT T B1'IA ATSHEH
Fam o oax IM A EA AW
§ @ ¥ A wgE T gl A
[ T T WS AT |
(English translation of the above

speech)

Pandit Thakur Das Bhargava
(Punjab): Sir, my hon. friend Shri
Bhatt urged this point vehemently in
the house yesterday that so far as
Section li(a) was concerned, the
Tariff Commission itself should be
empowered . suo motu to - make an
enquiry into any particular matter
without having to refer it to the
Government. As a matter of fact
when this Bill came up before the
Select Committee, you yourself pro-
poséd ‘that in place of the word ‘may’
the word ‘shall’ should be substitu-
ted; also you suggested that every-
body should have a right to approach
the Tarif Commission. After you
had delivered your speech the hon.
Minister pointed out that there were
several political and’ industrial issues
involved in it, and as such the Gov-
ernment alone should have the power
to deal with them, adding further
that tbe Tariff Commission would
have the. full assistance of the Gov-
ernment so that they could make any
kind of inquiry they liked. Sir, I am
so glad that you gave a lead to the
Select Committee in this connection,
although it was quite different from
the line you took in your last speech
in the House. Then you had expres-
sed the view that
alone should have the final say in this
connection.

Mr. Deputy Speaker: But there is
the provision that the Commission
may of its own accord enquire into
those particular matters.

Pandit Thakur Das Bhargava: That
provision is with regard to sub-
clauses 11 and 12 and not with re-
gard to the sub-clause 11(a). There
was a differencé in the speech which
you made here and the lead which
you gave us in the Select Committee:
that difference was quite justified
because, in fact. the Government
alone should have the final power to
keep the Tariff  Commiission from
making an inquiry with regard to
any particular matter. I concede that

< prineiple. Sir, in your earlier speech

you propounded the idea that every
industry had a right to approach the
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the Government’
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Tariff Commission whether the Gov-
ernment liked it or not, but later on
you changed your opinion in the
Select Committee. That is the reason
why I too have come to the conclu-_
sion that in fact the Government
alone should have the final power to
allow any industry to get its case re-
garding protection enquired into. But
in spite of holding that view I have
expressed the hope in my note of dis-
sent—I have also submitted an
amendment to that effect, and I would
reiterate it most emphatically—that
whereas it is right that the Govern-
ment should have the final authority
to use veto with regard to any parti-
cular industry, if they like, I humbly
beg to submit that so far as the ques-
tion of the Tariff Commission is con-
cerned, they should have the power
suo motu ta enquire into the protec-
tion case of any particular industry.
If the Government does not approve
of any such inquiry, it has the power
to stop it. I say this because the
arguments that were advanced by
Shri Bhatt in the House yesterday
were very sound. We do not know
even up till now the number of appli-
cations that have been received by
the Government and the number that
has been accepted by them, which of
the industries have been given per-
mission and which of them have
been scrapped in the very beginning.
Shri Bhatt has contended that the
Government has not given that infor-
mation even to the Commission it-
self. He has complained that the in-
formation that was supplied to him
was neither adequate nor correct. I
would like to suggest a ‘via media’.
The Fiscal Commission recommended
that the Tariff Commission should be
given certain powers, but, in fact,
the Select Committee has given it
more than that. With regard to cer-
tain matters about which the. Fiscal
Commission did not make any recom-
mendations, the Select Committee
has accepted the principle that the
Tariff Commission would be em-
powered suo motu to make an in-
quiry. I remember that it was not
the wish of the hon. Members of the
Select Committee alone but the hon.
Minister too stated that they should
have these powers. In fact, as I said
yesterday, this Tariff Commission
would be the watch-dog of the indus-
tries in future. It shall have the
same position vis a vis the Govern-
ment as a High Court, and it is going
to be an independent body. Under
these circumstances, I would like to
submijt that we should make an
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amendment in it to the effect that
just as in secdion 13 we have confer-
red ‘suo motu’ powers on the Tariff
Board, similarly in 11(a) we should
empower it to make an inquiry, suo
motu, into any matter, if it so likes,
even though I am not in any way
against the idea that’ the
ment might, if it so desires, stop it
from making such an inquiry. There-
fore, I submit that it would be a body
which would have the powers to con-
duct inquiries with regard to . other
industries. They would be in a posi-
tion to say whether any particular
industry could be developed in the
country, and whether or not it should
be given any protection. It would be
a technical body in itself, and indus-
tries would come under its jurisdic-
tion. Whereas you have empowered
them in the Select Commitee to deal
with all other matters I fail to under-
stand why objection is being raised
to the grant of powers with regard to
11-A. 1 am in favour of giving the
power of veto to the Government so
that when they_ think it proper they
might stop sucll an enqiury. Besides
this the Select Committee has already
given a new type of powers to the
Government. The
laid down in Section 7(b) contain the
following:

“The Central Government may
remove from office any member
of the Commission who has so
abused his position as to render
his continuance in office  detri-
mental to the public interest.”

This is a peetuliar type of provision
which is not usually adopted with re-
gard to an independent Commission.
There i$ no such provision in the
case of the High Court Judges. So
far as independent and judicial de-
partments are concerned there is no
such provision by which the Govern-
ment might have the power to bring
that kind of charge against any of
their members, as that would be a
slur on their independence. But
when this thing has been laid down
there, the Tariff Commission would
not go to such an extent that the
Government might have to use their
authority to stop an inquiry.

Keeping all these facts in view and
also keeping in view our own _posi-
tion and the complaint which is pre-
valent in the country that many a
time industries are not recommended
for orotection due to the careleness
of the Government or due to other
reasons, I think it is proper for the
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House to accept this vie media, that
the Tariff Commission should also
have under clause 1i(a) the powers
that it enjoys under clause 13, viz.,, to
make an -enquiry into any case they
like but that, at the same time, the
Governments should have the power
to use its veto to stop any particular
enquiry. So I would submit that we
should restore what we have not spe-
cifically laid down in clause 13,
because we think that the Govern-
ment is an even better protector of the
industries than the Tariff Commis-
sion, and so whatever powers the
Government is given would be all
right. There may be some political
considerations for not giving any
protection to a particular industry.
While accepting that principle I have
suggested this via media, and I hope
the House will accept it. The Tariff
Commission has greater powers now
than it had previously. It will be a
permanent body now. It will have
the powers to enhance or to veduce
custom duties under clause 11. It
has been entrusted with further
duties under clause 15; it has been
empowered to balance the industries
according to the principle laid down
in clause 14. Any industry which is
in need of protection should be given
protection, its defects, whatever they
may be. should be removed, and its
needs. if any, should be met. Keep-
ing in view all these wide powers I
think it should also be empowered to
hold any enguiry suo motu, of course
subject to the overriding power of the
Government to stop such an enquiry.

Besides this there is another small
yet important matter, to which I
would most humbly draw your atten-
tion. We have passed clause 14(a)
which lays down the principle that
before submitting any report as to
whether ‘or not any protection should
be given, the Tariff Commission
would be expected to consider  the
cost of the domestic industry and the
landed cost of the imported article.
The two must be compared. The
principle that we have laid down in
clause 14(a) is two-fold, It men-
tions firstly:

A Y
“The cost of production or
manufacture . in  the principal
growing or manufacturing re-
gions of India of the commodi-
ties produced......... "o

and the other is “The cost which
should be taken to be re~resentative
of the industry concerned.”
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Thus two factors have been laid
down, viz., firstly, ‘the cost of produc-
tion in the principal growing
manufacturing centre’ and secondly,
‘the representative cost’. 1 think this
provision is somewhat confused, as it
lays emphasis on both the things. In
my opinion only the representative
cost should be taken into account and
along with it the landed cost of the
imported commodity. When the
Commission considered this  issue
they expressed their opinion on page
171 in the following words:

“Regarding the cost of produc-
tion of the domestic industry the
first point to decide is whether it
should be the cost of the most
efficient unit, the marginal unit
or the representative unit in the
industry. Tarifft Boards have
generally taken into account the
representative unit fer determin-
ing the cost. There are no objec-
tive criteria for the selection of
the representative form of unit
in the industry............ ”

We have to consider the criterion
that has been set up in Para. 183, on
page 171, and it is important that we
should look to the representative cost
alone and not to the most efficient or
the least efficient cost. There is no
need to keep the first part there-
because that is the cost of the most
efficient unit, We have to keep in
view the representative cost. so that
the ouantum of protection should be
avpronriate. There are certain in-
dustries which possess the maximum
efficiency but their cost of production
is high berause of their geographical
nozition and other factors. If such
be the rondition of any industry. it
should be looked into as to why its
cost is so high. Hence I submit that
reoresentative cost alone should be
taken into consideration and the

standard that we should set up
should not be of the most efficient
unit.

I would like to submit one thing
more. and that is about clause 21. It
involves a question of Criminal Pro-
cedure. I most humbly submit that
due attention has not been given to
clause 21. It can have two meanings.
It is quite ambiguous. The word
‘statement’ that has been used in the
proviso, could be taken to refer to the
word “statement” occurring in line
29 but may also be taken to mean
the word ‘statement’ which occurs in
the line 32. It is not clear to which
statement it refers. Is it the state-
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ment that he gives in court or is it
the one that relates to the perjury? It
is not clear and in future it might
prejudice the interests of am accused
person. 1 most respectfully request
the House to clear this point.

These were the four or five points

which I had raised in my note of
dissent, which, however, could mnot
come up before the House. I beg to

submit that the Bill under considera-
tion is a very essential ande, proper
measure for the country. Wnat we
are going to decide here would have
far-reaching effects, hence we should
pass all these provisions after careful
consideration. The industriai advance-
ment of the country depends upon
this measure. Looking to the spirit
in which the Fiscal Commission has
worked on it and the manner in
which the Government has introduc-
ed it they are both worthy of our
congratulations. If the House passes
it with all the amendments that I
have put forth. I have ro doubt that
the  country would ‘thereby march
forward to increased progress and
prosperity.

Prof. K. T. Shah (Bihar): In sub-
mitting my observations on the Tariff
Commission Bill, T would like to
begin by pointing out that the pur-
pose of a Commission of this character
is not, and cannot be nowadays, the
same as it was 28 years ago when the
first protective legislation was passed
in this country, on the recommenda-
tion of a previous Fiscal Commission.
This Bill also follows or purports to
follow the recommendations of the
Fiscal Commission. which, in its turn,
must have been influenced by the
Planning Advisory Board that was
apvointed in 1946. My submission in
this connection is that while it is
right and proper qnat the Tariff Com-
mission should be a permanent integ-
ral part of the national economic
machinery. we must realize that the
object of this organization cannot be
protection in the narrow and limited
sense in which the old Tariff Boards
used to function and they still func-
tion.

Our primary objective thirty years.
ago. when the policy of industrial
protection was first accepted, and
acted upon in a hesitating and half-
hearted manner, was to guard Indian
indigenous industries as much as we
could against foreign and mainly Bri-
tish competition. That object could
not be served in its fulness because
the Commission’s own recommenda-
tion. and the acceptance of the policy
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as then formulated by the then Gov-
ernment, required certain conditions
to be fulfilled by an industry before
it could obtain protection, the so-
called discriminating protection
‘which could be obtained only if and
when certain conditions laid down by
the resolution of the House on that
account were fulfilled.

While that may still be one of the
requirements of a proper protection-
ist policy of this country, we must
realize that the essence of that policy
today would be totally different; it
would have to be part of a well-consi-
dered, well formulated and planned
policy of national development = in
which. as far as possible, we should
try and aim at national self-suffici-
ency in the matter of industries, in-
dustries of vital national importance.
industries which are mother indus-
tries for other industries, industries
which are also of daily requirement,
the so-called consumption industries
and last but not least, industries of a
small scale, the so-called cottage in-
dustries, with which this country is
stil very full and which make no
small contribution tg the total
volume of national wealth produced
every year in the country.

Bearing in mind this objective, the
first point that would be worth notic-
ing is that the very name of this
measure might reguire some im-
provement or amendment. It is not
only by means of tariffs, by means of
fiscal arrangements, it is not only by
means of just customs duties that we
can expect to develop, to encourage
and strengthen our national indus-
tries or such of them as are ripe for
this kind. of attention. There are
ways and means no less important
than mere customs arrangements by
which we can protect and should
protect the development and en-
couragement of indigenous industries
to a point where we should be able to

maintain and provide our needs, and .

utilise our  production ourselves.
There are two objectives w}uch any
country would be justified in having

so far as the goal of industrial deve-,

lopment within its borders _i§ con-
cerned. One may be .to utilise as
much as it can and work up within
its own borders the raw materials
that its land and natural resources
enable it to produce. which may be
sufficient to meet its own require-
ments and. its own market, or even.to
provide ‘a surplus for export outside
its frontiers. The other may be to
utilise at least so much of the raw
materials produced at home and more
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if necessary so as to meet the re-
quirements "for industrial consump-
tion within its own markets. These
are not necessarily opposed or con-
flicting  aims. Therefore, bearing
both these aims in mind, we can and
should take measures for the indus-
trial development of this country by
means of all activities . that Govern-
ment can take. not only customs, but
others, to which I shall refer in a
moment, so that within a prescribed
time,—the time-limit is also im-
portant—and by pre-determined
stages we should be able to attain the
development we have set out to ac-
complish.

I mentioned just now the two fac-
tors of time and stages of develop-
ment. The time factor is, in a
manner of speaking, previded already
by the Planning Commission which
has laid out a Five Year Plan in the
first instance. We are not today dis-
cussing that Commission or its re-
commendations; nor are we examin-
ing the possibilities of achieving what
it proposes to do. We are not consi-
dering also the .stages by which such
achievement could be  accomplished.
I am. however, concerned in pointing
out that unless we have a definite
programme of achievement in all the
various sectors of industries, large or
smal', mechanised or hand-worked,
so as to meet the two objectives that
I just mentioned. we will not be real-
ly pursuing a scientific policy in re-
gard to industrial development and
fiscal arrangements of the country.
This matter, I may also incidentally
point out. is not purely or exclusively
economic: nor is it confined only to
the immediate requirements of this
country. It has, and must have very
important political bearings inas-
much as it is conrected with taxa-
tion measures. It has and must have
important bearings on international

.relations of a political character. if

only because we have entered into
a number of engagements or treaties,
trade-barrier treaties, the removal of
barriers in the way of international
trade treaties. etc. In view of this,
the consideration which we can give
to this measure. cannot be strictly
economic. and I hope you would not
object to my bringing. just in passing,
certain considerations that will have
to be borne in mind in working a
measure of this character.

Coming te the details of the
measure, it .is important to notice
that the machinery established, the:
Commission proper and its personngl”
and its staff, has taken a line which'
would secure from the public life “g§:
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the country elements versed in indus-
trial matters, familiar with b\;siness
requirements, and experienced in agl—
ministration and accounts, which will
enable them to judge accurately ghe
needs of particular industries asking
for protection. It is obvious that in
trying to secure personnel ’of this
character, with the qualifications laid
down even in general terms as they
are, you will not be able to get people
in the same manner and at thg same
period of their lives as you might get
for the higher branches of national
public service. Presumably, you will
get them somewhere in the middle of
their lives and as such you will get
them at a time when these 1.nd1v1-
duals having made their mark in the
several walks of life in which they
have been hitherto engaged, would
come to the public service of the
country with, according to this legis-
lation, the prospect of three or six
years of employment that may not be
quite sufficient for indemnifying
them or compensating them for all
the time and energy that they devote,
and also with the prospect of their
being left, at the end of six years, to
shift for themselves, with perhaps a
bar upon their engaging in  other
business of a like character in which
they had previously gained experi-
ence, that may operate as an unneces-
sary, and in my opinion, a hard bar
or handicap upon them. 1  have,
therefore. suggested in a note to the
report that the term must be not only
lengthened or extended in the first
instance: instead of three years, we
may make it five years, but also,
there must be a provision for a fur-
ther extension if there is  nothing
against a. particular individual. The
reguirements of public service must,
no doubt, be complied with and the
demand, I think, is perfectly correct
that no position in the public service
should be utilised by any individual
for subsequent private gains. From
this point of view, I would suggest
that if a person selected for appoint-
ment to a post on the Commission is
given an initial appointment for five
years and extended, where so justi-
fied, by another period of a like
duration, it may serve the purpose of
adequately remunerating him  while

in service: but it would not be
enough, I  submit, wunless some
arrangements are made for compen-

sation after retirement by way of a
proportionate pension such, for ins-
dance, as is payable to Judges, so that
much persons, having served the pub-
Tic disinterestedly. so to say, with all
the honesty, energy and efficiency

* vate employers, who
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that they may be capable of, may not
be left in the lurch when they retire.
The chances of their securing other
or aiternative employment after they
retire from Govermment service may
not be negligible. But, I hold the
view that the very presence of such
chances, the very temptation of
seeking, at the end of their term of
service, employment in private in-
dusiry while the private sector of in-
dustry continues, would act in-
juriously to the general and long
range interest of the country.

Shri B. Das (Orissa): Quite so.

Prof, K. T. Shah: I would therefore
suggest that. in order that these peo-
ple should, on the one hand. not be
exposed to the temptation of utilising
their term of office for securing in-
fluence for themselves in order to se-
cure employment, on their retire-
ment, In some private concern, such
as many officers are getting already
even now with private employers, I
do not say necessarily to the detri-
ment of public service, but certainly
to the greater advantage of the pri-
employ them
hereafter, and at the same time, not
be left in the lurch bzcause they have
been good enough to come and serve
the public on a relatively moderate
return, some sart of return or com-
pensation shwuld be provided for.

10 a.m.

The objective measurement of the
compenration T suggest may be found
in proportionate pension or on the
parallel or analogy or precedent of
such pensions grantable to Judges of
High Courts or superior tribunals of
that character. I know that there is
provision whereby it is possible for
such persons after completing their
term of office or even their extended
term of office, to obtain permission
from the Government for securing or
taking up private employment. But
to me that thing, by itself, is objec-
tionable, inasmuch as you will reduce
such permission to a mere formality
and it would be granted for the mere
asking if there is nothing particularly
against the individual. In that case
the permission will become a mere
formality which I think is not desir-
able in a case like this. Or alter-
natively, you may make the permis-
sion a matter dependent upon the
good-will of the Government then in
power which would again operate un-
justly ‘to the individual concerned, or
at any rate, there is the danger that
it might be operated for party consi-
derations or private influence rather
than in the long-range interest of the
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individual or of the country. For
these reasons, therefore, I think it is
undesirable that we should rely upon
the permission provided for in the
clause concerned for these who retire
from such posts, and we must take
the burden upon the Sfate for main-
taining them in a suitable position on
a proportionate basis, after they have
discharged their duties in the office of
Commissioner in the Tariff Commis-
sion. This, in my opinion, is a very
essential alteration or amendment
which this Bill requires, and there-
fore, I trust, the HousSe will consider
the desirability of making such
changes in this behalf. It is not
enough merely to increase the initial
term. It is not enough also, though
it would go a great way, to provide
for an extension in certain circums-
tances or a renewal of the term. In
order that this post may not be used
as a stepping-stone for a better and
higher position or more lucrative
posts elsewhere, you should also pro-
vide for some arrangements at the
public expenditure for the due ser-
vice rendered by the person.

The next point that I would like to
deal with is with regard to the ways
and means of protecting, encouraging
and developing the industries which
are suitable, for which the country
is naturally well endowed and for
which the country has a considerable
demand. I have deliberately used
these thiee vhases of protecting, en-
couraging and developing the industries,
because as I started by saying. it is not
enough merely to protect by fiscal meang
or by customs duties industries that we
think have a chance of existing or
which are menaced by foreign com-
petition. ' These industries are not
merely those already in existence anc
are struggling for- keeping their pace
These are not only those industries
which are described by text-books as
infant industries or industries whose
justification for public protection and
encouragement or assistance lies in
the fact that there is natural facility
for their existence in the country,
though for some reason or other they
have not been able to develop these
facilities to the utmost or at any rate,
to the optimum degree. In the inter-
est of the country itself, whether it
be for their existence or for the eco-
nomic production or the wealth that
they could bring about, we must
render them such assistance in such
form or pgive them such proteciion
in such manner or to such a degree
as may be necessary and proper to
afford. Hitherto it had been, generally

. speaking, identified with customs or

. borating with them and
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tariff protection, and hence the name of
this body. But tarift protection, protec--
tion by means of indirect assistance-
of customs - duties tends ocaly to
strengthen, to help and to enrich
those industries or those enterprises
already started or established in the
country and which are at all in a.
position to offer competition and to.
make a struggie. But those other:
enterprises in the same industries.
which, for one reason or other, are-
unable to make a proper resistance,
are unable to get any benefit, One-
result, therefore, of this form of pro--
tection would be and bhas been in:
most countries, to concentrate wealth.
and increased wealth, as a result of.
such protection, more and more in.
fewer and fewer hands and expose.
the community itself to the danger of
monopolisation, syndication, trustifi--
cation, which have happened in other:
countries and which may happen in.
this country too—perhaps it is al-
ready happening in certain indus-
tries. And so that is the danger. And.
I am one of those who want to sup--
port the policy as a matter of princi--
ple, of protecting indigenous indus--
tries. But we must not be betrayed
into assisting only those elements in.
society which I have always regard-
ed as unsocial and even anti-social,
because they have considered only
their interests. the securing of their-
profits, leaving the larger interests of
the country utterly to shift for them-
selves. Time was, and not very long
ago, when these same capitalists or-
these same industrial  interests,
fattening upon the war, noththstam_i-»
ing. the declared policy of the main.
national organisation, fighting against
the foreign imperialism, went on colla-
securing as-
much profits as they could, without:
any limit, on account of the war and.
the exigencies set up by war, .and‘
helping the foreigner. They did it to-
such an extent that some time back,
we had the unhappy phenomenon of
large amounts due to us deposxte_d:
elsewhere, with ourselves in the posi--
tion of creditors having to beg for-
small releases every year from the so-
called sterling balances which  were-
due to us. And so we had the specta--
cle of these relatively few interests or-
institutions or concerns monopolising-
the wealth of the country and the new-
wealth of the country, to the exclusion.
or practical exclusion of larger ele--
ments, whether represented by labour-
or by the general consumer. :

Mr. Deputy-Speaker: May 1 remlnd’
hon. Members that all the general:
principles regarding protection were:y
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[Mr. Deputy-Speaker]
referred to at the previous stage,
before the reference to the Select
Committee. There is, therefore. no
- need to repeat all of them. Only those
matters which were not considered by
the Select Commiittee or which were
- treated indifferently by them need be
referred to now. I would request hon.
Members to bear that in mind. We
need not cover the ground which has
already been covered before this
matter was referred to the Select Com-
mittee.

Prof. K. T. Shah: I was coming to
that very thing. Sir. There is my own
note to the Report, regarding the ways
-and forms in which the protection
: should be given and that is naturally
interconnected with what you were
pleased to call general principles.
"These general principles were neces-
sary by way of preface in explaining
the various forms in which the Com-
mission could function better. It
- should not be left to the Commission—
I forget which clause it is—to lay
down specifically the fiscal duties, cus-
“toms duties subsidies and such other
ways as may be suitable. I was just
coming to these such other ways.
" Therefore I hope you will not hold me
-out of order.

Mr. Deputy-Speaker: I only request-
-ed hon. Members to bear this in mind
-and not to- cover the same ground over
- again.

Prof. K. T. Shah: I am very much
obliged to you Sir, for pointing it out
to me. I will try to bear that in mind.
And I trust you will also try to bear
in mind that I am trying in my own
way. to develop the argument which 1
"have already hinted at. To cut it
short, I submit, the various ways are
not merely confined to- the customs
duties or the subsidies that the Bill it-
self mentions, they relate to the other
ways also which the Bill just passingly
hints at but does not elaborate. I sug-
gest that it is necessary to give these
forms the strength of legislative en-
aetment and not merely leave it to the
discretion of the Commission or the
Government to apply them.

I realise that they are not barred
but may be used. But I venture to
submit that unless they have been
given legislative sanction by an enu-
meration or description of these forms
it would not be easy always to apply
Jjust the right method or a combina-
tion of methods by which a given in-
‘dustry may be assisted. It is not one
snterprise or industry that we are
Loncerned with, though it may be in a
given industry, the bulk of the produc-
tion in one or few enterprises. I am
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speaking only of industry in its broad
sense and these industries hardly need
to be emphasised is mutually connect~
ed and inter-dependent. That is to
say, it very often happens, almost in-
variably now-a-days, that the raw
material of one industry becomes the
procescing material or finished pro-
duct of another. so that the relative-
claims not of consumers as such, as we
were generally inclined to think, but
of those who use or have necessity for
utilising these articles in their own
processes of produttion, should be pro-
perly balanced and I think that that
balancing would not be always feasi-
ble by a customs duty only. Subsi-
dies for instance have been mentioned
specifically. The subsidies however
have a danger of becoming somewhat
unppular, because they are a direct
dermand upon the treasury and as such
whenever we are in need of economy
it is likely that subsidies may not be
welcome. Moreover subsidies benefit
a particular industry or enterprise
only and as such they have the knack
of drawing unpleasant attention to the
particular venture benefited by them
rather than to the essential require-
ments of the industry as a whole, for
which these subsidies were given.

-
A slightly modified or better form of
bounties is what is called in the Bill
as bounties which are given either on
definite index or for a purpose, where-
by we are not at least wapparenily
making a mere gift to the particular
industry concerned but are only re-
cognising the value of the service ren-
dered or production made. on which
certain specific grants are given by
way of gifts or bounties and they are
calculated . so as to make up the handi-
cap from which the industry may be
suffering, so that the country’s long
range interests are as much safeguard-
ed thereby as the requirements of the
particular enterprise.

Then again a very important form
of assistance which is very much more
indirect even than customs duties,
bounties or subsidies is in the shape
of freight rates—internal transport or
overseas transport., wherever it may
be necessary. These freight rates
have always operated to the advantage
or in a particular direction of trade
rather than to the advantage of the in-
dustry as a whole or the economic
development of the country as a
whole. I would particularly request
that some amendment may be intro-
duced. so that the importance of
freight rates may be duly recognised.

Financial assistance is yet another
way such as by way of holdings,



1039 Tariff Commission Bill

debentures, shares, interest-free loans
to a venture but there too caution is
necessary inasmuch as unless and until
we socialise the entire industrial sec-
tor it would not be possible to lay out
our financial assistance without the
danger of provoking the criticism of
partisan assistance. I shall not ela-
borate it very much more beyond
pointing out that other lines can also
be mentioned such as the procuring of
technical aid, securing of specx@c_ mar-
ket. guaranteeing given gquantities of
purchase to new industries. Similarly
we may be able in a scientific and in-
tegrated manner to assist deserving
industries not merely because they
have promise of success, measured in
commercial terms, but because they
are necessary in the general interest
of the country.

1 deliberately refrain, in view of the
advice you have given me, Sir, from
referring to the industries which are
of vital national importance such as
defence industries because I dare say
they will be attended to, if not through
the Tarif Commission, at least
through the National Planning Com-
mission if and when it comes. But
this point I must make. The National
Planning Commission and the Tariff
Commission would have to work in
close coordination, so that the efforts
of the two bodies, if they are to be
two, should be constantly coordinated
and inter-related without any danger
either of overlapping of energy or
mutual  ebstruction unconsciously
made.

The National Planning Commission
is not a legal permanent body. It is
still an ad hoc commission and one
does not know when and how it will
be made an integral part of the na-
tional  economic machinery. The
Tariff Commission as proposed in the
Bill is however a permanent organisa-
tion and is to be a permanent part of
the national economy and as such it
will have a certain priority over the
Planning Commission, should it come
later on. The relative positions of the
two bodies should not be ignored and
our legislation should not be so fram-
ed, so that the relative position of the
two bodies would run the danger
either of being ignored or being
mutually incosistent.

After saying all this I would also
like to add a few words with regard to
the so-called cottage or small scale in-
dustries, of which we have a great
variety and volume in this country
and which we have specially to em-
phasise. In this-connection, Sir, if you
will permit me, I might indulge in a
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little generality, namely the definition-
of a small or cottage industry, for, it
had been a matter of great concern
for people who are really sympathetic
to the scheme of industrialisation of
the nation, even when they think it .
necessary and desirable t{o maintain
small scale industries side by side.
The definition which we in the Plan-
ning Committee had found to meet the
case to a large degree relied upon
three criteria, namely the scale of~
operation, the place of work and the
equipment for the. work, including
both the tools and implements as well
as the human factor. The scale of
operations should be relatively small

- as determined mainly- by - the ‘local

market. The equipment is generally
by means of hand-operated tools or
implements with perhaps a little aid’
through electricity, if available and
generally by the human factor as re-
presented by the worker himself or-
utmost his family. that is to say no:
outside labour employed as wage--
earners withir the enterprise. Lastly-
the place of operation should be under
the roof of the worker himself and not
outside in any factory, (where an. ele-
ment of impersonal operation comes
in) which may be in ‘the social
interest, if not the economic benefit
of the country as a whole. Thus the:
small industries may be defined to be
those which are worked by the worker
with his own or with the labour of his.
family, mainly by hand tools without
power driven machinery and primarily-
for the immediate home market with-
out any longings for an export frade.

Such industries are scattered. They
may be many in variety and number
but the workers are themselves essen-
tially unorganised, lacking in all the
requirements which go to make suc-
cessful operation except their inherit-
ed or acquired skill or craftsmanship
by which they can operate these in-
dustries and by which they can make -
a very substantial contribution to the
requirements of the country. It must
be within the knowledge of most of us
that during the war at any rate, when
foreign markets were closed and when
the domestic factory owners were busy
making profits without regard to the
interqst of the country, these people
supplied a very substantial, a very
considerable proportion—I hesitate to
name the figure—of the local needs
and as such earned, in my opinion, the
lasting gratitude from the country as
a whole. These are just the people
who, I fear, will not get the full bene-
fit, or perhaps any real benefit, out of
measures of this character which are
primarily meant to assist large-scale
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‘[Prof. K. T. Shah]

- mechanised industries. Therefore, I
submit that we should iry and include
very specifically amendments in this

“Bill  whereby the smaller industries,

-the hand-operated handicrafts which

~turn out products of art or artistic

_.creation and therefore require even
more protection than the larger indus-
tries will run away with at the ex-

»pense of the country as a whole, are

--given protection. In the Bill, though
a reference is made no doubt to the

‘requirements of the small-scale indus-

-4ries, I submit, adequate provision is

~not made so as to secure for them just

‘that organisation and co-ordination,
just that degree and that kind of pro-

tection or assistance which they most

‘need and therefore which they can

“benefit by only if given properly.
“Fhese industries are not localised as

-your large-scale industries are; these

-industries, therefore, are not able to

-reap the benefit of the concentration
or localisation of industries which is
the .case with the larger, better-organi-
sed, better-equipped, better-mechani-
sed industries, and therefore it should
be the primary duty of Government to

-see to it that they are provided with,

g in the first place, all that they lack by
way of organisation, by way of finance
and even by way of marketing facili-
ties which must be included, in my

.opinion, in the Tariff Commission’s
operation. The Tariff Commission is

-authorised, and in my opinion rightly,

‘to act on its own and I trust that au-
thority given to it to act on its own
will be utilised so that the industries
which really need their assistance, like

these small-scale industries, will bene-

‘fit. 1 am deliberately avoiding the in-

-troduction of persons of great national
fame and respect who had made it

‘their life-work to see that these smali-
scale industries should be particularly

-aided and assisted. I want to place

-their case only on the ground of. the

“inherent economic merit of theirs as

-also on the national, our own, require-

-ments of their production.........

The Deputy Minister of Commerce
-and Industry (Shri Karmarkar): I do
not like to interrupt the hon. Member,
“but it would help us on this side of the
“House if he were t{o give us a precise
‘idea of what amendments he wants in
‘this Bill so as to protect the small-

scale industries.

Prof. K. T. Shah: I would introduce
“these amendments myself. I am sorry
1 was not here yesterday, otherwise I
_would have given notice of them, I

-will try and give notice of those
“ymendments in time and you -will
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know them if you will keep your soul
in patience for some time.

Pandit Thakur Das Bhargava: This
Bill will be taken up clause by clause
today. When will your amendments
be circulated?

Prof. K. T. Shah: I can™ give my
amendments even up to the last
minute,

Mr. Deputy-Speaker: The hon.
Minister evidently wants to bring to
the attention of the House that the
hon. Member is not asking. for any
particular details,. The hon. Member
Mimself was a member of the Select
Committee and has appended his
.minute of dissent to the report of the
Select Committee. Certainly the House
would like to hear other hon. Members
who had not had the opportunity
to be in the Select Committee. Thére

is no harm in members of the Select

Committee who have appended a par-

ticular note to the Report trying to

speak elaborating the notes given in
the Report if they are of importance.

But possibly what all the hon. Mem-

ber has got in view comes under

paragraph 7 of his note:

“There are other minor issues
on which, also, there appears
room for amendment, which will
be submitted at the proper
moment.”

Under this paragraph
can be covered. I would
like that hon. Members who were
members of. the Select Committee
would rather confine themselves to
those points where they disagree with
the majority Report; if necessary. thev
may also emphasise those points on
which they have suggested improve-
ments in the Select Committee and
place them before the House so that
the House may fully appreciate what
all has been done. Barring that, they
must leave room to the other hon.
Members to say what they feel. Hon.
Members know too well what the
scope of discussion is during _the
debate of the motion, “that the Bill,
as reported by the Select Committee,
be taken into consideration”. The
scope—

“shall be confined to a consi-
deration of the Report of the
Select Committee and the matters
referred to in that Report, or any
alternative suggestions consistent
with the principles of the Bill".

Any hon. Member can certainly
make alternative suggestions, but ¥
those Members, particularly, who were

everything
therefore
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in the Select Committee felt so strong-
1y about those matters they must have
tefered to them or urged them before
the Select Committee, and if perchance
the majority in the Select Committee
‘was against them then they could al-
ways append a dissenting minute. To
go on elaborating once again as if we
were in the consideration stage would
not be within the scope. I leave it to
B thephon. Member—he knows it too
well.

Prof. K. T. Skah: Sir, I bow to your
Tuling. My purpose is served in se-
curing the sympathy of the hon. Minis-
ter on“the subject and I trust if time
permits I will be able to put in the
mnecessary amendments.

‘Mr, Deputy-Speaker: The hon. Mem-
ber may reserve all that for the
amendment stage if he tables an
amendment.

Prof. K. T. Shah: Very well, I would
therefore conclude by saying that
there is only one point that I would
like to add, and that is that whereas
in the case of the larger industries the
measure of protection is judged by
means of the so called competitive
costs of representative firms, in the
case of the smaller industries, I think,
it will not be a very helpful criterion,
and. therefore. the assistance to the
smaller industries will have to be
given by some other devices rather
than by the measures indicated in
this case. 1 would therefore submit
that the Bill while being considered on
the Report of the Select Committee...

Mr. Deputy-Speaker: Will it not be
deliberately going into detail again?
Instead of detailing all the forms of
protection that may be granted, it
may be merely said “tariff. subsidy
and other suitable forms. of protec-
tion”.

Prof. K. T. Shah: “Other suitable
forms” will include “everything. My
case is that unless they are also de-
tailed legislatively and not left to dis-
cretion, they may not be quite appro-
priately applied. -That is a difference
of oninior which I trust is quite legiti-
mate.

I was going to conclude by saying
that this form of measuring protection
will not be quite adequate in the case
of small industries, and therefore
while the Bill is going through the
final stages in this House, time would
be found, or opportunity would
found to make those- amendments.

Shri B. Das: It is gratifying to me
that twenty-seven years after we con-
sidered the first Fiscal Commission’s
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Report, when a degree of discriminat-
ing protection policy was adopted by
the former Indian Legislative Assem-
bly and we were visualising the set-
ting up of a Tariff Commission, today
the Tariff Commission has materiali-
sed. There have been so many com-
missions in the recent past—there was
the Atomic Energy Commission, there
is the Planning Commission. there is
the Marketing Commission whose re-
port was laid on the table the other
day and there is this Tariff Commis-
sion.

To me the most important one is
this Tariff Commission because on it
depends the national economy and
prosperity of India. Whether the de-
gree of protection is adequate or not,
that has to be examined. The greatest
gratification to me is that henceforth
the word Imperial Preference will not
exist in our Statutes. In the Govern-
ment publications, including the mag-
nificent Fiscal Commission Report,
Imperial Preference still continues in
spite of our having attained independ-
ence four years ago. The discriminat-
ing protection policy recommended by
the Ibrahim Rahimtoola Committee in
1922 was interpreted by the foreign
rulers as discriminating against our-
selves to protect the British industries
and  the British market. When these
obnoxious words ‘Imperial Prefer-
ence’ are found in the Fiscal Com-
mission’s Report, in other Government
of India documents like the Indian
Tariff Act or the Indian Customs Act,
1 feel small: I feel snubbed; I feel
stunted. I hope that this Tariff Com-
mission. as soon as it is established,
will do away with these words. Except
the Imperial Hotel, nobody should find
the word ‘imperial’ in any of the
papers or Statutes of the Government
of India. Three years ago, I asked the
then Commerce Minister, Shri Neogy,
the predecessor of my hon. friend Shri

" Mahtab. when he was going to abolish

Imperial Preference. He said that Im-
perial Preference did not exist. But
it does exist. From Appendix 13A,
page 479. of the 2nd Fiscal Commis-
sion Reports you will find several
items in respect of which UK. enjoys
Imperial Preference. I am not one
who is enamoured of Commonwealth
Relations. Nor am I enamoured of the
Indo-British Trade Agreements. On
the floor of this House. both you and
1. Sir, have said more than once that
we shall have no Commonwealth Rela-
tions and no Indo-British Trade Agree-
ment. I raise this point today because
the House, resurgent with independence
may be aware of its responsibilities to
‘the country and does not live so that a
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[Shri B. Das]
bunch of countries known as the
Commonwealth countries may thrive by
hook or crook.

I was surprised to see from the de-
bate that stalwarts like Pandit Thakur
Das Bhargava were inclined to give
more power to the Tariff Commission.
This Commission is a national Com-
mission. It is not a Tariff Board dic-
tated by the Commerce Secretary and
the Commerce Member of the old Gov-
ernment. This Tarif Commission’s
functions are national and its recom-
mendations must also be national. So,
why are our friends like Shri Gokul-
bhaj Bhatt afraid that either the Com-
merce Secretary or the Commerce
Minister will interfere with its func-
tions? Why should it happen like
this, that everybody who conceives
some mad idea that a particular indus-
try which is producing a ton of goods
of insignificant utility should recom-
mend that that industry should be pro-
tected? Even though an industry may
be in its infancy, it may be of national
importance and must be protected and
this House must provide sufficient
staff to the Tariff Commission to exa-
mine every little application. Certain-
ly so. That is the primary duty of the
State. The Commerce Ministry should
examine all applications and all kinds
of wasteful applications and applica-
tions that our village politicians occa-
sionally bring in their pockets should
be weeded out. Only important appli-
cations should be sent to the Tariff
Commission. If the Tariff Commission
is to think of the national economy
and the national prosperity, does it not
mean that the Ministry of Commerce
and the Minister of Commerce should

~ be more alive to the situation? Who is
to shape the policy? It is the Minis-
try of Commerce and not the Tariff
Commission. It is an expert Commis-
sion. I shall say later how it should
be constituted. I was not happy with
the constitution of the former Tarift
Boards, subject as they were to the
dictation of the Board of Trade in
England and the British Commerce
Minister. They always worked as if
they were slaves and subordinates.
They carried out the mandates of
Whitehall. Today the Tariff Commis-
sion will not be a slave. It will carry
out the policy of this sovereign State
and this sovereign House, and the
Ministers must conform to the policy
of the State. Therefore I do not want
to create an independent Tariff Com-
mission which will not be controlled in
its mad utopian ideas. Experts -may
#so be mad utopians. They some-
times go astray. My hon. friend Prof.
K. T. Shah will agree, I hope, that
sometimes experts do go astray.
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Babu Ramnarayap Singh (Bihar):
And not you, .

Shri B. Das: I am not speaking as
the father of the House, butpgs the old-
est Member, the man who has made
thousands of speeches on the tariff
policy of the Government of India on
the floor of this House. (Interruptions)
I am a mere co-worker of my hon.
friend Mr. Kamath.

In regard to the functions of the
Tariff Commission, as embodied in
clauses 11 and 12, I do support them.
They have been taken from the Fiscal
Commission’s Report. I do not want
any extension of the functions of the
Tariff Commission, so that the . Com-
mission may meddle with everything
and forget the main duties for which
we have created that body.

Regarding membership of the Tariff
Commission, I do maintain that there
should be only three members. If two
more members are to be taken, we
must wait for a couple of years. Let
us see what these three men do. Just
after independence, most of us talked
of the Tariff Commission. It has
taken my mighty Government nearly
four years to introduce this BillL
Since then, the national economy has
changed, our attitude towards protec-
tion must also change. Ideas have
changed. New ones have come into
our minds. Some hon. friends like
Prof. Shah have doubted the utility of
the Fiscal Commission Report. I may
say that if the Fiscal Commission had
not done its duty so comprehensively,
we would not have been assisted in the
discussion today about the Tariff Com-
mission. When the Fiscal Commis-
sion was appointed, it was the thought
of the then Finance Minister that the
question of taxation would somehow
be dealt with by the Commission. So
far as the question of taxation and the
taxation policy is concerned, although
it. has been so much in the talk in
1948, 1949 and even 1950. nobody
bothers about it ngw. Yet, the ‘Tanﬁ
Commission’s activities will indirectly
influence the taxation policy of the
Government of India. They will have
to bear that basic duty in thpir minds
and not think of any beggar coming
for protection and his industry being
given protection.

Up till now, members of the Tariff
Board have been eminent economists
like Dr. Kale and Dr. Matthai. -They
rendered their duty under the limited
scope of the Tariff Board's constitu-
tion. Everything was aimed at the
prosperity of U. K. industries and com-
merce and Imperial Preference was
given to every industry which the
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Tarif Board recommended should be
protected. Very often there were Pro-
fessors on these Tariff Boards—L recol-
1ect one or two. They were very good
men, no doubt, but they were not real-
ists. Therefore, we must be very care-
ful about the men we 3elect as Tarift
Commissioners. It is very essential
that in the new Tariff Commission that
we are going to set up, scientific and
technical talent should be adequately
represented.
tunate experience that so far technical
men have been picked as bhenchmen.
Please do not use them as handmaiden
at least hereafter.

Mr. Deputy-Speaker: The hon. Mem-
ber is a very senior Member of this
House.

Some Hon. Members: Father of the
House.

Mr. Deputy-Speaker: I would only
wish to remind him that we are now
discussing the Report of the Select
Committee. Of course the sugges-
tions that he is making are all very
valuable—but should he not confine
himself to the points that have been
reported in the Select Committee Re-
port? There are a number of other
Members also who want to take part
in the discussion. Therefore. 1 would
request the hon. Member to confine
himself to the points arising out of
the Report of the Select Committee.

Shri B. Das: The Select Committee
has not defined the qualifications of
the Tariff Commissioners: nor has it
been specified in the Fiscal Commis-
sion’s Report. From my experience
of twenty-seven years in this House
I can make bold to say that mem-
bers of the Tarif Board were not
properly selected. I am only sug-

- gesting  to Government that the
scientific aspect of industry should
be given due consideration in the
matter of composition of the Com-
mission. With due deference to your
observations, I submit I am not wide
of the mark of the Select Com-
mittee’s Report.

Shrl Karmarkar: May I draw the
attention of the hon. Member to
clause 4 »f the Bill which av: down

shown capacity in dealing with

Iems rell;ti.ng to wn:ime.rce orh Ig:r:ul:-
T administration or who have
special knowledge in any matter ase

rend: them 1
h o the suitable {br appoint-
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We shall be grateful if the hon.
Member has any specific su
to make.

Shri B. Das; From my experience of
the past 27 years of the former Govern-
ment of India and the present Govern-
ment, I can say that the Tariff Board
members have never been technical
men, and this has led to many a mud-
dle.

Mr. Deputy-Speaker: What the hon.
Member means is that the qualifications
are laid down, but in the matter of ap-
pointment they are never observed.

Shri B. Das: The appointment will be
done by the hon. the Commerce Minis-
ter and the Deputy Commerce Minister
—not by me.

What I am suggesting is—do not ap-
point all the five members in a_hurry,
and expand- your Secretariat. Do not
add to the burden of the tax-payer,
without commensurate turnover of
work. There is a glamour in the Gov-
ernment of India, even now, to appoint
1.C.S. officers as Chairmen of Commis-
sions. I ask Government not to fall
into that trap. We did not appoint an
1.C.S. Officer as member of the Plan-
ning Commission, though the Finance
Minister. an ex-1.C.S., is a member of
the Commission by ¥irtue of his being
in the Cabinet.

. A point was raised by my hon.
friends Shri Gokulbhai Bhatt and
Prof. Shah as to what will happen to
the Tariff Commissioners after their
tenure of office of three years expires.
It is a point that we must examine as
to whether some sort of pension or
compensation should not be paid to
them, so that they may not be tempted
to run for jobs elsewhere. Yesterday
my hon. friend Mr. Sidhva talked
glibly of the ex-Chief Commissioner
of Railways. I then pointed out that
an ex-Minister, Dr. Matthai, is in the
employ of the Tata’s. The ban on
seeking re-employment at present ex-
tends only to members of the Union
Public Service Commission and the
Judges of the Supreme Court. I men-
tioned it on the floor of this #ouse
that it was a mistake on the part of
Government to have allowed Mr.
Bhakle to retire two years before he
was due to retire and my hon. friend
Mr. Sidhva will see.........

Shri Sidhva (Madhya Pradesh): We
are not discussing Mr. Bhakle.

Shri B. Das: We are discussing
about technical men. You retire him
two years ahead and deny him the
right to earn his livelihood in the
Tatas?
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Mr. Deputy-Speaker: This is not an
issue which is germane to the dis-
cussion,

Shri B. Das: It was Mr. Sidhva who
raised it.

Shri Sidhva: I raised it in a differ-
ent context.

Shri B. Das: Well, if you are parti-
cular that a man should not take up
any appointment after his retirement,
you should pay him some compensa-
tion. Let the House provide for it; I
shall be very happy.

I do hope the hon. the Commerce
Minister will see that the system of
Imperial Preference disappears at
least now and that further interna-
tional agreements like Annacey and
Havana which do not savour of Im-
perial Preference, are entered into.

1 do accept Prof. Shah’s suggestion
about the Tariff Commission’s obliga-
tory duties over cottage industries.
The Planning Commission—I do mnot
congratulate the Planning -~ Commis-
sion over it—has allowed only Rs. 16
lakhs to be spent for this purpose in
five years.

An Hon. Member: Not 16
So many crores.

Shri B. Das: I am glad my friend
sees crores where 1 see lakhs. He
says it is 16 crores. Let it be so. But
1 want that the Commerce Ministry
should give a direction and a mandate
to the Tariff Commission that the
development of cottage industries
should be one of the subjects, or may
be the first subject, which should be
dealt with at once instead of carrying
on investigations over little things
which our capitalistic system would
require.

lakhs.

Mr. Deputy-Speaker: Shri R. Vela-

yudhan.

Pr. M. M. Das (West Bengal): Sir,
no one from this side of the House is
being called.

Mr. Deputy-Speaker: How can I call
two persons at the same time? There
is no question of this side or that side.
I am giving an opportunity to one
after the other. May I suggest that

hon. Members will be short and
sweet?
Shri R. Velayndham (Travancore-

Cochin): Sir, at the outset, may I sub-
mit to you that I am not goiug to give
%4ny lengthy speech on this short Bill?
But at the same time I have certain
views regarding this Bill which had
its genesis about five years back. I
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was told that the Government had in
view the formation of a Commission
like this about five years before, and
now it is going to take its shape. But
it is my submission that whatever
Commission or Board or individuals
we may appoint, the result of it de-
pends not on the personalities but om
the character and the policy of the
Government in power. We have seen
that in the past the Tariff Board,
which is in existence today, was fol-
lowing certain policies which were so
very inimical to the best interests of
the country, the interest of the com-
mon man and the interest of the mid-
dle and the lower middle classes. We
have seen with our own eyes that
when certain industries were not even
born the Tariff Board has come forth
with protection and with all kinds of
safeguards to such industries. It is
not out of memory today that even im
this House last year we accepted to
give protection to a motor industry
which was only in its formative stage
at that time. Theferore, it is my hum-
ble submission that whatever Com-
mission we may appoint, the result of
it depends on the character of the
Government, not on the character of
particular individuals placed in those
positions. But the Government in
power is always thinking in terms of
personalities and individuals, not on
policy, not on specific philosophy or
ideology. In fact. it is the lack of
such policy, of its own confidence, of
its own power, of its own basic ideo-
logies, which it follows.

Now, with regard to this Commis-
sion, we have given it certain powers
in regard to matters like the general
level of prices in the country, the cost
of living of specific classes of people,
the different sectors of the country’s
economy, etc. These are vital prob-
lems now affecting the country, prob-
lems which will have to be solved not
by a Commission or Board but by the
Government as a whole. And they
cannot be solved unless the Govern-
ment altered its policy, its plans and
the programmes which it contem-
plates. Therefore, as my predecessor
Mr. B. Das stated, matters like the
Imperial Preference, which was in
existence from 1934 onwards, and
other such matters cannot be solved
unless we change the whole character
of the present Government which is
shielding the capitalists of the coun-
try at the expense of the smaller
businessmen or the middle-class busi-
nessmen and the common man of the
country.

Mr, Deputy-Speaker: Does the hon.

*Member mean that even in a socialis-
tic economy no protection is neces-
sary? !
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Shri R. Velayudhan: In a socialistic
economy also we will follow certain
definite, precise political economy
which will be in the interest of the
Jpeople of the country.

Shri Kamath (Madhya Pradesh):
‘What is that? Any plan?

Shri R. Velayudhan: Of course we
are prepared fo give a plan to the
country. In fact we have already sub-
mitted a plan to the country and we
are waiting for the next election to
show to the country as a whole whe-
ther we will act up to that or not. This
is not the platform or the time to
speak on that. But I may tell my
friends in this House that the Social-
ists have a political economy, they
have a plan for the country, and I cer-
tainly know that without that plan the
country is not going to get its salva-
tion from the present economic bond-
age. from the bondage of the capital-
ists of the country, both inside and
outside.

Mr. Deputy-Speaker: What has that
to do with this Bill?

Shri R. Velayudhan: This Bill as
such deals with so many points re-
garding the control of the economy of
‘the country also. The Commission
has been given power to control the
various economic activities in the
couniry both with regard to trade and
industry.

Mr. Deputy-Speaker: I am afraid
the hon. Member has misread the pro-
visions. The general level of prices in
‘the country has only relation to the
grant of protection, not apart from the

protection. The reference is to the
effect of protection on the general
level of prices.

Shri R. Velayudhan; Sir, I thank

You very much for your guidance. But
T put this particular matter because
my friends wanted to know and inter-
rupted me on that line and I there-
fore wanted to give them an answer
on that line.

Now I shall turn to the point itself.
‘With regard to the question of giving
protection to industries, my hon.
friend Prof. Shah stated specifically
about cottage industries as well as the
small-scale industries in the - country.
These things come under review and
scrutiny by the Government and it is
the Government which gives instruc-
tions to the Commission as to where
protection is to be given to these small
scale industries. Even here it is just
my point that unless the Government
alters. its policy and its programme the
LCommission is not going to do any
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benefit to the country. Therefore, my
point is that whatever Commission
with whatever lofty ideals or motives
you are going to appoint, unless you
change the present Government—in
which I have not got any confidence at
all—the object is not going to be
achieved and there is no 4se appoint-
ing such Commissions.

Take for example the Planning Com-
mission whose report came forth the
other day.

Mr. Deputy-Speaker: May I point
out to hon. Members that even in the
first reading—I mean before reference
of the Bill to Select Committee—refer-
ence to the Planning Commission fs
not relevant. Of course it arises in-
directly at that stage. But now all
these things are not relevant.

The Minister of Commerce and Im-
dustry (Shri Mahtab): All these obser-
vations of the hon. Member are no
doubt very weighty. But may I know
whether they are relevant at this
stage?

Mr. Deputy-Speaker: The hon. Minis-
ter is very generous. I think they are
not relevant even at the third reading.

Shri R. Velayudhan: Sir, I shall comeé

to the point.

Mr. Deputy-Speaker: The hon. Mem-
ber should have come to the point
much earlier. It is no good spending
away the time and then saying that he
will come to the point later and later.
Let him confine himself to those points
which arise out of the Select Com-
mittee’s Report. If any points have
been omitted, by all means let him re-
fer to them.

Shri R. Velayudhan: Sir, my re-
quest to you and to the hon. Minister
is that when they form this Commis~
sion it should be given complete power
to formulate its own policies without
any intetference by the Ministry con-
cerned, because in the past there have
been so many anomalies in the matter
of tariffs. Therefore, my point is that
the Commission should be an autone-
mous body just like the Public Ser-
vice Commission or even the Electicn
Commission, which should not be in-
terfered with in any way by the Minis-
try and by the Minister ~who might
have certain policy or interests in such
matters.

11 am.

Shri Goenka (Madras): I shall only
refer precisely to‘the Report of ‘the
Select Committee and I will make my
suggestions for the consideration of
the hon. Minister. It will be conceded
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[Shri Goenka]
by all that the Commission should be
absolutely independent. This is a
point which has been laid stress by
the Fiscal Commission also and I do
not think that there can be two
opinions on that point. In view »>f
that, I would like to make some sug-
gestions. There is no doubt that the
Select Committee has certainly im-
proved the Bill,

Thi$ Commission is to consist of
minimum three and maximum five.
There is a proviso that the Govern-
ment may appoint additional members
for a temporary period. As you know,
the Fiscal Commissoin’ has recom-
mended that the number should be
minimum five and maximum seven. I
will draw the attention of the hon.
Minister to the functions of the Com-
mission which are contained in clauses
11 to 15 of the Bill. If the Commission
is to perform those functions satisfac-
torily then I say that the members of
the Commission should be minimum
five and maximum seven. The reascn
is that each one of the subjects that
has been allotted to them and which
they are supposed to discuss and give
their opinjon is a very vast subject in
itself. Each one of the functions of
the Commission is a subiect for study
and research and those functions can
only be performed if there is enough
human material to do it and therefore.
without dilating on that asvect of the
question, T suggest to the hon. Minis-
ter that he should acceot the amend-
ment which I have given notice of that
the number should be minimum five
and maximum seven. It.is possible
that for the next two, three. four or
five years, vou may not require more
than five members. The number five
is also prescribed by the Select Com-
wmiittee. This Bill is not intended for a
period of five, four or two years. This
is a permanent Bill on the Statute
book. 1 am agreeable to the hon.
‘Minister even adopting that minimum
will be three and maximum five. I do
not mind that and according to the
exigencies of the situation new mem-
bers may be added from time to time
instead of limiting it to five and then
after five or three years finding that
five is not sufficient and then coming
‘before the House with an amending
Bill. I would therefore like to give
the discretion to the Government to
‘adjust this according to the exigencies
of the situation but to take the powers
now and here, so that there is no jues-

tion of any amending Bill beiag
brought before the House.
‘My second objection is. that the

period for which these members are . to
be appointed is three years and they
ean be reappointed for a further period
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of three years. I say this is a provision.
which is wrong in principle because we-
want to maintain the independent.
character of the Commission. I am not
atiributing any motives when I say that
if the reappointment of a member of
the Commission is dependent upon the
Government, then, human nature being
what it is, they cannot apply the same
amount of independence as they are
likely to do when they do not depend
for any benefit from the Government of
any nature whatsoever. Let me make
it clear. I am not suggesting that the
reappointment would prejudice the
minds of the members of the Commis-
sion who would be highly placed per-
sons but I would like this to be a final
affair and not an affair left to the Gov-
ernment to be decided from time to-
time. The analogy before me is the
Tariff Commission of the United States.
In the Tariff Commission of the United
States every member is appointed for a
period of six years and its Chairman is
appointed every year by rotation from
amongst all members. 1 thought that
was a very salutary provision in the
United States’ Tariff Commission and I
would like the hon, Minister to copy
that; if not, I would like him to appoint
these members for a period of five
years and there should be no question
of reappointment whatsoever. This will
be in consonance with the policy laid
down by the Fiscal Commission and
various other policies laid down by the
Government in regard to judicial au-
thorities and since this Commission is:
styled in the nature of a quasi-judicial
authority, I think. they should adopt
the same course as they do in the case
of judicial bodies, where the appoint-
ment or reappointment is not left to the
discretion of the Government.

My other objection to the Bill is that
there is a provision for two additional
members to be appointed for a tem-
porary period. This is a most objection-
able clause in this Bill. Clause 6(3)
lays down:

“A member of the Commission
ceasing to hold office as such shall
not bold any appointment in any
private industry or undertaking for

- a period of three years from so
ceasing to hold office, save with the
consent in writing of the Central
Government.”

This is a very salutary provision in
spite of what my hon. friend, Mr. Bhatt
has to say. He pointed out that on the-
one hand you say that they are indepen-
dent people of very high integrity and
at the same time you place this restric-
tion against them, 1 say in reply there
are checks and counter checks, balances
and counter balances in _every

thing.
‘Otherwise the judges of the High Court
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.are very independent, but then why
should we have a Supreme Court and an
.appellate authority? After all in all
these matters, although the integrity is
there, honesty is there in a high office,
nobody questions that. But it is a very
salutary provision that for the next
three years after relinquishing their
9ﬁ‘ice. they should not take any service
in a private enterprise. (Interruption)
Mr. Ramalingam Chettiar tells me:
“Why do you allow them with the aoc-
ceptance of Government?” Personally
1 would like to omit it, but if a certain
special contingency arises in which it
may become necessary, I do not mind if
the Government have this provision.
The provision in clause 6(3) is a very
salutary provision but my point was
that they were appointing these two
additional temporary members and they
are also subject to this disqualification.

The Select Commitiee when adopting
clause 4 have said:

“Although we do not propose to
make any changes in this clause, we
recommend that except where
necessary officers of the Govern-
ment in the administrative services
should not be appointed as mem-
bers of the Commission.”

The Select Committee, although it
has not changed any of the prowvisions
of the Bill, has laid down a principle
that no Government servant, as far as
possible, should be appointed as a mem-
ber of the Commission for this tem-
porary period. Then. you necessarily
have got to go to the indusiry or other
people who answef® the qualifications
prescribed for a member of the Com-
misdion in this Bill. With that dis-
qualification, can you get the right type
of persons? A man sits on the Com-
mission for three months: thereafter for
three years, he cannot be employed in
any indusiry. Then, it is suggested that
free consent should be given. Why
should free consent be given? Itis a
contradiction in terms. I would beg of
the hon. Minister to do away with this
clause providing for the appointment of
temporary addilional members. If he
does that. that would be a very salutary
change which he will be making in this
Bill. I would beg of him to consider
that aspect of the question. I have given
notice of that amendment alsb.

In regard to clause 11 muche was
said in this House particularly by my
hon. friend Shri Bhatt. that Govern-
ment should not have the right to re-
Fer cases to the Commission for en-
quiry and report, and that it should be
feft to the Tariff Commission to en-
quire into any case which is referred
{0 them. I do not know why anybody
should not allow the Central Govern-
ment in the first instance to examine
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the cas2s and then put them before
the Tariff C issia After all, all
trivolous applications need not be en-
quired into by the Tariff Commission
and the Tariff Commission’s time
wasted upon them. There must be
some preliminary enquiry. After all,
there must be a prima jacie case
before it gues to the Tariff Commis~
sion itself. There are hundreds of in-
dustries and hundreds of those who
are money changers and not indus~
trialists, and whose job is to make tem-
porary money and it will become a
fashion for every one of them to g5 to
the lariff Commission and ask for pro-
tection. Where will be the limit?
Therefore, I suggest that this provi-
sion that the Government must =2n-
quire before they ask the Commission
to enquire and report is a salutary
provision which must find a place
there.

Then, there is one objectionable
clause, clause 11(a). namely:

“grant of protection (whether
by the grant of subsidies or the
levy of protective duties or in any
other suitable form.”

This term “any other suitable form”
is very very comprehensive.

Prof. Ranga (Madras): Subsidy.

Shri Goenka: Subsidy may be given.
Subsidy is provided; protection is pro-
vided. Let me be quite clear, I would
like to have a categorical answer
from the hon. Minister whether there
may be’ quantitative restrictions also.
Quantitative restriction is~ a thing
which is not approved by the Fiscal
Commission. and which is a dangerous
weapon in the interests of the con-
sumers. which cannot be ignored by
the Government. 1 do not want to
waste the time of the House by refer-
ring to the para with regard to quanti-
tative restrictions in the Report of the
Fiscal Commission. But, let me say
this that if you have gquantitativer res-
trictions. then. you can just write off
the interests of the consumers,
because nobody will bother about the
quality of the goods and peop}e W}n
have to buy something which is avail-
able. Why should the consumers be
made to pay unnecessarily when an
industry is not likely te compete with
other _ industries in due time? One
principle which has been laid down is
that protection will be granted to such
industries which can stand on their
own legs in due course of time. Here
is a case where, if you apply the [_xrin-
ciple of quantitative restrictions.
which is of course against public
policy, the interests which you are.
going to serve, namely the interests of -
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the citizens and ple of this country,
will be jeopagggsed. Therefore, 1
would like 1o know whether it is the
intention of the Government to use
quantitative restrictions under this
clause which mentions “any  other
suitable form”. I cannot conceive of
any form in which protection cou be
given except by protective duty or
subsidy. A friend told me that they
oould do it by reducing railway
freight. That is not a subsidy which
the Tariff Commission can suggest.
That cannot be suggested by the Tarift
Commission because it is a matter of
Railway finance and matter of policy
ot the Government. :

Then, I come to clause 16 relating
%0 decisions taken by the Government.
I would like that the Government
should take a decision within a couple
of months rather than three months as
provided in this report. After all, the
Government studies the matter before
it refers it to the Tariff Commission.
The Tariff Commission’s report comes
to Government. 1 would not like to
allow any delay and therefore I would
like the decision to be taken within a
couple of months. I think a couple of
months should be ample and sufficient.

These are all my observations. I
congratulate the hon. Minister for
bringing this very urgent measure
before the House, although they have
not taken decisions on the other re-
commendations of the Fiscal Commis-~
‘gion. T would certainly like them to
take decisions on all the recommenda-
tions as early as possible. The report
was submitted to them in June 1950;
we are in August 1951. Fifteen
months have elapsed since the report
was submitted. We were promised
that the Fiscal Commission Report
will come before this House for dis-
cussion. Had we discussed the Fiscal
Commission Report, a lot of discussion
which we are having on this Tariff
Commission Bill might have been
avoided. I would like them to bring
that report before the House for dis-
cussion and also {o take decisions
upon the other recommendations of
the Fiscal Commission as early as
possible. A lot of time and money
has been spent on the report of the
Fiscal Commission; let it not be one
of the documents in the archives of
the Government, withou: any action
being taken on their recommenda-
tions.

Dr. M, M. Das: As the debate ad-
wvances, the scope of discussion
becomes narrower, specially for a
junior Member like myself and one is
mervous or afraid of repeating: what
has alreadv %“een said in favour or
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against the provisions of this Bill..Any-
way, I beg to refer to a very impor-
tant and pertinent question, which, in
my opinion, has been neglected or
rather has not been seriously consi-
dered by the Select Committee. That
is the question of the protection of the
interests of the consumers. As we
know, all protective duties imply or
impose an additional burden upon the
consumers except in cases where an
import duty is converted into a protec-
tive duty. It is the price that has to
be paid by the consumers for the in-
dustria!“ development of the country.
'I:he primary duty of a Tariff Commis-
sion or a Tariff Board, by whatever
name we may call it, is to give suitable
protection to certain industries which
will accelerate the industrial develop-
ment of the country. The interest, or
rather, the protection of the interests
of the consumers is only secondary
or subordinate to this primary duty of
function. But judging from the cir-
cumstances prevailing in our country
today, it is my considered opinion
that the protection of the interests of
the consumer should be made the pri-
mary concern of the Commission. The
obligation of being ever-vigilant of the
consumer’s interests should not be
made subordinate to or secondary to
any other consideration, under any
circumstances. In this unfortunate
country, the Government takes its
dues, rather collects its dues, with a
strong hand. The commercial and in-
dustrial people bully the Government
and practically compel Government to
give them their pond of flesh, and
perhaps much more. Labour puts
forth its demands, threatens Govern-
ment and ultimately prevails upon
Government and the public to give
them what they consider their legiti-
mate dues. It is only the consumer
who suffers silently and calmly and
submits to the arrogance and greed of
these three sections.

Mr. Deputy-Speaker: Is not the inter-
est of the consumer also provided for
by the Bill, in clause 14(2)(d) where it
is stated that the Commission shall
assess—

“the likely effect of a protective:
tariff or other form of protection
on the interests of the consumer or
of ipdustries using the commodity
in question, as the case may be;”

Dr. M. M. Das: Yes, it has been men-
tioned in the Bill. But it has not been:
assigned an important or prominent
place in the duties of the Tariff Com=
mission.

'Mr, Deputy-Speaker: Where shculd
it be place_d?
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Dr. M. M. Das; It should be given
more importance. As it is, it has been
subordinated to the interests of the in-
dustry.

Dr. Deshmukh (Madhya Pradesh):
Even legal provigions do not give pro-
tection to the consumer. He is the
beast of burden who always has to
bear the additional burdens of protec-
tion.

Mr. Deputy-Speaker: Protection al-
ways implies some additional burden
on the consumer. But undue burden
ought not to be imposed. The hon.
Member can go on. I only wanted to
point out that there is a provision re-
garding the consumer’s interests.

Dr. M. M. Das: Only a few more
observations, Sir. As 1 was saying it
is only the consumer that meekly sub-
mits to the arrogance and greed of the
other three parties. Therefore I sub-
mit that to look to the interests of the
consumer shquld be made the primary
responsibility of the Tariff Commis-
sion. This should be clearly laid down
in the Bill itself and should not be left
to the mercy of the Commission.

The Select Committee to which the
Bill was referred has made or pro-
posed many important changes. But
“the Select Committee has not been un-
animous in its recommendations. Out
of the 18 members, excluding the
Ministers and Deputy Ministers, four
have submitted minutes of dissent and
these minutes of dissent have raised
very important Questions which should
be given consideration by this House.

The most important change which
in my opinion, has been made by the
Select Committee is in connection with
the appointmgnt of members of the
Commission. Two  disqualifications
were laid down in the original Bill to
the appointment of candidates as
members of the Commission. The
first was that a Member of Parliament
would not be eligible. Secondly, no-
body who has got any direct or in-
direct financial or commercial interest
in any industry or industrial under-
taking would be eligible to be ap-
pointed a member of the Commission.
So far as the first disqualification is
concerned, the Select Committee has
been very kind and it has dispensed
with that disqualification. So Mem-
bers of Parliament are now eligible to
be appointed members of the Tariff
Commission. This is a very welcome
change.

‘With regard to the second disqualifi-
cation, there was a proviso in the ori-
ginal Bill which says that the mere
holding of a share will not be regarded
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a disqualification. But the Select
Committee has removed this proviso.
With the omission of this disqualifi-
cation clause, this clause has become
more general i its character and
meaning and more sweeping in its
application. The clause as it stands
now, as amended by the Select Com-
mittee, leaves the entire matter into
the hands of the Government and to
the Government’s discretion. It seems
to me that it would have been better
if the’original proviso had been re-
-tained by the Select Committee.

Then, as regards the conditions of
service of the members of the Com-
mission, they were indeed harsh and I
had expected that the Select Com-
mittee would make some changes so as
to reduce or to mitigate the harshness
or stiffness of these conditions. First-
ly, the duration of the service has
been very brief. A member has to
serve on the Commission only for
three years. If his work is done to
the entire satisfaction of the Govern-
ment then he will be given an exten-
sion of service but that too will be
only for another term and not more.
So the maximum tenure of service is
not more than six years. And then he
has compulsory rest for three years.
That is to say, the member is not
allowed to accept any service . under
any private firm. This matter has
been very elaborately dealt with by
many hon. friends here and arguments
for and against the provision have
been advanced. I, however, feel that
unless these conditions are changed it
would be difficult for Government to
select from among the candidates.
because there will be scarcity of candi-
dates offering themselves for being
appointed on the Commission. Only
two categories of people will probably
offer themselves as candidates for
membership of the Commission. They

are Government servants and pro-
fessors in the wuniversities and col-
leges. I do not think it will be a

healthy thing or that it will serve the
best interests of the country if the
Government confined the selection of
members to these two ercategories  of
people only. Regarding this particular
clause, I would like to have a point
cleared by the hon. Minister. I want
to know whether the disqualification,
that a member after he has relinquish-
ed his office will not be allowed to
accept service under any private firm,
is also applicable to the temporary
additional member who will ‘be
appointed under the proviso to clause

-

Karmarkar: At the moment it

Shri
is applicable,
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Dr. M. M. Das: I would like to know
whether it is also applicable to the
members who may be removed from
the service under clause 7. This Bill,
as it has emerged from the Select
Committee, contains " nothing which
prevents this disqualification from
being applicable to these iwo classes
of persons.

The Select Committee has not pro-
posed any change in clause 8 regard-
ing the appointment of officers and
servants of the Commission. , They
have only recommended that appoint-
ments above the pay of Rs. 300 a
month should be made through the
Public Service Commission. I think
this recommendation of the Select
Committee should be incorporated in
the Bill itself and the appointment of
officers above the salary of Rs. 300

per month should not be left to the.

rule-making powers of the Govern-
ment.

In this connection, I want to refer
to another important point. 1 am not
at all happy with the word “servant”
as it occurs in this particular setting.

' The employees of the Commission
bave been divided under two cate-
gories—officers and servants. I sub-
mit, that it is a very unhealthy dis-
crimination that has been made here.
I fully appreciate the necessity of
differentiation between the employees
of the Commission into two categories
in order to give effect to clause 19 of
the Bill which says that the highly
paid officers with  responsible work
should be deemed as public servants
according to the meaning of the Indian
Penal Code. I am not at all happy
over this word “servant”. 1 appeal to
the hon. Minister to substitute some
other suitable word in its place. They
are servants of whom? If the answer
that they are servants of the Govern-
ment, then my question is, are not the
officers also servants of the Govern-
‘ment? Everyone under the Govern-
ment is a public servant. Why should
such a nomenclature be used to differ-
entiate the low-paid employees from
the highly paid officers? I have given
notice of an amendment to substitute
the word “servant” by the word “other
employees” and I hope the hon. Minis-
ter will find it possible to accept it.

Prof. Ranga: I am glad that the
Select Committee has said that the
number of members of the Tariff
CGommission should, if necessary, be
irfcreased to five if and when the Gov-
ernment think fit. I am not in agree-
ment with those friends who say that
4t should not be increased at all. As
we kmdw till now only a certain in-
terést has come to be represented in

the personnel of the Tgriﬁ Board ever
since 1its establishment and. they were
people directly interested in ‘industry
and commerce. For a long time some
of us have been pressing for represen-
tation on the Tariff Board of those
who are specially conversant with the
conditions prevailing in agriculture
and with regard to cottage industries
but we have not succeeded so far. I
want that the Government should take
this opportunity to provide represen-
tation for such people also, so that
these interests may feel confident that
whenever any question affecting them
comes up for discussion before the
Tariff Commission—and it is very diffi~
cult to conceive of any question which
will not affect the interest of the agri-
culturists and cottage industries—there
wi!l be people on the Commission who
would be conversant with their condi-
tions and would be able to give the
benefit of their advice and experience
to the Commission, thus protecting the
interests of these two classes of
people. *

Secondly. I am also in favour of the
provision that the Government should
have power to appoint temporary
members. if they found it necessary,
so that it would be possible for them
to ensure that there would be mem-
bers, even though temporarily ap-
pointed to the Commission, who would
be able to bring to bear on the discus-
sions of the Commission their experi-
ence of that particular industry which
for the time being is under discussion
before the Commission.

I am in agreement with ~what my
friend Mr. Das said in regard to the
need for protecting the interests of the
consumers. I am also in favour of the
Government taking sufficient care to
see that the interests of what are
known as joint producerg are orotect-
2d. Take for instance the agricul-
turist who produces cotton which later
goes to the textile industry. The tex-
tile industry may go before the Tariff
Commission for protection but what is
to be done with regard to the produ-
cers? Should not their interest also
be protected?

There are agriculturists who pro-
duce so many things which are produc-
ed by the protected industries.
Necessarily they have to pay a higher
price for those protected commodities:
for otherwise they can get them cheap-
er through imports. When they are
being taxed in this way through high-
er prices for the protected commodity,
necessarily the cost of * nroduction of
their own agricultural product will go
up. Should not the Government . and

the Tarif Commission fake into copsi-
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-deration their interests as well and
provide for their benefit or advantage
-as joint producers in like manner as
‘they provide for the ultimate .produ-
<97, the industrialist.

.1 am all in favour of retaining the
words “in_any other suitable form”, T
was surprised to find Mr. Goenka
opposing " this phraseology, becauss he
should know as an experienced busi-
-nessman that there are industries like
cottdge industries which cannot be
protected in the usual fashion and
which will have to be given assistance
in various other forms. Take for ins-
‘tance blankets and woollen goods for
‘which the Defence Ministry places
-orders. There are certain specifica-
tions which it may not be possible for
-cottage industries to satisfy, in which
case it must be possible for the Tariff
Commission to recommmend that the
.standard of specifications should be so
altered as to - approximate 1o the
.standards of utility, so that it might be
possible for Government to purchase
‘the cottage industry products. There
was what is known as a price differen-
tial in the pre-war days. This price
-differential was in  favour of the
Indian industrial products up to ten
per cent. and to that extent the Stores
Department was ready to pay the
higher price to Indian products as
compared to imported commbdities.
‘Similar assistarice may have to be re-
<commended by the Tariff Commis-
sion and the Government and that is
why I feel that all these things will
be embraced by this phraseology.
(Interruption) Let me finish my
argument before the hon. Member
interrupts me. That is why I wish to
give a latitude to the Commission and
the Government.

Shri Goenka: I wanted to tell Prof.
Ranga that it is not the function of the
Tariff Commission to tell Government
at what price they should buy and of
what quality. It is for the Govern-
ment to safeguard the cottage indus-
try and Government should do it. I
am at one with him but it is not the
function of the Tariff Commission.

Prof. Ranga: I know all that. I can
only tell my hon. friend that all these
things came up for discussion in the
Cottage Industries Board and we
found that if the Tariff Board had
made a similar suggestion it would
have strengthened our hands in our
dealings with the Defence Department
and varicus other consuming de-
}nrtments. That is why I want the
stitude to be given to the Govern-
ment as well ag the Commission.

Paadit Thakur Das Bhargava: Why
can they not do ft now? I

Prof. Ranga: There is nothing to
prevent them from making such a re-
contmendation. But if you ° remowve
these ‘words you would prevent . the
future ‘Tariff Commission from ' mak-
ing such a recommendation. That  is
why I want the words to remain as
they ‘are.

I wonder whether three years is not
too short a period and whether it
would nat be possible to raise it to five
years so as to get competent and re-
liable people to come into the Com-
mission, so that they can take the risk
of giving up their earlier responsibil-
ities and not taking up responsibility
in private industry for some years to
come, after giving up their position on
the Commission. I see that it is quite
possible for Government to reappoint
people. What would happen is that
you would condition to some extent
the independence of the members and
it is much better to give them a longer
tenure of office. so that their independ-
ence can be assured. At the same
time 1 am not in favour of the sugges-
tion made by some hon. Members that
the Commission should be kept entire-
ly independent of the Government. It
would be going the wrong way. Even
if the Congress Government were to
go out and some other party Govern-
ment weve to come into existence, the
Government in power for the i
being, being the highest representative
of the people should certainly have
some control over the Commission in
regard to the appointment of mem-
bers, dismissing of members who may
be found undesirable or incompetent
or in setting a limit for appointments.

Some hon, Member has suggested
that in the reference to be made to the
Commission Government should net
come in. My hon. friend, Mr. Goenka
has already answered it, I think, satis~
factorily, but at the same time I would
like that some freedom shsuld be given
to the Tariff Commission anid that is
that it should be open to the Tariff
Commission to entertain any applica-
tion for protection, or in complaint
against a protection that has already
been given because of its deleterious
effects upon that industry, upon the
consumers, upon_the joint producers
and upon the joint consumers, thateis
the agriculturists themselves. It is
open to them to consider it or not. If
they were to give their consideration
to any particular matter that may be
brought before them and they were to
think there is sufficient ground for
them to go into that matter, then it
will be open for them to send it to the
Government for Government's consi-
deration, and if Government and the:
Tariff Commission were to agree joint-
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1y that, that particular matter deserved
their detailed investigation, they may
go into it. I would like my hon.
friend, the hon. Minister and also my
hon. friend, the Deputy Minister to
consider the possibility of including a
clause to this effect so that the Tariff
Commission might have that privilege.

I am glad that this provision for ap-
pointment of assessors has been made,
but I would like my hon. friend, the
hon. Minister to give us an assurance
that whenever questions relating to
agriculture and cottage industries
come up for discussion before ‘the
Tariff Commission a sufficient number
of people representing those industries
will be appointed as assessors. Similar-
1y, I am also anxious that as often as
possible it should be possible for them,
and they should be willing also, to in-
vite the representatives of the work-
ers of the industries concerned to
come in as assessors so that the work-
ers also will have the satisfaction that
their interests are being sufficiently
safeguarded.

The question of quantitative restric-
tion was raised by my hon. friend, Mr.
Goenka. I do admit that quantitative

restriction sounds rather dangerous
and it is not viewed with favour by
the International Trade Organisation

and the various conferences of trade.
But it is quite possible that there may
be occasions when quantitative restric-
tion also may have to be resorted to in
the interest of the industry itself.
There may be certain industries, for
instance, the oil-crushing industry, or
even the sugar cane industry in cer-
tain States where there is too much of
growth, too much of a cut-throat com-
petition amongst themselves. They
have to be helped in spite of them-
selves. Therefore. they have got to be
told, “Look here, there is scope for so
many factories alone in such-and-such
a State. If need be, you shift some of
your factories to some other States.
You cannot ........ ”

Shri Goenka: We are talking of im-
ports from other countries. Quantita-
tive restriction on imports—not bet-
woen State and State.

Prof. Ranga: I stand corrected. So
far as internal production is concern-
ed, certainly it should not be beyond
the ‘purview of the Tariff Commission
and the Government to see to it that
they can regulate the growth, expan-
sion . and also the internal manage-
ment of any particular industry and to
that extent I want the Government and
the Tariff Commission to have that
mmch of latitude and power.
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I amv in favour of protection only-
in this sense that we awre anxious to-
develop a welfare state, or rather we
want to turn the present state into a.
welfare state; in order that we should
become a satisfactory welfare state-
and encourage our industries to
develop themselves to their maximum-
possible extent and thus serve our
producers as well as  consumers in:
this country we want to give them pro-
tection. But when giving protection.
we should also take sufficient care to-
protect the interests of the consumers.
as well as the producers and the joint
producers and the semi-manufacturers.

Lastly, I want to know what my hon.
friends would mean by the word
“industry”. Do they mean in their
conception of industry the inclusion of
agriculture and cottage industries or
not? It is quite possible that cottage
industries are included in it but T
would like to have a definite assur-
ance. In regard to agriculture also, I
would like to have an assurance. As
I see it, in some of the provisions they
have themselves stated to that effect.
For instance, in clause 14 they have re-
ferred to “the principal growing, pro-
ducing or manufacturing regions of
India®”, Evidently they were thinking
of agriculture too. Then again in
clause 14(1)(d) they say:

“the price which may be deem-
ed to be the representative fair
selling price for growers, producers
or manufacturers in India in res-
pect of the industry claiming pro-
tection”.

This encourages me to think that in
their conception of industry as con-
ceived of in this Bill agriculture also
may come within its purview. If that
is so, I would like my hon. friend the
l\gixijster to give us this assurance

at......

Mr. Deputy-Speaker: In clause 14,
sub-clause (3) (g) also it is stated:

“The use in the industry of indi-
genous prodicts, whether raw or
manufactured”.

That also gives an indication.

Prof. Ranga: Thank vou. Sir. That
is what I wanted my hon, friends to
say, because it would have been very
much better if they had included it in
the definition of the word “industry”
here; by saying that “industry” in-
cluded such-and-such things, it would
have left no scope for doubt at all. I
suppose it is too late for them to in-
clude any such definition now to rhake
good that lacuna, but I would like my
hon. friend to make a categorical state-
ment and give us that assurance.
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_ The Minister of Siste for Parlininbn-
tary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That the question be now put.”

. Mr. Deputy-Speaker: The question

is:

“That the question be now put.”
The motion was adopted.

Shri Mahtab: I do not think at this
stage I should be expected to give a
detailed reply to all the points which
have been raised in the course of this
discussion. I admit a number of
learned discourses have been delivered
here with regard to various forms of
protection, nationalisation, socialisa-
tion, and also at the end, by Mr. Vela-
yudhan, removal of Government. I
am very sorry to say that these
measures cannot be reasonably provid-
ed for in this Bill. This Bill is con-
fined only to a particular matter,
namely the protection of industry Ly
means of tariff, and obviously this Bill
cannot provide for various points
which have been raised in this House.

I would refer only to two or three
points which relate to the general prin-
ciple underlying this Bill. First of all,
the conception of Government vis-a-
vis the Tariff Commission. It has been
suggested that all applications, when
they are submitted to Government,
must be sent to the Tariff Commission
for investigation and the Canadian
lew and the Australian law have peen
cited in this connection. I may very
respectfully submit that all those laws
do not make it compulsory that all the
applications must be forwarded to the
Tariff Commission. All those laws
make it compulsory that whenever
Governrhent will think of giving any
protection to any industry the case
must be referred to the Tariff Com-
mission. There the compulsion comes
‘in the case of the Government first of
all thinking of giving protection to
some industry. The prima facie case
must be established by the Govern-
ment themselves and in the Fiscal
Commission Report, which Shri Gokul-
bhai Bhatt seems to have read very

" closely, it is laid down that it should
be the function of the Government
-normally to take the initiative in the
matter. There also Sir Percy Ashley’s
pamphlet has been referred to in the

- Piscal Commission Report. Therein
Sir Percy Ashley has definitely held
that the question of tariff must always
be a matter of political policy: It can
never be otherwise. That being the
case, that word “may” should be there
with the definite understanding that
prima facie Government must ‘declde
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whether any industry requires pro--

.tection or nbt, and -even if it so re-

quires whether in the interest of state-
policy that question of protection.
shpuld be considered or not.

Otherwise, dangerous situations.
might arise in which the interests of
the nation might be jeopardized. I do-
not think there is any parallel any-
where to compel the Government to re-
fer to the Tariff Commission the case-
of any industry whenever it comes.
forward. That is an absurd proposi-:
tion.

With regard to the composition of.
the Tariff Commission, it has been
suggested that the provision restrain-
ing members of the Tarif Commission..
from entering into service in a private
firm should not have been there, but I
respectfully submit that this is a-
salutary provision. I do not think of
any kind of misbehaviour on the part
of the members. 1 must presume that.
the members will behave very proper-
ly because their choice depends on us
and certainly Government will choose-
men of very high integrity who are-
not expected at any time to rnis-
behave. But the question is how the-
public will look upon it. It is not only
the case that justice is done but as cne-
Judge has rightly remarked, the public-
must feel that justice has been done.
If a member of the Tariff Commission,
even though he disposes of a case very
satisfactorily and very impartially,
accepts service immediately after dis-
posal of that case under that very in-
dustry concerned, then the public will:
be entitled to suspect his conduct. We-
should not give any scope to the pub-
lic to have any kind of suspicion. It
is in the interest of the atmosphere,
for creating a better aimosphere for
the work, that the provision has been
made and it should not be taken excep-
tion to, especially after knowing that-
there is a similar provision in the
Constitution with regard to the Judges
of the High Courts and members of the
Public Service Commission. I *hought
that in view of this Mr. Gokulbhai
Bhatt will withdraw his*objection, but
I was surprised to see that he id not;
on the contrary. he went on arguing
that since that kind of provision is not
there in the case of the Ministers, such
a provision should not be there in the
case of the members of the Tarift"
Commission. I wish that that kind of"
provision had been there in the case of’
the Ministers also and I would suggest
that that kind of provision should kte-
made with regard to all public ser-
vants beginning from  the Minister
downwards, because it is a very-
salutary provision. Simply because it-
is not there in the case of the Minis- _
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'ters, one should not ask that it should
-be abolished in the case of members of
-the " Tariff Commission. I should
-think that the argument should be the
-other way and 1 would certainly wel-
~come Mr. Bhatt if he brings forward
.- such a measure and he will have my

full support, I may assure him.

"I‘hen‘some important  points were
-raised in regard to quantitative res-
drictions on imports. I do aot think
that 1 need go into them at this stage.
I think that the expression ‘and other
-suitable forms of protection’ shouid te
there. _Apart from subsidy and tarift
_protection, there are and may be other

inds of protection. I can remember
~off-hand the case of the soda ash in-
~dustry. The Tariff Board recommend-
-ed that the railway freight for carry-
ing coal to the place of the soda ash
Andustry should be reduced. Of course,
We recommended to the Railway Board
'to do this and the Railway Board has
-not yet considered it and given effect
‘to our recommendation. But that is
-another matter.. What I say is that it
-sbould be open to the Tariff Commis-
sion to recommend various forms of
protection. They might recommend
‘that in some cases the tax might be
reduced. In some States there are
various local taxes which are hitting
~the industry and putting them o a
-consxdepable disadvantage. 1In those
- Cases, it should be open to the Toriff

ommission to recommend that the
rtax should be lowered. Prof, Shah in-
sisted on this in the Select Committee
and he began to describe the various
forms of protection. We thought that
1t would serve our purpose if we put in
“this expression ‘or any other suitable
form of protection’. It would not  hit
us in any way. Assuming that there
is no other form of protection, it does
net hit us in any way., So, that ex-
pression should be there.

With regard to the number of mem-
bers of {he Tariff Commission, it has
been suggested—and I think it has
‘begn rightly suggested—that the ap-
pointment of  additional members
might probably create some difficulty
beg'ause of the provision *hat after ap-
Ppointment these gentlemen will not be

-entitled to appointment in private
firms. In view of that, it is possible
that the right type of additiqnal mem-
bers may not be found and even if
they are found. it may be that Gov-
ernment may be compelled fo give
“them permission to seek appointments
“here and there. That might create
some baMing situation. I have Lefore
me the figures of the number of cases
-considered, number of cases rejected

., :@and number of cases approved by the

L)
Tariff ‘Board ever singg its inceptionm,
and I find that in the cdurse of the ldst
several years there was only «ne occa-
sion on which an additional member
was appointed; otherwise, the whole
work has been carried on with three
members. Therefore, I do not agree
that the minimum should re raised to
five, because I do not see that there is
work for more than three members.
The hon. Members must have read the
Planning Commission’s Report, espe-
cially the first Five Year lan. Y2 that
Plaa, ‘they have relegated industry to
the background and put agriculture
first. That being so, it should no:

expected that in the coming five years
there will be a number of iadustries
coming up for protection and a rum-
ber of cases actually coming before
the Tariff Commission. Taging all
these factors into consideration, I am
inclined to think that the minimum
number should be three. The ques-
tion is about the maximum. It has
been suggested that. the maximum
may be raised o seven. Government
can appoint as many as they like and
if hon. Members insist on seven, I have
no objection. But in view .f the fact
that additional members might create
difficulties, if hon. Members want that
that provision should be omitted, as
Government we have no objection to
the omission which can be d>ne when
we come to that particular clause.

Prof, Ranga: How about including
‘agriculture’ in the definition?

Shri Mahtab: The question of agri-
culture was specifically considered in
the Select Committee and as the De-
puty-Speaker rightly pointed out, the
expression “use  of indigenous pro-
ducts, raw or manufactured” was in-
troduced in order to give pratection to
agriculturists. Whenever w~e refer to
consumers, I do not think we iefer to
absolute consumers. There are ne
consumers who do not produce any-
thing and only consume. That is an
impossible proposition. When Dr.
Deshmukh interrupted and suggested
that consumers are always treated as
beasts of budren. I was wondering
to whom he was referring. As a
matter of fact, a consumer is a prody-
cer in one respect and a -onsumer in
another respect. Therefore, there is
no absolute ccnsumer.

Mr. Deputy-Speaker: He was refer.
ring to professional gentlemen. :

Shri Sondhi (Punjab): Are the
Ministers consumers?

Shri Mabtab: I think what was
working in his mind was: the case of
the agriculturists. Theré is always a
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conflict between agriculture and in-
dustry. This is a known fact and some
people say that the fight between
Bavana and Rama is symbolic of the
conflict between industry -and agricul-
ture.

Dr. Deshmukh: Here ‘the
Commission is the Hanuman.

Tariff

Shri Maktab: In this Bill we have
provided for a harmonious working.

Mr. Deputy-Speaker: Is not the
agriculturist indirectly protected «if the
product of agriculture happens to be
the basic raw material of industry?

Shri Mahtab: Therefore, this Bill
has taken" into accéunt the crnflict
between the interests of the agri-
culturist and the interests of industry
and it- has made provision fur some
harmonious adjustment. Unless that
harmonious adjustment is made, I do
not think that a country like India can
prosper in spite of all kinds of protec-
tion to industries, because agricul-
turists form the bulk of the popula-
tion and unless the interests of the
agriculturists " are protected no amount
of protection to industries can help
them. Even in highly incdusirialised
countries like the U.S.A., tne interests
of the agriculturists are protected. As
far as I know. in the U.S.A., however
much it might appear to be indus-
trialised, the bulk of the population
are agriculturists. Therefore, they
always take into account ihe inierests
of agriculture also. In this case,
similarly, whenever the Taxiff Com-
mission will consider the case of an in-
dustry it will take into account the
interests of agriculture and by some
means give help to the ‘ndustry with-
out affecting the legitimate and
reasonable interests of agriculture.

With these few words, I receom-
mend that the Report of the Select
Committee may be considered. But 1
am very sorry to say that 1 do not
think the rules provide for the kind of
debate we have had on *his occasion
because the Report of the Tariff Com-
mission in any circumstance cannot be
rejected by the House and I think the
House will now proceed to the cluuse
by clause consideration. 1 do not
know whether this motion will te put
to vote. If it is put to vote. then I re-
commend that the motion be adopted.

12 Noon

Mr. Deputy-§ :  The hon.
Minister 'is anxious that we should
get to the clauses and for that purpose
he wants the ‘motion to be put early.
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The quesion is:

“That the Bill to provide for :
establishment of a pTari!f - Ct.-t:v'r’:3
mission and to regulate its duties.
and functions, as reported by the
Select Committee, be taken inlo.
consideration.”

The motior was adopted.
Clause 2.—(Definitions.)
Shri Jhunjhunwala (Bihar): I beg to-
move:

In page 1, after line 11. insert:

“(bb) ‘Industry’ includes cotiage
and small scale industry”.

y M,l". peputy-Speaker: Who  said
No”. ‘Industry” includes all kinds
of industries—whether cottage . or
small scale.

Shri Jhinjhunwala: I am  inclined
to raise this point because sub-clause
(1) (f) of clause 14 says: “the effect
of protection, if granted to an in-
dustry. on other industries, including
cottage and other small scale indus.*
tries.” .That it was found necessary to
make it clear by saying “including
co_tta”ge_ and other small scale indus-
tries” implies that the word “indus~
try” does not include cottage and
small scale industries; so I have
tabled this amendment.

Mr. Deputy-Speaker: I am afraid
the hon. Member has misunderstood
the meaning of that sub-clause.
What is perhaps meant is this, Sup-
Dose protection is given to textile in-
dustry—the Commission should-
examine what effect it has on, say
handloom industry.

Shri Jhunjbunwala: If it is clear, I
do not want to press my amendment.

. Mr. Deputy-Speaker: The qupstion
is:

“That clause 2 stand part of the-
Bin.” ’

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.—(Constitution of a Tariff
Commission etc.)

Pandit Thakur Das Bhargava: I beg
to move:

In page 1. line 21, omit “not less
than three, but not exceeding”.

The effect of this will be that the:
Commission shall consist of ive mem--
bers. It is given in the Report as:
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[Pandit Thakur Das Bhargava]

~well that there should be five mem-
ibers. Considering the volume of
~work that the Commission will have
“to undertake, I think the strength of
vfive is quite reasonable.

We have just heard from the hon.
"Minister that all along there were
“three members and only on one occa-
-sion an additional member had to be
.appointed. But we ecannot compare
the conditions of the past with the
~future. I for one should think that
‘the number of applications which
-would be received by the Commission
would be considerable and I suggest
“that the number should be five so that
the Commission may go through the
applications carefully. Again there
:may be certain industries which may
~require the benefit of consultation
among five members. It is with this
objeet in view that I have moved my
-amendment. .

Shri Goenka: 1 beg to move:

In page 1. line 21, (a) for
-substitute “five”; and

. (b) for “five” substitute “seven”.

“three”

There are some very important
points which I want to make in this
connection. The hon. the Commerce
Minijster said that in the past three
members were found to be sufficient,

-and only on one occasion they had to
appoint an additional member. That
is perfectly true. But at the same
time it has to be realised that up till
now -the functions of the Tariff Board
were very much limited. 1 would. in
this connection like to draw the atten-
tion of the House to clauses 11, 12,
13, 14 and 15 which cast huge res-
ponsibilities upon the Commission.
For instance, clause 11(c) enjoins
upon the Commission to recommend
“action to be taken in relation to the
dumping of goods in the market occa-
sxoned by excessive import or other-
wise”. Clause 12 says:

"The Central Government may
also refer to the Commission for
enquiry and report any matter
relating to—

(a) the effect of protection on—

(i) the general level of prices
in the country,

(ii) the cost of 11vu1g of + any
specified class of people,

(iii) the different sectors of the
country’s economy;” etc., etc.,

Another duty laid upon the Com-
- mission is to watch whether the obli-
@ations laid upon an industry enjoy-
= Ing protection are being carried out.
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This till now was a subject which was
left to the Development Department
of the Ministry of Industries, whichk

maintains a large staff.

These are all fields into which the
previous Tariff Boards had not enter-
ed, and I am sure one or two mem-
bers will be kept wholly engaged on
work of this nature. I am saying
that the responsibility which you are
laying on the Tarif Commission is
much greater and the business which
they have now got to attend is very
comprehensive. There is no com-
parison between what they were doing
in the past and what they will be
called upon to do in the future. I am
only answering the hon. Minister that
although it might not have been
necessary for him in the past to have
more than three members except on
one occasion when he had to have
four. in future he will have to have

more because the functions of the
Commission are far greater and the
industries will be developing in the
next five years. I would therefore

beg of the hon. Minister, let him keep

a minimum of three. but if he keeps a

maximum of seven then he will not

have to come before this House with

an amending Bill. I am only giving

gim more power. If he will agree to
at......

Shri Mahtab: I am prepared to ac-
cept it.

Shri Goenka: Then I will move only
that part of my amendment which
says “for ‘five’ substitute ‘seven’” and
“omit lines 24 to 26”. On that I need
not speak as I have already spoken.
Bui that is an important thing because
additional members are dangerous.

Mr. Deputy-Speaker:
will then place the
before the House.

Pandit Thakur Das Bhargava: Sir,
there is an amendment standing in
my name—amendment No. 2.

Mr. Deputy-Speaker: That has been
moved by Shri Goenka. It stands in
his name also. I will now place the
amendments before the House for
such discussion as might be neces-
sary. Inasmuch as the hon. Minister
is going to accept it I do not think
that any discussion is necessary.

Amendments moved:

(i) In page 1. line 21, omit “not
less than three, but not exceeding”.

(ii) In page 1, line 21, for “five™
substitute “seven”.

(iff) In page 1, -omit lines 24 to 26.

Very well. [
amendments
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The effect of this is that additional
members, that is, ad hoc m
are to be done away with and the
maximum number should be I:axsed
from five to seven—the minimum
amay be three—so that they need not
«come to the House again and again.

st wg @ S st A AT
@1 §EETE oW ¥ wq a4
qfer ome R A S AT WA
e § |
{Shri Bhatt (Bombay): In line with
Suri Ramnath Goenka’s amendment is

mine as well as that of Pandit Thakur
Das Bhargava.]

Mr. Deputy-Speaker: So far as the
last one is concerned that is covered
by Shri Goenka's amendment.

o wg : dfpr qge fowz (list)
7 g, ag aar afed ?

[Shri Bhatt: But please state the
one which is included in the first
1ist?]

Mr. Depuiy-Speaker: It is covered
by  Shri Goenka’s amendment—
No. 41 of List 4.

Shri Goenka: I do not mind the
credit being passed to my friend Shri
‘Gokulbhai Bhatt.

Mr. Deputy-Speaker: I think the
hon. Member wants to know if Mr.
Goenka has moved that amendment

off-hand or. whether he has given due
notice of it. Yes, he has given notice
of that amendment. It is No. 41
List 4.

oft wg: STeme o, A Ag A
g @ g A d1 ag AEAT qOEaAr
g fe am s feee & qAles
Far IRy § o fyg @ wEEA
ey #, 9§ .FHAT T AT
£ @ sm qds WA T
7% m ¥ aR § IEwd
=g g
{Shri Bhatt: Sir, that is not what I
mean. I only want to know the pro-
cedure that has been adopted by you,

whether you want to take up these
amendments according to the list and
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allow the member, whose amendment
comes first, or to adopt some other
procedure. 1 want to have informa-
tion on that point.]

Mr. Depuiy-Speaker: ] will take it
as moved jointly by Shri Gokulbhai
Bhatt, Pandit Thakur Das Bhargava
and Shri Ramnath Goenka—all the
three jointly—that in page 1 omit
lines 24 to 26.

Shri Karmarkar: There will be a
slight difficulty in that. While Pandit
Thakur Das Bhargava's amendment
seeks to omit lines 24.:t0 26, Shri
Ramnath Goenka’s atiendment, be-
sides doing that seeks: to substitute
“seven” for “five”. Both go together
in Shri Goenka's amendment.

Mr. Deputy-Speaker: No. Shri
Goenka has tabled separate amend-
ments. It is not as if they are part of
a single amendment. They are given
here as Nos. 40 and 41 .in List 4.
Therefore, let all the three gentlemen
have the credit of having it in their
names.

Dr, Deshmukh: I must say that I
completely disagree......

Mr. Deputy-Speaker: I want to cut
short the argument if it is possible to
do so. The whole matter has been
argued. The hon. Minister says that
he is willing to accept the deletion of
the proviso with respect to ad hoc
members. Let us know how far Gov-
ernment is prepared to go, and sub-
ject to that let all discussion go on.
He is prepared to have seven instead
of five. Pandit Thakur Das Bhargava
wanted to raise the minimum from
three to five. Mr. Goenka wants to
keep the minimum at three but to in-
crease the maximum from five to
seven. Hon. Members are anxious
that there should be no ad hoc mem-
bers. Government seems to agree
Ll;:t there should be no ad hoc wmem-

S.

Dr. Deshmukh: They should hear
the other side also.

Mr. Deputy-Speaker: It is open to
the hon. Member or the whole House
not to accept even the Government's
suggestion. But hon. Members must
know at every stage, and it is my duty
to place before the House, what is
agreed to by Government and what is
the point under discussion. The point
is this. Government is agreeable to
the deletion of the proviso with res-
pect to ad hoc members. Ad hoc
members will be given up. The mini-
mum will be three. The maximum
will be raised from five to seven. Now
Dr. Deshmukh may go on.
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Pr. Dedmmkh I completely dis-
agree with the whole approach of my
friend Pandit Thakur Das Bhargava
80 far as the Tariff Commission is con-
cerned. He is imagining this Tariff
Commission as an independent super-
visory body which, according to him,
should have some sort of superior
authority even over the Government
of the day.

Pandit Thakur Das- Bhargava: My
friend is absolutely wrong. I made it
absolutely clear that tie Government
should have the supervision over it.

Dr. Deshmukh: However much he
makes it clear, in every amendment
and in every speech of his......

Mr. Deputy-Speaker: Why should
the hon. Member read between - the
lines? Now he says definitely that he
does not want it to be a super-Govern-
mental body.

Dr. Deshmukh: I am prepared to
leave it at that. So far as the num-
ber is concerned and so far as addi-
tional members are concerned, Mr.
Goenka has apparently made out a
very good case and he has argued
that the maximum should be increas-
ed. But I would like to put it to my
hon, friend Mr. Goenka as well as
Pandit Thakur Das Bhargava that
neither of tiem has any accurate idea
of the work of the Commission ex-
cept an imagination—and fertile
imagination at that. Here is a Minis-
ter who knows what work is  being
done for the last so many years. And
he is quite content with the number
here proposed. In spite of prolonged
discussion in the Select Committee it
was quite clear that the number......

Mr. Deputy-Speaker: But the hon.
Minister himself agrees. -

Dr. Deshmukb: I do not want him
‘to agree. He is playing with the peo-
ple’s money at his sweet choice and
the hon. the Finance Minister may be
very generous and liberal in agreeing
to the appointment of as many mem-
bers as he wants. But I do not want
him to agree so soon and in such a
haphazard manner. I think he should
consider the matter more car=fully
and listen to what we have to say.
After all it is a'matter of furds, it is
a matter of many other things.
Because Mr. Goenka speaks in high
tones the hon. Minister probably feels
nervous, because he does not know
what will happen as a result of the
persuasive eloquence of my friend
.Mr. Goenka. I am not prepared to

agree that any real case bas naen’

imade out to raise the number. I have
seén it very often that people are very
charitable with otlier people’s
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And here is the Consolidated Fuud of
India at the disposal of the hon. Minis-
ter to make a choice as he llkes and
appoint as many people as possil.le

I was referring to the arguments of
my friend Mr. Goenka. He has cer-
tainly pointed out......

. Mr, Deputy-Speaker: Even now, is:
it not optional? The peoint is that
under the Select Committee’s Report
between three and five two more-
persons can be appointed. Raising it
from three to five is optional. Raising:
additional members is also option L
that is, making it five plus two is also
optional.

Dr. Deshmukh: What I am contend-
ing is that five is the absolute wmaxi-
mum that wiil be required. The addi-
tional members will perform a'! the
ad hoc functions which my friend re-
ferred - to, like conducting research,
calculating incomes etc. These people
should not be debarred from engaging
in any trade or serving any industry.
simply because they have doné& certain
research. My submission is that it is
very necessary to have these additional
members. It will cost less to the tax-
payer because they could be appointed
for periods of six months and so on. If
it is merely a matter of research as as-
certaining incomes and other things.
the permanent members of the Com-
mission need not bother about it.
Since we have already the number
from three to five and with the provi-
sion of additional = members which
could be appointed per industry or for
the particular specified period or for
any particular work, I think there is
ample provision and the clause as it
stands is absolutely sufficient to meet
the requirements of the present condi-
tions. As regards the point of view of
hon. Members that the Tarift Commis--
sion is going to have many applications
and so on and so forth, I think their
approach to the whole question is:
fundamentally wrong. They think
firstly as if the imposing of tariffs is a
normal thing. I would submit to the
House that it is an unnatural thing.
Free trade is the natural thing and
putting tariffs is something unnatural.
Undoubtedly, because our country is
undeveloped, it would he necessary 1o
have tariffs in many cases but that
does not mean that the case of every-
body whe wants protection to he given
to his individual factory is going to be
examined. That is the point of view of
my hon, friend, Mr. Bhatt also. They
want things to be examined ipso facto-
and as soon as anybody takes it into
his head and demands that protection
should be given. it should be binding
upon the Government ic refer his case
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to the Tarilf Commissicn. This is at
the back of the minds of most of my
hon. friends and they think that enor-
mous Work is going to be done by the
Tarifl Commission. I controvert that
proposition. There are going to be
more industries established as we in-
dustrialize but as we go on our indus-
tries are bound to become higger.
There would not therefore be too many
proposition. There are going to be
refer to one particular product or pro-
ducts of an industry. In view _ of the
experience .of Government for the last
so many years, we have already allow-
ed them to add.two more . permanent
members and we have also included the
provision for additional members. There
is no necessity for increasing either
the. minimum or the maximum, We
have seen that althcugh we have no
dearth of people of the required ability
and integrity it has become our habit
to suspect them at every turn. I am
not expressing this as my own convic-
tion but I arn stating what has - been
voiced by so many Members who have
very little faith in our own people. We
suspect that if they were holding the
job for three years, they pvould proba-
ply after relinquishing the job go for a
job in that very industry and get some
additional pay and so on. Therefore it
is suggested: “Let'us make it compul-
sory that they shall not seek an ap-
pointment in any private industry for a
periQd of three yedrs from the time of
s0 ceasing to-hoid office”. That is the
way in which we are lookmg at the
personnel and the requirements of our
administration. We have exhausted all
the ex-Judges of High courts and if
they die at a faster rate, I do not know
if the administration of this country
will probably come to a standstlll_ That
is ihe. oply. individual who is regarded
to be! trustworthy in the whole 'of
India, The overnment is so constitu-
ted Ihat they are not able fo see any
honest people élsewhére ‘exgept ° in the
1.C.S. or the rétired High Court Judges.
According to this view, with which I
completely disagree, 1f you inerease the
maximum you will have to have third
rate people in whom you have no confi-
dence. So I would much rather have a
fewer people to deal with responsible
matters in view of .the fact that we
have little trust in them and we- should
always err on the side of having mini-
mum officers. We so often criticise
Governmeitf for having too many highly
paid officials and yet we_are ourselves
creating mol® offices and officials, As
non-officials’ it should be our dutvy to
give Government less officials, I do
not_understand why hon. Members are
S0 charitable. When the hon. Minister
is fighting to have three, we are going
to ask him to have five and seven. 1
think this is. working in a very wron
direction. We shculd not be so libera

237 PSD
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with the Consolidated Fund of India
and we ought to give the absolute mini-

mum. Let them ask for more and then
1t would be time for us to add to them.
it is better to have a lesser number of
more honest people than fo  have a
whole crowd of peopie with lesser
ability and honesty.

Shri Khandubhai Desai (Bombay)
Though the amendments look to
similar they are contradictory. Pandlt
‘Chakur Das Bhargava and Mr. Bhatt
want the minimum to be raised to five.

Shri Bhatt: ‘Where have I said that?

Shri Khandubhai Desai: The amend-
ment says that it should be five. Any-
way, that is what I understood it to
mean. What 1 feel is that when the
question of number was discussed in
the Select Committee it was discassed
very fully and looking to the obliga-
tions and duties placed on the new
Tariff Commission, it has been found
that the experience:will show that more
persennel will be found necessary to go
nto e question 6f seeing how the pro-
tectfoniris being worked to the s benefit
of the consumers and as such various
ad hoc injuiries have to be instituted.
For this purpose it has been provxded
that “tertain ad hoc inquiries rhay
condueted by, ad hnc additional per-
sonnel. Bui it appears now _thit .. the
Govarnment is inclined to acg'ept " the
amendment moved by Mr. Goenka to
delete that provisa. In these circum-
stances I would agree to increase the
number from five to seven if and when
found- necessary but at the.same time :
the minimum should pot be raised from
three ta five. The' Tariff ;Qommission
.28 su~h should be composed primarily:
of three membeks and, if and when
found necessary, an additional memBen
ogdtezo additional. .members may be
a 5 L

Shti Sidhva: Four also. !

Shri Khandubhai Desai: That may
be necessary. One.. cannot visualize
what sorts of obllgahor.s and duties the
Government will place on that Com-
mission. -At the same time there are
certaip ddquiries which the Comrhission
suo-motu can make in the interests of
the consumers and in the interests of
industries.

Dr. Deshmukh: It will not take very
long to amend the Act.

Shri Kha.nduhha.l Desai: So, I am in-
¢lined to accept the amendment moved
by Mr, Goenka, keeping the minimum
at three and maximum upto seven. ®

Mr. Deputy-Speaker: May I call
upon the hon. Minister to reply
straightway?

v
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Shri Sidhva: In view of the fact that
the hon. Minister 1s accepting, as 1
understand from you, I ~ think this
imatter requires to be considered rather
more carefully. 1 do not accept any of
ihe amer:dments as proposed by my
hon. friend Mr. Goenka. While I sup-
port what my hon. friend, Dr. Desh-
inukh stated in opposing it, I oppose
him in his arguments. He says al-
though Mr. Goenka has made out a
very goed case fcr  seven he still
opposes him. T say that Mr. Goenka
has made out no case at all. He ' was
just reading the clauses of the Bill.

[SHRIMATT DURGABAI in the Chdir]

It is said we may give them the power
{0 appoint four more. Mr. Goenka feels
that there is so much work, and f the
number is to be intreased the hon.
Minister will have to come back to this
House with an amending Bill. This is
a ridiculous argument asking the coun-
try to voie for the tinances without any
due ccnsideration being given to this
matter. It will be absolutely illogical
to sk for threz permanent members
and if an emergency should arise,
power should be given to appoint four

more. Three permanent and two tem-
porary is the most reasonable figure.
Have you ever heard of three perma-
nent members and four temporary
members? The original proposal of
the hon. Minister was perfectly right. I
strongly oppose the amendments.

I do not also agree with Dr. Desh-
mukh that there are no honest men
available and therefore the ' number
must be confined to three. There are
many honest men in this country; there

“ is no doubt about that. You can find
hundreds of men. But, that does not
maean that you must provide them with

posts.

Dr. Deshmukh: There are no honest
men among non-lawyers.

Shri Sidhva: For these reasons, I am
convinced that three are quite suffi-
cient Let us see how it works. If
mcre are needed, the Act may be
amended. Are they not amending  so
many other Acts? In the Rehabilita-
tion Finance Administration, original-
1y, the Finance Minister had provided
for four members. Atfterwards;ua ceh:
{1ought one more member was -
sa’ty.'g He came forward with an
amending Bill after two years of

‘-experience. We should not play with
‘pupb‘laic money like this. Mr. Goenka
ay be using his influence everywhere
i?; he is used to. 'I'hed hon. M;r;xste;
g#ems to be frightened as soon 1
proposal comes from Mr. Goenka. If it
comes from us, the hon. Minister pays
no attention; if it comes from Mr.
Goenka, before hearing us, he commits
himself and says, I will accept it.

, Prof. Ranga: Is that the- influence
behind the curtain?

Shri Sidhva: I am only mentioning
from my experience. My point is this.
I am for a minimum of three and a
maximum of five, us it originally stood.
We have givern him adequate power
that in case there is an emergency, he
will appoint one or two more. Why do
you say there will be much more work?
We know that this Commission has
been entrusted with a certain work
which the previous Board did not do.
But, that does not mean that the pre-
vious Board had no time to look after

“that work. The previous Board had no

particular rules or powers in the matter
of giving protection. Now, we are tell-
ing the Commission that before giving
protection, they shall have to follow a
particular procedure. That does not
mean that they will require more extra
time to do the work. The previous
Board would have done it if they had
the power. I am glad the hon. Finance
Minister is here. He must check the
other Ministers. We do not think that
we should play with our money like
that. My point is, three would be suffi-
cient. Of course, it may be argued that
it is only an enabling item that four
may be appointed which does not
necesserily mean that four shall be ap-
pointed. 1 do not want any kind of in-
fluence to be broughl on the hon. Minis-
ter subsequently to say: “Come along,
we have the power; please appoint
two more”. Here, sometimes influ-
ence counts. Therefore, I submit that
whatever was originally proposed was
perfectly justified and correct. It was
a well thought out plan. The Select
Committee did not agree to the in-
crease. ' You must give some weight
to the opinion of the Select Com-
mittee. All these things were said-in
the Select Committee and we express-
ed our opinion that we were against
it. I congratulate the Select Com-
mittee that they did not raise the.
number. Therefore I strongly oppose
all the amendments and warn you
madam that I shall claim a division
it the House raises its voice other-
wise.

Shei Shiv Charam Lal (Uttar Pra-
degh): I am in favour of keeping the
clause as it is and opposed .to all
these amendments. I wish very
briefly to give my reasons. The-.
proviso is a very very important pro-
viso. It is very necessary to keep it.
In the proviso, power is given to ap-
point- a member temporarily when-
ever you uire. Suppose you re-
quire a mem' fx' to ?jecalﬂwif:h ; cert:;_n .
special type of applications, you ,
pgeigt temporarily a certain member
for a month or so and when the work
is finished, you ask him to go. away.
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When you require another member to
do some other type of work, you ask
him to come for a month or so and
when the work is finished, he also
goes away. This is a necessary pro-
viso. I do not know how the hon.
Minister has agreed to delete the
proviso without taking into consi-
deration this fact.

Shri Mahtab: May I correct an im-
pression which seems to be wrong
and which I am afraid, by virtue of
repetition may begin to be believed
by the Members? What I said is
this. I was particular that the mini-
mum should not be raised; it must be
three. With regard to. the rest, if the
House insisted upon that, I had no
objection.

Shri Sidhva: That hint was not
good.

Shri Shiv Charan Lal: I am glad
that the hon. Minister has not of his
free will agreed o delete the proviso,
and that the forceful voices of Mr.
Goenka and Pandit Thakur Das
Bhargava have made him think that
the whole House wants 'a deletion of
the proviso and therefore he has
agreed to the deletion. I am very
glad that he does not agree to the
deletion. My submission is this.
Keep the minimum as three. Wher-
ever necessary raise it to five. The
proviso is necessary because it will
give a chance to call special members,
members having experience of spe-
cial types of work for a certain
period and they will then go away.
That will not be a burden on the fin-
ances of the country. If you raise the
number to seven and do away. with
the proviso, once- you make the
appointment, it will remain for a
longer period and that would be an
unnecessary burden on the finances
of the country. Therefore, I am for
keeping the clause as it is, and oppose
all the amendments.

Shri A. C. Guha (West Bengal): ¥
oppose all the three amendments. I
think in the original Bill before it was
sent to the Select Committee, the pro-
posal of the Government was to have
a maximum of four. I think that was
the original proposal and now the
Select Committee has increased the
number to five, keeping the minimum
as three and the maximum as five.
‘This matter was fully discussed in the
Select Committee and Government’s

view also was that the number should -

not be increased. I wander how the
Minister can so easily now come for-
ward and say that he is ready to ac-
cept’ the amendment moved by some
triends in this House 1o increase the
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number. I agree with my hon. friend
Shri Shiv Charan Lal that in case of
some emergency or rush of work, the
Government should have the power
and the aufbprity to nominate certain
members femporarily so as to cope
with the rush of work or with some
other emergency. It should not be
necessary to keep so many perma-
nent additional men on the Commis-
sion when there is no justification
for them. I am told that even now
with only three members, the Tariff
Board has practically no work.
Therefore, it would be ' a mistake to
increase the number still further and
increase the liability of Government.
Government should have the option to
nominate or appoint some temporary
members to deal with certain ques-
tions or with rush of work. That is
quite a gdifferent matter.

Therefore, I oppose all the amend-
ments. The Select Commitiee has
rightly recommended the increase
from four to five in accordance with
the recommendation of the Fiscal
Commission. The Fiscal Commission
studied the question thoroughly and
their recommendation is that the
maximum should be five.

Shri Goemka: It is not so. .They
said that the minimum should be five
and the maximum seven.

Shri A. C. Guha: But even now
Government feel that there iz  not
enough work for the Tariff Board.
And when there is sufficient work for
more, and if there is some rush of
work, Government has the power to
appoint temporary members. That is
the correct position and I submit that
the Select Committee’s recommenda-
tion should be aceepted by the House.

Pandit Thakur Das Bhargava: Is it
the Government’s case that there is
not enough wotk- for three?

Shri Karmarkar: At pr.esent, yes.
Shri -Bhatt rose—

Mr. Chairman: At this stage we
may hear the hon. Minister. Is it
necessary for Shri Bhatt to  speak
again? MHe has already spoken and I.
do mot think it is necessary for him to
speak again.

dwg: TF T T S
g1 fre fawa WA *®
foug og wfi Wm 1

“[Shrl Bhatt: I would like to say
just one word. That was not the sub-
ject on which I spoke.]
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Mr. Chairman: I think the point
has been argued well.

Shri Karmarkar: Government have
. always been conservative with regard
to the number of members on the
Commission. The House will remem-
ber that at the initial stage of the
discussion we were not anxious to in-
crease the number more than was
absolutely necessary. This has been
repeated during the course of this dis-
cussion. Buf the sense of the House,
so far as could be. judged from those
who spoke, seemed to suggest -that
the number was perhaps a little too
conservative and that it could at
least be five. Now we are entirely
agreeable to have the provisions as
they are and would even be prepared
i{o be a little more conservative, if
that is the desire of the House. The
Select Committee has recommended
that the Government should have the
power to appaint additional members
for special work, and the number on
the Commission should not be less
than three and not more than five.
The hon. Minister has made it quite
clear that we are quite prepared to
accept the recommendation of the
Select Commiftee that the Commis-
sion should have not less than three
members and not more than five, and
that in case of necessity additional
members may be appointed. Now the
only reason why we accepted Mr.
Goenka’s amendment is............

Some Hon. Members: You have not
accepted yet.

Shri Karmarkar: At an earlier
stage we did show alittle inclina-
tion to accept it, not because his voice
was louder but because his sugges-
tion did away with one small anomaly
which might arise with regard to the
additional members, namely that it
might be difficult to secure competent
persons. We are not anxious to have
as many as seven pemanent members
on the Commission, so far as we can
foresee. In view of the consensus
of opinion we go back again to the
Select Committee’s Report and en-
tirely agree that the provision there.
namely not less than three and not
more than five with two additional
members if and when necessary, is a
very wise one.

“Shri Goenka: ‘I beg leave to with-

s+ fréw my amendments.

~Phe_amendments were, by leave,
withdrawn.

Pandit Thakur Das Bhargava: I
want that my amendment regarding
deletion of the proviso making provi-
sion for the additional members
should be put to vote. 1 still feel that
the provision should not be there.
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But I beg leave to withdraw my first
amendment.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:
In page 1, omit lines 24 to 26.
The motion was negatived.

Shri Bhatt: My
covered by this.

amendment is

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill. -

Clause 4.—(Qualifications for member-
ship of the Commission.)

Pr. M. M. Das: I beg to move:

In page 1, line 29, after *“ability”

insert “integrity”.

The amendment is a very small one
and it is self-explanatory. The ori-
ginal clause as it stands reads:

“The persons to be appointed
as members of the Commission
shall be men of ability and stand-

I want to put the word “integrity”
after the word “ability”...... :

Shri Karmarkar: I am prepared to
accept the amendment.

Shri Shiv Charan Lal: Before you
put the clause to vote 1 have to
oppose it and I may be permitted to
speak.

In my opinion this _clause 1is
absolutely unnecessary. No special
qualifications have been put down for
membership of the Commission, such
ag that a man should be an’ MA.,
B.Sc., or B. Com. It is simply §gid
that he should be a man of ability
and standing who has shown cgpaclty
in dealing with problems relating to
commerce or industry or in ~dminis-
tration or who has special knowledge
in any matter as renders him su_ltqble
for appointment on the Capimission.
This qualification is mot any special
qualification by which you can ludge
whether a man will fulfil the tasks
expected of him or not. You may
bring any one from the city and he
will fulfil this qualification.

Shri Sondhi: Why from the ciiy?’
Village also.



1087 Tariff Commission Bill

Shri Shiv .Charan Lal Villagers are
the forgotten people--you will not ac-
cept them. What I say is that any
man that you may take will fulfil this
qualification. I say there is no need
to put in this qualification; in the
making of appointments it is but ac-
cepted that the men appointed must
have the qualification necessary to
fill the post. The qualification of a
member of this Commission should
be that he should have knowledge of
trade, commerce, administration, and
this and that. But this clause, to my
mind, is absolutely unnecessary. 1
request the hon. Minister to agree to
its deletion. If, however, he does not,
then I withdraw my opposition.

Mr. Chairman: You have not put
your opposition in the form of any
amendment. Therefore, there is no
question of withdrawal. Now, may I
hear what the hon. Minister has to
say?

Shri Karmarkar: There is nothing
to say, Madam. We do not accept his
view.

Shri B. Das: I wanted to know......

Mr. Chairman: I would like hon
Members to realise that we are very
slow in our business; this Bill has
been going on for three days, let us
try to expedite it. Many hon. Mem-
bers who were interested have spoken
at length. The question of integrity
and other things _ are small matters
which can safely be left to the ap-
pointing authority.

Shri Goenka: Shall we also have
commonsense added to it? Integrity
and commonsense.

Mr. Chairman: The hon. Member
is appealing to me—I am not the ap-
pointing authority.

Shri Goenka: Through you to the
Minister, Madam. -

Mr. Chairman: The Minister has
already agreed to accept that amend-
ment regarding integrity.

Shri Karmarkar: The reason why
we accept the amendment of Dr. M.
M. Das is this. Originally we did not
consider it pecessary to  refer to in-
tegrity because certainly the assump-
‘tion would be there that the men
selected would be men of integrity.
But as an amendment has come
before the House that in addition to
ability and standing integrity should
also be there, we take the view that
defeat of this amendment would mean
that -ability and standing would be
pecessary but that integrity would
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not be necessary. It would be a tor-
tuous ' interpretation. Therefore, we
have absolutely no objection to ac-
cept the amendment though it is
suberﬂuoys.

Shri Sidhva: Then he may withdraw
>
Mr. Chairman: 1t is a kind of
prompting or coaching which I do not
want to_be done because it does, not
fit in with the dignity of the House.
The hon. Minister should be allowed
to express himself fully. The ques-

it.

. tion was put to the hon. Minister as

to what was his yard-stick to measure
integrity. '

Now, I will put the amendment to
the House.

The question is:

. In page 1. line 29, after ‘“ability”
ingert “integrity”.

The motion was adopted.
Mr. Chairman: The question is:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clause 5.—(Disqualifications for
membership.)

Shri Iyyumni (Travancore-Cochin):
I beg to move: -

In page 2, for lines 4 to 6, substi-
tute:

“If any Member of Parliament
or of Legislature of any State is
appointed as a member of the
Commission” he shall vacate his
Membership in Parliament or the
State Legislature as the case may
be within one month of the date
of appointment.”

The present clause 5(2) runs thus:

“The appointment as a member
of the Commission of any person
who is a Member of Parliament or
of the Legislature of any State

. shall be void unless within one
month of the date of his appoint-
ment he ceases to be such Mem-

. ber, and if any member of the
commission is elected as a Mem-
ber of Parliament or of any State
Legislature, he shall cease to be a
member of the Commission as
from the date of such electjon.”
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[Shri Iyyunni]

1 suggest that this is not the form
in which it ought to be put. The
form in which it should be put is that
a man may be appointed and after
appointment if he does not  satisfy
some of the conditions imposed upon
by the clause, then he may be re-
moved. The clause as it stands con-
veys the negative aspect. 1 suggest
that we should put it in a  positive
form and say that if he does not
satisfy such and such a condition he
may be removed. From a legalistic
point of view, I suggest that the form
I have suggested is the more correct
one.

There is another reason. The ap-
pointment which is void initially
cannot be made valid if the appointee
does a thing which is enjoined. It is
not an irregularity which can be con-
doned.

oW : AT gEmw ag E fe
o= Y § § ofimat sm & A
aF fwe & o g WM e
fres 3@ & fou & gmrr @ar
g ® e :

“and if any member of the
Commission is elected as a Mem- |
ber of Parliament or of any State
Legislature, he shall cease to be a

member of the Commission as
from the date of such election.”

T oz faee 3 & aR &
i gaw war g1 ERE  wARET
F N ogeey W T g AT
T I § AT aFd AR 4
9y & a9 § Tfeanie & @

* [Shri Bhatt; T beg to move:
In page 2, omit lines 7 to 9.

I suggest that the following part be
omitted:
“and #f any member of the
Commission s elected as Member
of Parliament or of any State

21 AUGUST 1951

Tariff Commission Bill 1090

Legislature, he shall cease to be a
member of the Commission as
from the date of such election.”

The reason why I suggest that these
words be omitted is that the members
of the Tariff Commission would be
Government- servants and once they
become Government servants, they
are not allowed to stand for election
to Parliament or to the State Legisla-
tures. Hence their election to Parlia-
ment or to a Legislative Assembly is
not possible. As such I do not think
this portion is necessary. So I re-
quest you to accept this amendment.]

Shri Karmarkar: The real reason
why we worded it like this was that
we thought that this would be the
only way of conveying the meaning
we had in mind. What we meant to
say was that a person could not be a
member of the Commission and also a
Member of Parliament. If we want
tc affect Membership of Parliament,
that would have to be done by an
amendment to the relevant Act. So,
in order to carry out the same mean-
ing we have said here that the ap-
pointment of any person who is a
Member of Parliament as a member
of the Commission shall be void it
within one month of such appoint-
ment he does not cease to be a Mem-
ber of Parliament. Supposing a Mem-
ber of Parliament is appointed a
member of the Commission, what will
be his status on the Commission?
This clause makes it quite clear that
if a Member of Parliament is appoint-
ed a member of the Commission, such
appointment shall be vold unless
within one month of the date of ap-
pointment he ceases to be a Member
of Parliament. Similarly, in the case
of election, as soon as he is .
he ceases to be a member from the
date of such election. This rendering
was an improvement on the old onme.
The old rendering made it appear
that Membership of Parliament was
a disqualification similar to other dis-
qualificatioris  such as iInsanity,
lunacy, criminality ete. It struck us
as odd that Membership of Parlia-
ment should be placed alongside with
these things. In order to carry out
rour meaning that a Member of Par-
liament who is appointed to the Com-
mission cannot be a member unless
he resigns his seat in Parliament, we
have put it in this way. This has
been given to us as a perfect draft by
the Law Ministry. We do not want
to make any changes in the law relat-
ing to Membership of Parliament.
Therefore, we have said that if with-
in one month of his appointment .to
the Commission he does not cease to
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be a Member of Parliament, then he
shall- cease to be a member of the
Commission. This is absolutely
necessary and correct.

Shri Goenka: I think this is a very
wrong provision, for the reason that
a. member of the Commission can
stand for election and if he is defeated
he continues to be a member of the
Commission and if he is elected he
must resign from the Commission. A
member of the. Commission should not
be allowed to stand for election and if
he wants to stand for election he
should first relinquish his membership
of the Commission and then only he
should be allowed to stand for elec-
tion. This is a quasi-judicial body
and no member of this body should be
allowed to contest an election. This
is a very wrong principle to be
adopted in regard to _the membership
of a_quasi-judjeial body. Great stress
has been laid on this matter by the
Fiscal Commission and I understand
Government also attach much im-
portance to it. I therefore urge that
members of this body should not be
allowed to stand for election unless
they relinquish their office.

Shri Mahtab rose—

SR R0 WTe WYL : T AR
wof ot WY aTr aTE AT TR §,
ar g% AeA T AAeT qg GO %
I* 97 FE Ao A IO Y

{Shri J. R. Kapoor (Uttar Pradesh):
Does the hon. Minister want to clarify
some point, or would it mean that no-
body would be_ aliowed to speak after
he has spoken?]

Shri Mahtab: The object of this
clause is that the same person cannot
be a Member of Parliament as well as
a member of fthe Commission. I
think the House is in agreement with
this. object.

Now. we have got other laws on the
subject according to which a Member
of Parliament cannot hold an office of

profit. So if the membership of the

Commission is considered an office of
profit, he cannot continue to be a
Member. Similarly a member of the
Commission cannot stand for elec-
tion, because he is a servant of the
Government,

Shri Goenka: He can resign and
stand.

Mahtgb: The intention original-
iy was to make this law self-contained
and with that end ‘in view this provi-
sion was made.
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Shri Goenka: The clause provides
that a member of the Commission will
resign his seat in Parliament after
one month—which implies that he can
stand for election.

Shri Mahiab: Supposing today a
Member of Parliament is' appointed a
member of the Commission—automg-
tically he ceases to be a Member of
Parliament.

Shri Goenka: That is one part of it.

Shri Mahtab: The second part is the
deletion of the words. suggested by
Shri Gokulbhai Bhatt. I would not
mind if these three lines are omitted.
1 p.M. )

Mr. Chairman: May I know whether
Shri Iyyunni insists on his amendment?

Shri Iyyunni: Yes, I am pressing it.

Mr. Chairman: The question is:

In page 2, for lines 4 to 6, substitute:

“If any Member of Parliament
or of Legislature of any State is
appointed as a member of the

Commission he shall vacate his

Membership in Parliament or the

State Legislature as the case may

be within one month of the date

of appointment.”
The motion was negatived.

Mr. Chairman: I will now put Shri
Bhatt’s amendment.

The question is:

In page 2, omit lines 7 to 9.

The motion was adopted.
Mr. Chairman: The question is:
“That clause 5, as amended,
stand part of the Bill.”
The motion was adopted.
Clause 5. as amended, was added fo
the Bill. .

Clause 6.—(Conditions of services of
‘members of the Commission.)

ot #Z AT A ALR ¢
(i) In page 2. line 16, for “three”

. substitute “five”.

(ii) In page 2, line 19, omit “for a
second period of three years”.

AR % goET WA & | [ IR
1Y T TTT &Y @t @S T L ¥
mm(z)né’rﬁﬁamwﬁ v

[Shri Bhatt: I beg toanove:_l

(i) In page 2, line 16, for ‘‘three”
substitute “five”.

(i) In page 2, line 19, omit “for a
second period of three years”.

There are several amendments of
mine in this connection. If you al-
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- [Shri Bhatt]

low, first of all amendments on sub-
claullse (1) of clause 6 may be taken
up.;

Mr. Chairman: I will take up amend-
ment after amendment. 1 will call the
movers of the amendments first to
move their amendments and then there
will be a debate.

Shri Goenka: I beg to move:

(i) In page 2, line 16, for ‘“three”
substitute “five”.

(ii) In page 2, omit lines 18 and
19.

They are two separate amendments.

Mr. Chairman: What abouf the
amendment of Mr. Bhatt that in page
2. line 19, after “eligible for” insert
“successive”? Is that not moved?

o g : A foer ¢ & o= g
FT AT ATT 3T T FAT WEAT§ |

[Shri Bhatt: I do not want {0 move
the second part of the fifth amendment
in list 1.}

Mr. Chairman: Now, Pandit Thakur
Das Bhargava may move his amend-
ment that in page 2, line 186, for “three”
substitute “four”.

Pandit Thakur Das  Bhargava:
Madam, my difficulty is that in the
original document I remember to have
put “five” and not “four”. It seems to
be a mis-print. With your permission
I shall substitute “five”.

Mr. Chairman: He may do sO.

Pandit Thakar Das Bhargava: I beg
to move:

In page 2, line 16, for “three” s'ubs-
titute “five”.

Shri J. R. Kapoor: But that would
be unnecessary because Mr. Bhatt's
amendment is to the same effect.

Pandit Thakur Das Bhargava: After
that may I have a little time to speak
on that?

Mr. Chairman: I will have the
amendments moved first. Is Mr. Bhatt
moving his amendment No. 7 in List
1?

- oY 4T : gEA FIET A T @
@ g

I beg to move:

In Page 2, line 19, for “three” subs-
titute “five”,
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[Shri Bhatt: I am moving the seventh
amendment.

I beg to move:
In page 2, line 19, for “three”
“substitute five”.
Chairman
No 8?

Shri Bhatt: Yes. I beg to move:
In page 2, omit lines 24 to 27.

- Pandit Thakur Das Bha.rgava. I beg
to move:

In page 2, line 25, for “nold any ap-
pomtment" substztute “accept any ser-
vice”

Shri Bhatt: 1 beg to move:

(i) In page 2, line 25, after “under-
taking” insert ‘‘enquired into for
grant of protectlon durmg the tenure
of his office”.

(ii) In page 2, line 26@ for
years” substitute “one year”.

(m) In.page 2, after line 27, in-
sert W

“Provxded thiit“the Central Gov-

ernment shall pay-a suitable allow-

ance prescribed under rules, to a

member not premitted to take an
(3z;gpointment under sub-section

Dr. M. M. Das: I beg to move:

In page 2, line 19, omit “for a second
period ot three years”.

Shri Sidhva: I beg to move: "

(i) In page 2, line 16 for “three”
substitute “five”.

(ii) In page 2, lines 26 and 27, omit
“save with the consent in wn’hng of
the Central Government.”

Mr. Chairman: These are the
amendments moved. They. may : be
taken as moved. Now hon. Membgrs
who wlsh to speak can do so.

Shri Sldhva My first amendment is
that the period of this Commission
should be flve years instead of three
years. I need not speak at length on
this matter. I and Mr. Goenka have
already expressed our view  that the
period of the Commission is three
years- which is small and that it is
desirable that the period ought to be
increased from three to five. The -
second amendment wants the deletion
of words in sub-clause (3) of clause 6
namely “save with the consent in
writing of the Central Government.” I
stated yesterday in my speech that this
is a very salutary provision that no
member of the Commission shall be
allowed to accept office for a period of
. three years after retirement. I object
“to the provision that ‘permission may

Is ne alse moving

“three
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be allowed with the consent of the
Central Government. Altbough I am
sure tne hon, Munisier wiil exercise nis
rigat judgnentdwhen a perion applies
for exeruption of this ciass, 1 still teel,
buman nature being what it is, we all
have sutue weakuesses 1n us, some xid
of influence may be brought to bear
upon the hon. Minister. 1 admit nat
he will not be subject to that intluence.
But still I do not want to make any
exception in this mauter. It 15 a very
salutary clause and therefore it must
be detinitely understood by a mem-
bér who has joined the Commission
that he shall not be allowed to seek an
uppointment m any privawe industry
,aller s reurement. We Wwere toud
last year that there is a clause
existing in the Government of India
rules inat any officer who has retired
shall not be allowed to join any pri-
vate service until he has finished two
years. | Wwas gquoting an illustration
of a Railway ofticial about which my
bon. fniend, Mr. Das was not happy.
1 do not want any departure shoula be
niade irom this existing ¢lause. It is
a very healthy clause...

Sari J. R. Kapoor: Is there such a
rule and is it being observed?

Shri Sidhva: That is what Mr. Gopa-
laswami told us last year aad he also
stated that he also gave permission to
an otficer to join the Tatas. Therefore,
it has been proved to us conclusively
that the law exists, that he bhad the
power to give the permission and he
gave the permission. I, therefore,
teel that the last sentence should be
deleted. I do not wang to make a long
speech. I have made my point clear
yesterday and I empbasise that today.

Mr. Chairman: I wouid like the hon.
Minister to say whether any of these
amendments are acceptabla to him.

Shri Mahtab: We oppose all the am-
endments. May I explain the posiiion?
I think Mr. Sidhva would withdraw
his amendments if ] explained the
position. We have passed......

Dr. M. M. Das: I want a clgrifica~
tion from the hon. Minister whether
this disqualification clause that no
member on relinquishing his office will
be eligible-to hold office in any private
tndustry, etc. will be applied to addi-
gional members,

Shri Mahtab: Of course.

Dr. M. M. Das: Aud also to Members
who may be removed from service un-
der clause 7?

Sbri Karmarkar: Yes.
91 PSD
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Dr. M. M. Das: Ycu remove him
from service and siili put & condition
upon him?

Shri Mahtah: No, no.
8bri Sidhva: Yes; that is clear.

Mr. Chairman: The hon. Minister
was in the muddle of explainung his
position.

Shri Mahtab: 1 was just going 10 say
that since the House has passed cluse
3 1n which there 1s a provision for the
appointment of additional members,
wno will work temporarily, unless
there is this clause, permutung tine
Government to give them necessary
permusSion to take appowntment, it wiil
not be possible to have caditional
members. 1t ls on these considera-
tions tnat on that occasion 1 -was in-
cuned to omit that proviso. Now that
that clause has been passed, it is
necessary to have tnis provision here.
Thati is the case with regard to the
Civil dervice Regulauions aiso. There,
according to the rules, the privr per-
mussion of the President 1s necessary
berore the acceplance of a commercial
appointment, outside India, etc. Siuce
Government servanis will be entided
to employment after retirement,......

Shri Sidhva: Why do you then put
this clause here?

Shri Mahtab: The Civil Service Re-
gulations are not applicable here to the
members of the Comission. There-
lore, this provision is necessary.

Shri Goenka: That was what I was

" gomng to say. Since we have aaopied

tne proviso to ciause 3, it becomes ab~
solutely necessary to have this provi-
sion. That 1s wony we thougint that
wnat proviso shouid be omitted. The
House thought it otherwise......

~ Shri Sidhva: It is necessary to omit
it 1n regard to _additional members.

Dr. M. M. Das: With reference to
the explanation, you remove a mem-
ber for some drawback and he 1s aiso
subjected to this disqualification. ‘Chat
is, he will be debarred from earning
his living by accepung service any-
where. Is it just? o

Shri Mahtab: It is not applicable to
members who are removed. It is ap-
plicable to additional members. When
a member is removed, he is quite free
to do whatever he likes.

Bhri Goenka: I am sorry I could not
agree with the hon. Minister. When
he is mentally unfit, nobody wil] give
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[Shri Goenkal
him a job. If he has abused his posi-
tion, naturaily, he should be debarred
from abusing his position élsewhere. A
person is removed for very very gadd
grounds; those who are removed,
should not get a place elsewhere.

Dr. M. M. Das: There
capacity. A .man may be physically
incapable for a certain time, a smail
period. Then, he may be capable vhy-

sically. What happens to him?

Pandit Thakur Das Bhargava: 1
have got two amendments.

An Hon. Member: It is 1-15 fow.

is physical in-

Mr. Chairman: There is one minute
more. 1f we can finish this clause
now......

Some Hon. Members: We can.

Some Fon. Members: It will take a
long time.
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Pandit Thakur Das
first amendment says @pat the period
of three years should be increased to
five years. 1 have given some of the
grounds jor which I felt that the perivd
of three years is too small. As I sub-
mitted, as a matter of fact, the first
year will be spent in gaining experd
ence of the work and the last year
will be hanging like the sword of
Damocles. Therefore, my humble sub-
mission is this. If you want to take
any good work from those who are

Bhargava: The

‘ honest men, men of integrity and busi-

ness people, you should raise the period
to five years.

Mr. Chairman: Pandit Thakur Das
Bhargava will continue fomorrow. The
House will stand adjourned to 4-30
A.M. tomorrow.

The House then adjqume& till Half
Past Eight of the Clock on Wednesday,
the 22nd August, 1951



